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LOK SABHA DEBATES'
(Part I—Questions ahd Answers)

LOK SABHA
Wednesday, 20th March, 1957

The Lok Sabha met at Eleven of the
Clock

[Mr. Sreaxzr in the Chair]

ORAL ANSWERS TO QUESTIONS
Inland Water Transport

*11, 8hri Krishnacharya Joshi: Will
the Minister of Transport be pleased
to state whether the newly-appoint-
ed committee under the chairman-
ship of Sri Gokhale to consider a
scheme for the development of inland
canals by linking up Ganges, Cauvery
and Tungabhadra has commenced
its work?

The Deputy Minister of Rallways
snd Transport (Bhri Sbhahoawas
Khan): Not yet, Sir.

Shrl Krishnacharya Joshi: May I
know how far the scheme of inland
“wiater transport will help the indus.
trial development of the country?

Shri Shahnswax Khan: 'That is the
very purpose for which the Commitiee
has been constituted. T am afraid we
will have to wagit for the report of the
Committee.

Bhri Erishnacharys Joshi: What
will be the estimated cost of the
scheme?

Bhrl Shahnawas Ehan: Tt is too
early to say that

20

The Deputy Minister of Irrigation
and Power (Shri Hathl): A state-
ment is laid on the Table of the Lok
Sabha. [See Appendix I, annexure
No. 2]

Bhri 8. V., Eamaswamy: May I
know what is the total cost of each of
these two projects, and, secondly, what
is the extent of foreign aid for each
of these?

Shri Hathi: The estimated cost of
the Periyar Hydro-electric Works s
Rs. 1048 lakhs and the total estimai-
ed cost of the Kundah scheme is Rs,
3544 1akhs, In the first scheme there
is no foreign aid. The second one—
the wnole of it—is covered by the
Canadian Aid under the Colombo
Plan.

Bhri 8. V. Ramaswamy: In the

statement I find that the last sentence
reads thus: “The first generating unit
of 20,000 kw is expected to be com-
missioned by the end of 1939 and the
entire plant by 1960-61." May I seek
a clarification of the word ‘“entire"?
Does it mean that all the four stages
will be covered? And what will be
the total power to be added to the
grid by 1960-617

Bhri Hathi: The first is 20,000 kw,,
one unit. There are going to be two
units of 20,000 kw. each. That means
40,000 kw. And then there will be
three units of 33,000 kw. each, which
means 105,000 kw. So the total in
this stage will be 145,000 kw. The
fourth stage will be yltimately put in,
which will have a totsl capacity of
108,000 kw.

Bhri 8. V. Ramaswamy; May T
know whether the Government js
fully aware that in view of the ip-
creased industrialization and increased
rural electrification and the railway
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electrification Projects in Madras State,
there is an actute shortage of power,
and that top priority will have to be
given to these schemes for their speedy
execution?

S8hri Hathl: We have had a load
survey of the Madras State, and in
view of the fact that there is shortage,
we have provided for as many
schemes of power projects as could
be accommodated.

Shri N. M. Lingam: May I know
the precise role of the Canadian Com-
mercial Corporation in the execution
of the project? Am I right in saying
that the Canadian Government ex-
tends only aid under the Colombo
Plan to this project and has nothing
Yo do with tile sctudl impilenmentaiin
of the project by our engineers?

Shri Hathi: They have nothing to
do with the actual implementation,
but the designs and other things are
being seen by them. We consult them
also.

Shri 8, V. Ramaswamy: What will
be the total addition to power, by
these two projects, to the Madras grid
system, by 1860-617

Shri Hathl: As I said, 145,000 kw.
from the Kundah scheme, and three
units of 35,000 kw. each or 105,000 kw.
from the Periyar scheme.

Motor Road upto Niti Pass

*13. Bhrimatl Eamlendu Matl Shah:
Will the Minister of Transport be
pleased to state whether it is a fact
that Government propose to take up
the motor road upto Niti Pass during
the Second Five Year Plan?

The Deputy Minister of Rallways and
Transport (Shri Shahnawaz Khan):
The Government of India have no
proposal to construct a motor road
upto Niti Pass during the Second Five
Year Plan period. The following
works have however been sanctioned
under the Central Aid Programme and
are now in progress:

(i) Improvement of Joshimath-Niti
village bridle road (including
bridges).
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Nagarjuna Sagar Project

*14. Shri Ramachandra Reddl: Will
‘the Minister of Irrigation and Power
be pleased to state:

(a) the stage at which the Kavali
Canal and Kanupur Canal in Andhra
Pradesh stand; and

(b) whether any allotment is pro-
posed to be made in Nagarjuna Sagar
budget for the year 1957-58, for the
gaid canals?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) the first
phase of the Nagarjuna Sagar Project
envisages the completion of the Right
Bank Canal up to mile 135. The
Kanupur and Kaveli canals take off
from the Sangam Anicut on the Pen-
nar River. In view of the fact that
the first phase does not envisage tail-
ing off the Right Bank canal at mile
278 into the Pennar, the question of
serving the Kanupur and Kaveli
canals from the first phase of the
Nagarjuna Sagar Project does not
arise.

(b) Does not arise.

Bhrl Ramachandra Reddi: May I
know whether the Andhra Pradesh
Government and the Nagarjuna Sagar
Control Board have been consulted on
this matter, and what opinion they
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have offered ito the lentral Bovern-
ment?

Shri Hathi: The Nagarjuna Sager
Control Board considered this matter
in 1958 October. First it was envisag-
ed that the K. C. Canal might be able
to give sufficient water to this canal.
Rut now it has been found that it will
not be possible to get surplus water
from this canal, and they have agreed
with this view.

Shri Ramachandra Reddl: May 1
know whether it is not possible to
separate these two canals from the
Nagarjuna Sagar Project and execute
them separately with a view to giving
relief to these people much earlier
than the Nagarjuna Sagar Project?

Shri Hathi: It would be possible to
take it up as an independent project.
During the monsoons the waters from
the canal could irrigate some area,
about 38,000 acres. The Government
has been asked to see whether they
can have it as an independent project
and meet the expenditure from the
financial resources that have been al-
lotted to them.

Shri Ramachandra Reddi: May I ask
when they expect a reply on this
matter from the Andhra Prades!
Goveroment? i

Shri Hathi: We have written to that
Government but we cannot say when
we can actually get the reply.

Shri B. §. Murthy: May I know
whether there is any truth in the alle-
gation that during the second phase
of the canal there will be a lot of
changes and as such Government are
not taking it in right earnest?

Shri Hathi: There is no question of
any change because, at present, the
project is only up to 135 miles and
this particular portion comes at 2386
miles, So, there is no question of any
change.

Dr, Rama Rao: Am I to understand
from the hon. Minister's reply that
the Central Government is prepared
to take up this portion as an indepen-
dent project?
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Shri Hathi: That depends upon the
three Governments. They first sug-
gested that this should be taken as a
part of the first phase of the project.
That was not possible because surplus
water would not be available and the
first phase of the project was up
to 135 miles. If they want to take it
as an independent one, the Central
Government would consider it later
on.

Shri 8. V. Ramaswamy: May I
know if the canals would be cons-
tructed only for the purpose of irri-
gation or whether these will be uti-
lised for inland water navigation
also.

Shri Hathi: The present idea is for
irrigation only.

Export of Sugar

*16. Shri Bishwa Nath Roy: Will the
Minister of Food and Agriculture be
pleased to state whether any country
has recently approached India for the
purchase of Indian Sugar?

The Deputy Minister of Food (Bhri
M. V. Erishnappa): Yes, S8ir. En-
quiries for the purchase of Indian
sugar have been received from a num-
ber of countries in Europe, West and
East Asia. Indian sugar has been sold
to Persian Gulf Ports, Ceylon, Burma,
Malaya and United Kingdom.

Shri Bishwa Nath Roy: May I
know whether India is in a position to
compete with the other sugar produc-
ing countries regarding sugar rate?

The Minister of Food and Agricul-
tare (Bhrl A. P. Jain): Yes, at the
moment we are exporting sugar at
the world price and making some pro-
fit.

Bhri Bishwa Nath Roy: May 1
know whether the sugar rate would
be reduced in view of the fact that
India has got surplus sugar and the
export of surplus this year?

Shrl A. P. Jain: It is not possible
for me to envisage the future trends
of market prices. But, I feel that
India is in a position to export some
sugar. The question has to be viewed
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particularly from the point of view of
our needs of earning foreign exchange.

Shri D, C, Sharma: May I know
what is the " agency employed by
Government for the export of sugar
and whether that agency is function-
ing very efficiently?

Shri A. P. Jaln: Sugar is, at
the moment, being exported through
the Indian Sugar Mills Association.
Ordinarily, Indian sugar cannot be ex-
ported at world prices because our
cost of production is high. Originally.
when the scheme was taken up, we
felt that we shall have to suffer some
losses, Later on, on account of the
closing of the Suez and the failure of
the wheat crop in Europe and of
sugarcane in certain other parts of
the world, the prices went up; and the
arrangement with the Indian Sugar
Mills Association is that any profit
made should be funded so that, later
on, when sugar cannot be economical-
ly exported this money will be used
for exporting sugar.

Shri Heda: How many tons of
sugar has so for been exported and
what is the total target or how much
sugar will be exported?

Bhri A . P. Jain: Firm commit-
ments to the extent of 46,000 tons of
sugar have been made for export.
Our idea at the moment is to allow
export up to 1 lakh tons. May be, it
later on we find that conditions so
warrant, we may allow further ex-

port.

Shri Joachim Alva: Is Government
contemplating the setting up of a State
Trading Corporation for the export of
sugar just as it has done in other
spheres or does it want to permit the
Indian Sugar Mills Association to ex-
port and reap rich profitsr

Shri A. P. Jain: I do not think the
question of setting up a separate State
or Export Trading Corporation or
any such thing arises. For the time
being we propose to carry on with
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the present machinery which s
quite efficient and which is not a
pmm_' making machinery.

Pr. Rama Rao: In view of the new
markets that we are finding for our
sugar, do Government contemplate
expanding our sugar production fur-
ther?

Bhri A. P. Jain: We have already
decided to expand sugar production
by 1 million tons per year, and, for
the present, we propose to go on with
that programme. Later on, we may
think of expanding it further. The
question has to be viewed from one
particular point of view that we are
not making the whole machinery for
sugar manufacture. In two years'
time we hope to produce a major por-
tion or a highly substantial portion of
that machinery. On account of our
difficulties of foreign exchange we
may have to stagger the programme
of further expansion.

Shrl B. D. Pande: May 1 know the
names of the countries to which sugar
is exported?

Bhri A, P. Jain: Those names have
been mentioned in the answer to the
question. [ may repeat them here,
They are Persian Gulf Ports, Ceylon,
Burma, Malaya and the United King-
dom.

L)

Shri Ramachandra Reddi: May 1
know the difference between the
world prices apd the Indian prices
and the amount of profit that Govern-
ment will be making by the export of
1 lakh tons of sugar?

Shri A. P. Jain: The sale price
works out to about £58/2 per long ton
F.0.B, Indian Ports, leaving a profit of
about 2/17 per ton. The profit on
the 46,000 tons is estimated at
Rs. 174 lakhs.

Shri Bishwa Nath Roy: May I
know whether the price rate of sugar
‘n Indin would be reduced in view of
he Present surplus position of sugar?

Shl A. P. Ja: The sugar market
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Budemeru Reservoir

*17. Dr. Rama Rao: Will the Minis-
ter of Irrikation and Power be pleas-
ed te state:

(a) the progress of work on the
Budemeru Reservoir;

(b) the work carried on the (i)
diversion channel (ii) widening and
deepening the outlet from the Kolleru
lake and (iii) subsidiary reservoir on
Tammileru;

(c) the acreage that will be protect-
ed from inundation during an average
flood, if the whole work is completed;
and

(d) the additional acreage that will
be irrigated after completion of the
composite scheme?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No work
has yet been started on the Budameru
Reservoir scheme.

(b) to (d). The Budameru Diver-
sion scheme involves 530 lakh cubic
feet of earthwork, out of which work
to the extent of 180 lakh cubic feet
was done up to the end of January,
1957. By the completion of this
scheme, an area of 3,500 acres will be
protected from floods in the Budameru
and an area of 13,000 acres brought
under irrigation. The schemes for
widening and deepening the outlet
from the Kolleru lake and for the
subsidiary reservoir on the Tammileru
have not yet been received from the
State Government.

Dr, Rama Rao: May I know at
what stage is the controversy about
the Budameru Reservoir?

Shrl Hathl: ‘The controversy was,
as the hon. Member knows, that fer-
tile lands were being submerged if
the dam was constructed there. The
C.W.P.C. has suggested an alternative
site. The other controversy was that
the diversion scheme would give
benafit to about 3/4 of the areas and
that expenditure on the second scheme
may not be dcommensurate with the
benefits accruing therefrom.
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Several other technical points were
raised which the CW.P.C. has clari-
fled. The State Government are cuon-
sidering this point.

Dr. Rama Rao: We were informed
by the hon. Minister some time ago
that the Central Government is of the
deflnite opinion that this Budameru
Reservoir is essential and serves the
purpose. Now, where does the diffi-
culty lie in going on with the work?

Shri Hathi: As the hon. Member
knows, when the Minister met the
members from the State concerned,
the experts from the Central Water
and Power Commission said that the
schemes were feasible and sound ones.
But in view of the State Government's
reply that nearly three-fourths of the
area will be covered by the diversion
scheme and it will be better if a
comprehensive scheme for Kolleru is
taken up, it will be of greater benefit
to the area concerned. Now the Cen-
tral Water and Power Commission has
suggested some technical points and
clarifications which the State Govern-
ment are considering. Till we receive
a reply, no definite decision can be
reached.

Merchant Navy Rating School

*19, Shri Matthen: Will the Minister
of Transport be plcased to refer to
the reply given to Starred Question
No. 738 on the 3rd December, 1058,
and state when the new school for
Merchant Navy Ratings proposed to
be started in Cochin will commence
functioning?

The Deputy Minister of Rallways
and Transport (Shri Shahnawasz
Khan): Details of the scheme are still
under examination and no decision has
so far been taken.

Bhri Matthen: Is the hon. Minister
aware of the announcement made by
Shri Lal Bahadur Shastri a few months
ago that a school for the training of
merchant navy ratings will be started
at Cochin and of the hopes created
and also subgequent p rtir- ¢
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The Minister «f Rallways asd Trame-
port (Shri Jagiivan Ram): The wholé
question is being examined and the
Director General, Shipping has beed
asked to send in his recommendations.
We have at present three institutiend
for training of ratings and we find
that the ratings produoced in these
three ingtitutions are encugh for the
present work. We have no arrange-
ment for doubling the work of train-
ing, and the question is under exami-
nation whether, Cochin is a proper
place.

Shri Matthen: Am I to understand

.whether this is going back on the

announcement made by Shri Lal
Bahadur Shastri?

Shri Jagjivan Ram: Not in the least.-

Shri Joachim Alva: In drawing up
a scheme for merchant navy rating
school, does Government view the
whole of the West Coast in its pro-
per perspective in the sense that
Karwar, Bhatkal, Kunte, Malpe and
Mangalore, important fishing centres
where matriculate fishing boys have
no avenue for extra activity?

Shri Jagjivan Ram: All factors are
taken into consideration.

Shri Matthen: May I know whether
the hon. Minister is aware that the
Kerala Government has offered to
contribute not less than a lakh of
rupees towards the building of this
school?

Shrl Jagjivan Ram: I am personally
not aware of that, but as I have said,
the whole thing is being examined
from all aspects and the hon, Member
need not be apprehensive that the
scheme has been dropped.

Direct Coach from Bikaner to Ajmer

*20. Shri Earni Singhji: Will the
Minister of Rallways be pleased to
consider the feasibility of providing a
direct coach from Bikaner to Ajmer
on the regular train services in view
of the existing trafic which, with the

moargar af “jmr o - dth W 4

9



if the traffic potential so demands?

The Minister of Rallways and Trans-
port (Shri Jagjivam Ram): 1 do not
think we can hold out any hope for
that. Our carriage position is wvery
acute and our first object ia to relieve
the difficulty of over:congestion before
providing for through coaches.
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Drugs Consultative Committee

*21. Shrimati Jayashri: Will the
Minister of Health be pleased to state
what suggestions have been made by
the Drugs Consultative Committee
which met in New Delhi on the 7th
March, 19577

The Deputy Minister of Health
(Shrimati Chandrasekhar): A number
of matters tending to secure unifor-
‘mity in the administration of the
Drugs Act, 1940, were discussed by
the Drugs Consultative Committee at
their meetings on the 7th and 8th
March, 1857. The minutes of the
meetings which have to be confirmed

by the members have not yet been
raceived.

Shrimatl Jayashri: May I know
whether for the proper administration
of this Act, the Committee have

recommended any amendments to the
present Act?
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Shrimati Chandrasekhar: The deli-
berations being purely official, in the
public interest it is not proposed to
disclose the recommendations of the
proceedings.

Community Project in .Sorab-
Shikaripur (Mysore State)

*22. Shrl Wodeyar: Will the Minis-
ter of Community Development be
pleased to state:

(a) the total outlay incurred in the
Community Project in Sorab-Shikari-
pur (Mysore State) upto the end of
February, 1957;

(b) the outlay incurred in connec-
tion with the establishment in the
Project; and

(c) comparative figures of such out-
lay on establishment in other Projects
of India?

The Minister of Community Deve-
lopment (Bhri 8. K. Dey): (a)
Rs. 51:35 lakhs were incurred by Gov-
ernment upto September 30, 1956, the
date upto which information is avail-
able.

(b) Rs. 86 lakhs.

(c) Average outlay per project of
1952-53 series on establishment works
out to Rs. 7-3 lakhs.

Shri Wodeyar: May I know whether
the Government are in a position to
state that the work will be completed
within the stipulated period?

Shri 8. K. Dey: It is likely to be.

Shri Wodeyar: May I know whether
there is any proposal to extend the
period for the fulfilment of the works
stipulated?

Shri 8. K. Dey: Not that we know
of as yet.

8hri Joachim Alva: As the hon.
Member who has put the question
represents the other half of SBhimoga
District—I represent one half of that
District—may I ask the hon. Minister
whether in the matter of grants for
the community projects for Shimoga
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District he keeps an eye on all the
parts of the district, including Sohrab
and Saugor?

Shri 8. K. Dey: We keep an eye on
the whole project wherever it is.

Shri Thimmaiah: Is there any pro-
posal to introduce the community pro-
ject schemes in the new Mysore State
in the Second Five Year Plan, and if
so, what is the number of such
schemes?

Shri 8. K. Dey: According to the
decision taken, the wholc country is
expected to be covered by the National
Extension Services, and 40 per cent.
by the community development pro-
jects by the end of the Second Plan.

Tube-Wells

*23. Shri Krishnacharya Joshi: Will
the Minister of Food and Agriculture
be pleased to state whether the con-
struction of the additional 700 tube-
wells in the States of Punjab and
Uttar Pradesh started in the year
1854-55 under the G.M.F. assistance
has been completed?

The Deputy Minister of Food (Shri
M. V. Krishnappa): Not yet. In all
555 tubewells have been constructed.
Out of these 417 are in U.P. and 138 in
Punjab.

Shri Krishnacharya Joshi: May I
know the total acreage which can be
irrigated by a tubewell as contem-

plated by the scheme and how far it
is expected to materialise?

Shri M. V. Krishnappa: About 300
to 400 acres. It depends upon the
capacity of the tubewell and the
amount of underground water.

Shri Erishnacharya Joshi: May 1
know the acreage of land under irri-
gation now in UP.?

Shri M. V. Krishnappa: That iz a
totally separate qQuestion.
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Shrimati Renn Chakravarity: May
I know if tubewells under the G.AMLF.
assistance have been sanctioned for

all States in India or only specifically
for Punjab and U.P.?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): Thege tube-
wells are sanctioned for what are
known as “proved stations”, that is,
where they are likely to be success-
ful. And experience has shown that
they will be successful. ’

Shrimati Renu Chakravarity: May
I know if such tubewells have been
found to be unsuccessful in the State
of West Bengal?

Shri A. P. Jain: That is not one of
the proved areas,
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Shri Thimmaiah: What are the
States where these tubewells are not
possible to be constructed?

Shri M. V. Krishnappa: At present
it is said that in Mysore and Hydera-
bad in the Deccan Plateau, geological
survey shows that tubewells are not
successful.
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Second Five Year Flan

*24. Shri Ramachandra Reddl: Will
the Minister of Plamming be pleased to
state:

(a) whether the programme of In-
dustrial development included in the
Second Five Year Plan has been
reduced or slowed down due to the
inadequacy of communications and
transport by rail;

(b) whether the world situation has
given a setback to the said pro-
gramme; and

(c) if so, to what extent?

The Deputy Minister of lrrlnuc:'m
.and Power (Shri Hathi): (a) No, Sir.

(b) and (e). So far it cannot be
said to have done so to any apprecl-
able extent.

Disappearance of Railway Money at
' Calcutta

+26. Shri Bishwa Nath Roy: Will
the Minister of Rallways be pleased to
state whether it is a fact that a large
amount of money disappeared from
{he .-fcty chest of the Railway at
Calculia in December last?

The Deputy Minister of Rallways
and Transport (Shri Shahnawas

{han): Yes.

Shri Bishwa Nath Roy: May I know
the amount lost?

Shri Shahnawaz Khan: Rs. 40,482-2-0.

Shri Bishwa Nath Roy: May I know
whether the person responsible for the
disappearance of the money has been
brought to book?

Shrl Shahnswas Khan: Certain per-
sons have been arrested and the
matter is still under investigation by
the police.

Shri B. 8. Murthy: May I know
whether any money has been recover-
ed after the arrests?

Shri Shahnswas Khan: We are not
aware as yebt
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Dieselisation of Rallway Lines

*27. Shri Matthen: Will the Minister
of Rallways be pleased to state:

(a) whether Government have con-
siderad the desirability of introducing
diesel locomotives in the trains run-
ning through Kerala State in view of
the high cost of coal transport and

.the density of population in the area;

and

(b) if so, whether a few of the new
locomotives will be allotted to these
lines during the current year?

The Deputy Minister of Rallways
and Transport (Shri BShahnawasz
Khan): (a) and (b). There is no pro-
posal at present to run Diesel locos
on the lines passing through Kerala
State. 100 Diesel locos for working
Main Line freight trains are, however,
being obtained for working on sec-
tions where density of traffic is very
high, as a prelude to electrification.
As more experience is gained with this
form of traction, its use will be ex-
tended to other sections also where
this is expected to give good results,

Shri Matthen: May I know the price
of coal at the pithead and the price of
coal in Travancore-Cochin or Keralg,
and how does the transport price
compare with the price in UK.?

Shri Shahnawaz Khan: [ shall
require notice for that.

The Minister of Railways and Trans-
port (Shri Jagjivan Ram): But dieseli-
sation does not depend upon the
price of fuel only. As the Deputy
Minister has stated, where the inci-
dence of traffic is large, we introduce
dieselisation.

Shri Matthen: It is the most densely
populated place. Stations are located
within four or filve miles of one
another. The steam engine has got
its own limitations. Does the hon
Minister feel that it is desirable to
have other type of locomotives instead
of steam engines because that area is. .
suffering from even lack of water in
the summer?
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Shri Shahuawas Khan: For the time
being, there is no such intention.

Shvi Matthen: Is the hon Minister
aware that when the new line con-
necting Erpakulam and Quilon was
announced and when the work was
started, it was on account of the large
abundance of electric power nearby?
The previous hon. Minister promised
us that it would be electrified. In
view of the peculiar circumstances
prevailing there, namely, density of
population, very close stations, etc. is
the hon. Minister now inclined to con-
sider electrification?

Shri Jagjivan Ram: I do not think
there is any propossl to introduce
electrification in that area at present
and I am afraid that during the Second
Plan period, it would not be possible.

Somasila Project

*28. Shri Ramachandra Reddi: Will
the Minister of Lrrigation and Power
be pleased to refer to the reply given
to Starred Question No. 2057 on the
12th September, 1956 and state:"

(a) whether any attempt was made
to remodel the design and reduce the
estimates of the Somasila Project in
Andhra Pradesh; and

(b) if so, the result thereof?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir.

(b) The cost of the Project has
been brought down from Rs. 16'58
crores to Rs. 858 crores.

Shri Ramachandra Reddl: May I
know whether the Andhra Pradesh
State has been consulted in the matter
and whether that State has taken any
initiative in getting this work through?

Shri Hathi: The Central Water
Power Commission has suggested
several changes in the designs with a
view to effect economy and these
have been sent to the State Govern-
ment. They are working on the
details of the project.

20 MARCH 1887

Oral Anewers 38

Shri Ramachandra Beddl: Is it not a
tact that the Kavell and Kanupur
canals can be covered by this project
it this project iz taken on hand?

Shri Hathi: They may be taken up
but they may also be taken up with
Pennar. It is a guestion of excavat-
ing the canals and drawing water.
That could be done independent of
this project also.

Shri Murthy: May I know whether
the reduction in the estimate will not
reduce the area benefited?

Shri Hathi: The area would not be
reduced. Only the designs have been
changed. The length of the dam has
been changed.

Tungabhadra Project

*29. Bhrl Krishnacharya Joshi: Willl
the Minister of Irrigation and Power
be pleased to state:

(a) whether the Planning Commis-
sion has allotted any amount to tha
development works under the Tunga-
bhadra Project; and

(b) what are the main works of
developments undertaken?

The Deputy Minister of Irrigation
and Power (8Bhri Hathi): (a) Yes, Sir.
A provision of Rs. 237'5 lakhs has
been made in the Second Five Year
Plan for development works on the
Tungabhadra Project area in the My~
sore State. As various schemes of
development in the Andhra area have
been merged in various sectors, no
specific and separate allotment has
been shown in the Second Five Year
Plan for the development works on
the Tungabhadra Project Area in that
State.

(b) A statement showing the maln -
works of development undertaken by
the Governments of Andhra and
Mysore is laid on the Table of the
Lok Sabha. (See Appendix I,
annexure No. 3.)

Shri Krishnacharys Joshi: May Y
know whether any special agency has
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been set up {0 inspect tha develop-
ment work or whether the work is

entrusted to the regional ocommis-
sioners?

Shri Hathi: That is being loocked
after by the State Governments and
they have appointed special establish-
ments for these purposes.

Index Number of Cereals.

Shri Sadhan Gupta: May I request
you to permit question No. 15 being
answered by the Minister?

Mr. Speaker: Yes.

*15, Shri H. N. Mukerjee: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what is the index number of
food articles today as compared to
the years 1939 and 1845;

(b) whether his attention has been
drawn to the disappearance of atta
from markets particularly in West
Bengal and the phenomenal rise of
rice prices even in the paddy harvest-
ing season;

(c) how far fair price shops have
been able to contribute to the regu-
larisation of supply; and

(d) what measures have been adopt-
ed to meet the situation?

The Deputy Minister of Food (Shri
M. V. Krishnappa): (a) The index
number of food articles was 248 in
1845 and 405:8 in February, 1957, with
1939 as the base period.

(b) A temporary shortage of atta
occurred for a short while in Calcutta
market but with the measures taken
by Government the position improved
and is now quite satisfactory. It is
true that there has been some rise in
the prices of rice during the last couple
of months.

(¢) The fair price shops have to a
great extent ensured supplies to a
large section of consumers at reason-
able prices and have thus relieved the
open market from a considerable
demand thereby preventing abnormal
rise in prices,
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(d) Government have taken the-
following measures:—

{i) The purchase of foodgrains from-
internal markets has been stopped by-
Government,

(li) Advances by banks against
stocks of foodgrains have been regulat-

ed and curtailed to check hoarding of”
stocks.

(iii) Large number of fair price-
shops have been set up for distri-
bution of foodgrains, from Govern--
ment stocks at prescribed prices.

(iv) Import of substantial quanti--
ties from abroad.

Shrimati Remu Chakravartty: May-
I know whether it is not a fact that
the scheduled banks are allowed to-
give money against paddy?

Shri M. V., Krishnappa: Certain res-
trictions have been imposed.

Shrimati Renu Chakravartty: What
has been the amount of speculation
or advances made against paddy in

West Bengal during the last two-
months?

Shri M. V. Krishnappa: Advances
on paddy and other foodgrains had
been curtailed; they can pay only up-
to a certain percentage’ above that,
they would not pay.

Shri Sadhan Gupta: Since it is the-
experience in Calcutta that even now
long queues are found outside the
shops selling atta, may 1 know the
basis of the Government’s information
or Government's answer that the atta
situation is all right.

Shri M. V. Erishnappa: It is a thing-
of the past. Only last month, during
the time of the elections, there was so
much propaganda going on in the:
country. The supplies in Calcutta
were limited. We have doubled the-
supply to Calcutta, Where we have
beens imsuing thirty thousand tons of
wheat per month, we have doubled
the guantity.
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fSkri Sadhan Gupta: Am I to under-
stand that the long queues were due
to -the propaganda carried on during
the elections?

Shrimati Renu Chakravartty: The
hon. Minister has agreed that there
has been a rise in the price of rice.
As yet, there has been no decline in
the price in spite of the measures
enumerated by the hon, Minister.
What other measures will be taken to
bring down the prices at least to the
level of prices which prevailed at this
time last year?

Shri M. V. Krishnappa: 1 have
already read out the measures taken
by the Government. In October the
food articles index No. was 411; in
November it was 413. Then it came
down to 392. There is a little rise
now and we expect it to come down.

Shri Boovaraghasamy: Arising out
of the answer given by the hon,
Deputy-Minister, I want to know the
maximum and minimum amount paid
as aid to the Government stockists.
What are the conditions attached to
such aid?

Shri M. V. Krishnappa: That gues-
tion may better be put to the Finance
Ministry; they are the people who
deal with it.

Shri K. K. Basu: May I know the
specific reasons for the shortage in
Calcutta? It is very unusual.

Shri M. V. Erishnappa: Last month
was the leanest period in the wheat
year. Now, the wheat crop has come
in,

Shri Sadhan Gupta: May I know
how the present prices of rice compare
with the prices that prevailed in June
last year? Are the prices the same
as June last year when they are
usually at the highest?

Shri M. V. EKrishnappa: Last time,
at the time of the harvest the prices
were very low. The prices went up
after the stocks passed on to the
meachants. Thereby the agriculturists
wepe the losers. This year the prieu

LT N
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have been so arranged that the agri-
culturists would not be the losers.
Just at the time of the harvest, the
prices are stabilised and even after
some time the prices do not go up.

Shri Sadhan Gupta: 1 asked for a
comparison of the prices with the
prices in June laat year.

Shri M. V. Krishnappa: 1 am pre-
pared to give the index number for
the information of the hon. Member.
In June last year, the index No. for
rice was 552; now it is 562.

Shri Heda: Sir, I would request you
to allow Question No. 18.

An Hon, Member: Also Question
No. 25.

Mr, Speaker: I am not going to
allow any more questions. Hon,
Members are not present here and
they do not even care to authorise any
other Member to put the gquestion. 1
have already allowed enough.

WRITTEN ANSWERS TO
QUESTIONS

Ramagundam-Nizamabad Rail ¥~k

*18. Shri T. B. Vittal Rao: Wil] the
Minister of Railways be pleased to
refer to the reply given to Starred
Question No. 560 on the 28th Novem-
ber, 1956 and state:

(a) whether the Railway Board
have since completed examination of
the Traffic Survey Report of Rama-
gundam-Nizamabad Rail Link;

(b) it so, what decision has been
arrived at; and

(c) when the construction of this
rail link will be taken up?

The Deputy Minister of Rallways
and Transport (Shri Shahnawas
Khan): (a) The Trafe'Survey Rédport
has not yet been received in Balhny
Boud' Oﬂlce.

(b) md (cJ. Do not arise.
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Ratlway Lands near Hallsahar Station
{E, Rly.)

*25. Shri H. N, Mukerjee: Will the
Minister of Rallways be pleased to
state:

{a) whether certain lands owned by
the Railways pear Halisahar Station
(Eastern Railway) have been walled
up with the result that the right of
way established over many years of
the local inhabitants has been infring-
ed;

(b) whether it is a fact that com-
munication along certain roads con-
necting different areas of the district
has been impeded and rendered
physically impossible;

(c) whether representations have
been received from local interests
concerned; and

(d) what steps are being taken to
rectify the position?

The Deputy Minister of Rallways
and Transport (Shri BShahnawax
Khan): (a) No, Sir.

(b) Does not arise.
(c) Yes.
(d) Does not arise.

Family Planning

2, Bhri Krishnacharya Joshi: Will
the Minister of Health be pleased to
state whether the total amount ear-
marked in the First Five Year Plan
to promote schemes of family plan-
ning has been fully utilised?
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~The Deputy Minister of Health

(Shrimati Chandrasekbar): Cut of
Rs. 65 lakhs provided in the First Five

Year Plan, a sum of Rs. 20:41 lakhs

was utilised on schemes of Family

Planning during the Plan periced.

Food Situation

8. Shri Krishnacharya Joshi: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether the food situation in
the country improved during the
month of February, 1857; and

(b) the total quantity of wheat and
rice imported during this period?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): (a) Yes, Sir.

(b) Wheat—147:8 thousand tons.
Rice—62:4 thousand tons.

Railway Corruption Enquiry
Commitiee

4. Shri KErishnacharya Joshi: Wilk
the Minister of Railways be pleased
to refer to the reply given to SBtarred
Question No. 871 on the 10th August,
1856 and state the steps that have
been taken for the implementation of
the remaining recommendations of the
Railway Corruption Enquiry Com=
mittee?

The Deputy Minister of Rallways
and Transport (Bhri Shahnawas
Khan): The remaining three recom-
mendations are still under considera-
tion
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ot
LOK SABHA

Wednesday, 20th March, 1957

The Lok Sabha met at Eleven of
the Clock.

[MR. SpzaRer in the Chairl
QUESTIONS AND ANSWERS

(See Part I

PAPERS LAID ON THE TABLE

Bubcrr ESTIMATES OF DAMODAR
VaLiey CORPORATION

The Minister of Planning and Irri-
gation and Power (Shri Nanda): I
beg to lay on the Table a Copy of
the Budget Estimates of the Damodar
Valley Corporation for the year 1957-
58, under sub-section (3) of section
44 of the Damodar Valley Corporation
Act, 1848. [Placed in Library. See
No. S§-34/57].

STATEMENT OF CASES IN WHICH
LOWEST TENDERS HAVE NOT BEEN
ACCEPTED BY INDIA STORE
DrrarrmeEnt

Tne Deputy Minister of Irrigation
and Power (Shri Hathl): On behalf
of Sardar Swaran Singh, [ beg to lay
on the Table a copy of the revised
statement of cases in which lowest
tenders have not been accepted by the
India Store Department, London,
during the half year ended the 31st
Decermber, 19585. ([See Appendix I,
annexure No. 4].
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AMENDMENT T UNIVERSITY
Grants ComMiIssION (DisQuALIFICA-

10N, RETINEMENT AND CONDITIONS OF
Seavick oF Memmess) Rules

The Deputy Minister of Education
(Dr. K. L, Shrimalf): I beg to lay on
the Table, under sub-section (3) of
Section 25 of the University Grants
Commission Act, 1956, a copy of
S.R.0. No. 558, dated the 23rd Febru-
ary, 1957, making certain amendment
to the University Grants Commission
{Disqualification, Retirement and
Conditions of Service of Members)
Rules, 1858. (Placed in Library. See
No. S-36/57].

ESTIMATES COMMITTEE
Forry-SEVENTH REPORT
Shri B. G. Mehta (Gohilwad): Sir,
I beg to present the Forty-seventh
Report of the Estimates Committee on
the Ministry of Transport (Light-
houses).

PAPER LAID ON THE TABLE

EXPLANATORY STATEMENT 7Te PREVEN-
TION of CORRUPTION (AMENDMENT)
ORDINANCE

The Minister in the Ministry of
Home Affairs (Shrl Datar): I beg to
lay on the Table a copy of the expla-
natory statement giving reasons for
immediate legislation by the Preven-
tion of Corruption (Amendment)
Ordinance, 1957. [See Appendix I,
annexure No. 5].

MOTION ON ADDRESS BY THE
* PRESIDENT

Shri Juipal Singh (Ranchi West—

Reserved—Sch. Tribes): Sir, may I

appesl 10 you to modify the advice

tendered yesterday? 1 regret I was
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not present in the House when you
gave the indication that as there was
to be a separate full-dress debate on
foreign affairs you thought that it
might be best to preclude references
to foreign affairs. I humbly submit
that as the President’s Address,
three-quarters of it, relates to foreign
affairs, it would be discourteous not
to make a reference to that in thank-
ing the President. Therefore, 1
would urge, so that the discussion
may Dbecome effective, that you
modify your suggestion. Of course
we will bear in mind that there is
going to be a separate debate on
foreign affairs later on but, at the
same time, we should not completely
preclude references to foreign affairs
as mentioned in the President's
Address.

Dr. Lanka Sundaram (Visakha-
patnam): May I just add another
word to what Shri Jaipal Singh has
said? A number of amendments have
been tabled in advance of your rul-
ing last evening. Those amendments
would be clearly out of order if you
adhere to the ruling made yesterday,
So the debate can be in terms of the
Address delivered to us by the Presi-
dent.

Mr. Speaker: I only made a sugges-
tion that inasmuch as the same mat-
ter will come up in a separate debate
that need not be referred to here.
But, inasmuch as the Presidents
Address, a large portion of it, con-
tains references to foreign affairs, and
there sre as many as 16 amendments
tabled with respect to one or the
other of those matters, on broad out-
lines those matters can be referred
to and particular details may be
reserved for further discussion later
on.

Bhri V. B. Gandhi (Bompay City—
North): Mr. Speaker, Sir, I beg to
move:

“That the Members of Lok
Sabha assembled in this Session
are deeply grateful to the Presi-
dent for the Address which he
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has been pleased to deliver to
both the Houses of Parliament
assembled together on the 18th
March, 1957.”

Sir, 1 deem it a privilege to move
this motion. Normally, the President’s
Address provides an indication of the
legislation that is to come before the
House, but as this is a brief session,
and the last session of the first Parlia-
ment, the President has been pleased
to announce that there iz no inten=
tion of bringing any major or contro-
versial legislation before the House
this session. This has enabled the
President to devote a good portion of
his Address to a review of the inter-
national situation and this, in a way.
is as it should be, for uppermost in
the minds of most of us all is the
prevailing tension in the world.

Uppermost in the minds of most of
us all is the receding prospect of
peace and co-operation among coun=-
tries. We, however, need not take an
unduly pessimistic view of the situa-
tion, nor is such a view warranted by
the situation which is so admirably
summed up in the Address in these
words:

“The world situation as a
whole, which was beginning to
show some signs of improvement,
gives us cause for less optimism
at present.”

Then we pass on to the next itenr
which interests most of us, and that
is about Kashmir. We welcome the
statement by the President, once
again in the clearest of terms, of
India’s position in regard to Kashmir.

Among the notable events of the
past few months is the Prime Minig-
ter’s visit to the United States at the
invitation of President Eisenhower.
The President has made a reference
to this visit and in the course of his
Address the President says:

“The visit and the talks bet-
ween the President and the Prime
Minister have resulted in a
greater appreciation of each
other’s point of view.”
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This is a very cautious statement,
and it is, perhaps, befitting the high
position of the President that it
should be so cautious. However, in
the opinion of many of us not all that
is to be heard about the outcome of
this meeting has been heard yet. We,
of course, do not expect instantaneous
or magical results, nor would be
wise to pitch our expectations too
high. And yet, the meeting of these
two men is the best thing that could
have happened to a distracted world
at this juncture.

That meeting was definitely a
historic meeting and the talks that
these two men had were the longest
in Washington's history. Now we are
told that the outcome of the visit has
been “a greater appreciation of each
other’s point of view"”. This “greater
appreciation of each other's point of
view” at this the highest level is
precisely what the world so vitally
needed, and there is hope all over
that the influence of this meeting will
continue for good over the course of
events in times to come. The out-
come of this historic meeting is bound
to be more enduring than we are in
a mood to admit in the midst of our
current perplexities and irritations, I
shall not say much more about the
international situation but I wish to
say one thing and it is this: the
policies of the Government in exter-
nal affairs have always had the
support of the House. This support
has been unqualified and has often
been a support transcending party
lines. We have just gone through
the general elections in this country
and the verdict of the people is now
before us, a verdict which means an
overwhelming support to the pro-
grammes and policles of the Govern-
ment. In fact, we actually made a
test, if a test was necessary, in a
constituency which is knowh as the
Bombay North constituency. Actually,
Shri V. Ke Krishna Menon was
persuaded to stand as a candidate and
it was declared well in advance that
& vote to Shri Krishna Menon would
be a vote for the foreign policies of
the Government. And as we all
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know, Shri V. K. Krishna Menon has
been returmed to this House with a
very substantial majority. Let us
not forget that this constituemcy is a
very unigque constituency and it has
very often been described as a
miniature India. It really is a very.
very representative constituency and
when I say this, I say from personal
experience,

Shri V. G. Deshpande {Guna):
What about other Bombay results?

Shri V., B. Gandhi: I wish we had
some time to deal with some of the
experiences we had during the recent
elections. It is amazing to find how
much the average voter knows about
foreign affairs. One lesson we have
learnt in this election, and it is this:
We should not underestimate the
intelligence of the average voter.
Take, for instance, the Kashmir pro-
blem. The average voter has walch-
ed what has been happening in the
Security Council when the Kashmir
problem was before it. The average
voter knows in this big world of
many countries, which countries are
friendly to India and which are to be
trusted. The average voter knows
which countries are great countries
and are to be respected because they
would stand up for what they consi-
der to be right. The average voter
knows the countries which are great
but which would temporize and
would vote against their best judg-
ment to accommodate friends with
whom perhaps they have military
alliances or in whose territory they
desire military bases. Yes, Sir, the
average voter knows who is who in
this world, and this average voter in
the mass, 183 million of them in one
of the world's biggest electorates has
now Egiven a reassurance of his
confldence in the Government in its
programmes and its policies.

Speaking in this last session of the
first Parliament it is inevitable that
we should want to look back a little
on the past five years. The
has been pleased to make
reference to the work dome by,
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Parliament in the past five years. The
President says:

“Five years ago this Parliament
came into existence representing
the vast electorate of this great
country, and it has laboured for
the well-being and advancement
of India and for peace and co-
operation in the world....I wish
to offer you, Members of Parlia-
ment, my congratulations on the
great tasks that have been
accomplished™.

Now, that is very generous of the
President to think this way of what
little work we have been able to
achieve in the past five years. This
Parliament, along with Parliaments
all over the world, has had to cope
with increasing burdens of legisla-
tion and considering the quantity and
the quality of work that has been
put through, I believe our record
would compare favourably with that
of any other Parliament.

I would now broadly divide into
two categories the legislative work
that was done in the past five years.
One category is that of social legisla-
tion, and the other is that of legisla-
tion designed to lead us to our goal
of a socialistic pattern of society. In
the first category we all know what
all we have done especially in the
Acts that will go to form a part of
the Hindu Code. In these Acts we
have given to the women of India a
new status. We have given them a
right to divorcee. We have given
thern a right to a share in their
fathers' property. We have given
them equality of right in the matter
of adpotion. This is a record in the
field of social legislation which.
judged by any standard, should be
considered impressive.

1 come to the other category, that
is. the legislation that has to advance
us towards our socialistic aim. It is
sometimes said that this Parlisment
has done nothing very spectacular in
this sphere. That perhaps, is partly
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true, because socialism s not a
spectacle. Socialism is hard work.
Socialism is progress by the whole
people.  Socialism is scientific plan-
ning. Socialism is not just words nor
shouting of slogans. We claim that we
have gonesome.distance on the road
towards socialism. We have nation-
alised some of the key points in the
economic system. Take the nation-
alisation of the Airlines. Take the
nationalisation of the Imperial Bank;
now it is the State Bank, one of the
biggest banking institutions in the
land. Take the Life Insurance Cor-
poration. Socialism cannot come in a
society where the wealth and econo-
mic power are concentrated in the
hands of a few people. And what
have we done to prevent such con-
centration? We have in ‘this coun-
try a system of taxation of income
which in the higher income brackets
has a progression which is among
the steepest in the world, barring of
course, countries where private
income is either not allowed or is
expropriated. Then, there is the
Estate Duty Act, which is certain to
lead to disintegration of fortunes
accumulated for generations. This is
bound to be a certain result, as
certain a result of this Act in this
country as it has been in others. Take
the Company Law, a monumental
labour of this Parliament, by which
we have placed the managing agency
system on its way out. This is the
way, step by step, in which we want
to make our journey towards
socialism.

12 hrs.

Here 1 would quote the words of
the Prime Minister. The Prime
Minister says:

“We take steps one by one,
consolidate them and prepare for
the next step in a practical way,
not talking too rmguch about
nationalising everything and
socialising everything, not talking
too much in terms of slogahs, but
:m terms of the steps that we ove
actually teking."
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These words are going to be our
chart on the journey towards socialism
and 1 am sure these words would
prove of wvalue to other countries
similarly placed as India and like-
minded, wishing to make progress
towards socialiam.

No account of the achievements of
the firpt Parliament can be complete
without some reference to one of the
most courageous Acts of legislation
that this Parliament has passed; I am
here referring to the States Re-
organisation Act. By this Act, we
have re-drawn the political map of
India. We have removed that old
institution of Rajpramukhs and we
have given a status of equality to all
States, thus making a truer demo-
cracy possible.

I shall not refer to various other
important legislations that we put
through, for instance, legislation for
decimal coinage and legislation for
guaranteeing the independence and
autonomy of our universities throvgh
the University Grants Commission,
even though some of these Acts are
bound to remain as landmarks in
times to come. Even while we were
carrying on our chief function of
legislation, we have been able to
evolve certain conventions and tradi-
tions in this House which, we hope,
will be found worthy of continuing
and preserving. This is the record to
which the President has given such
generous cotmmendation.

Finally a word about the emergence
of inflationary pressures. The Presi-
dent has dealt with this subject at
some length. Inflaption would certainly
be bad for our country if it is allow-
ed to grow; and we must, therefore,
begin by admitting that there is in
this country an incipient inflation.
But, at the same time, we have no
right to expect that we should be
free from any degree of inflation,
when we are contemplating develop-
ment of the magnitude envisaged in
our Plans. The requirements and the
needs of our Plans have given rise
to a two-fold problem for the Gev-
ernment, the problem how to check
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inflation and the problem how to
make external resources avmilable.
Government has already some
measures in view, such as making
available increased supplies of food
and of cloth. This kind of measure
can do up to a point; but, it would
be too naive to imagine that this
measure alone by itself will fill the
bill. Similarly, in dealing with the
problem of making available exter-
nal resources, we just talk of expand-
ing exports and curtailing imports.
This is also a little of over-simplifica-
tion of the difficulty. This simple
expedient, of course, is more earlly
stated than practised. The recent
agreement with the United States,
under which India would receive
quantities of wheat, rice and cotton
on terms of credit does offer a
welcome prospect in the context of
checking  inflation. This  would
certainly be a measure that has a
very highly disinflationary wvalue.
However, I hope that we should at
the same time give attention to what
these imports on a large scale are
going to do to the Indian farmer and
the home producer of wheat, rice and
cotton.

Now, after all, what is going to be
necessary is a patterm of taxation
designed to mop up the excess pur-
chasing power in the hands of the
community. Also there will have to
be some kind of a selective system
of export preferences; and, I will aot
be surprised if we might also require
to do a little reorientation of our
present import policy, good as it is
for its present purposes. I am quite
sure that the Finance Minister and
the Minister for Commerce and
Industry will show the requisite
resourcefulness and energy and will
find the right remedy for the situa-
tion.

With these words, once again [

convey to the President the gratitude
of this House for his gracious address.

Shrimatli Tarkeshwarl Sinha (Patna-
East): Mr. Speaker, I consider it a
very great privilege to have the oppor~
tunity of seconding this motion. It has
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also become my privilege to be a little
sentimental about it, as this addrees is
the President's last parting message to
the sovereign body which was born
filve years ago. And to-day when I
stand on the crossroads of yesterday
and tomorrow, I feel proud of our
achievements and more proud of our
yet unfulfilled, but hopeful, destiny.

As an incarnation of modesty, the
President has been rather mcdest
about the achievements of our Gov-
emment and the prominent part play-
ed by our Prime Minister in the diffi-
cult fleld of foreign affairs. Who does
not know as to what part India has
played in averting the Middle-East
crisis, a crisis which would have been
a terrible tragedy, following the
aggression by Israel, with the active
support of the United Kingdom and
France? Undaunted as ever by the
grave consequences of having to face
the wrath of both United Kingdom and
France, which came into naked evi-
dence during the Security Council's
handling of the Kashmir question, our
Prime Minister did not mince words
in condemning aggression and was
successful in contributing to its halt-
ing before Egypt could be completely
aoverrun,

Here I would like to point out one
thing, which has been omitted by the
President under the pressure of inevi-
table brevity and that is the omission
of a serious development affecting the
Middle East, namely, the Eisenhower
Doctrine, which to my mind, adds
strength to the tottering Baghdad
Pact. The Addreas rightly points out
that the policy of Military pacts has
divided Arab nations completely and
hes brought the apparatus of war more
and more into Asia. The debates and
resolutions of the Security Council in
regard to Kashmir openly demon-
strates this fact that the signatories to
these pacts stand by each other in
matters of individual interest as well
in matters of comman interest, for-

all the channels of truth,
and fairplay.

i
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It iz not without reason that the
Prime Minister of Pakistan has con-~
stantly been justifying his stand, in
this alignment with America, with the
big Power Blocs, with the Weutern
Bloc, his membership of the Baghdad
Pact, his membership of the SEATO,
because all these pacts have paid very
rich dividends to Pakistan in the ghape
of open alliance of these countries with
Pakistan in the discussions about the
Kashmir issue. But we are not demo-
ralised by the stand of those Western
Powers; rather it inspires us to see

- that in the face of all these untriendly

attitudes of friendly nations, our
foreign policy has remained unaffected
in all the stormy weathers and it is a
matter to be proud of that we decide
every issue whether economic or poli-
tical on its own merits and that we are
not guided by the selfish interrst in
assessing world affairs.

Undaunted again by the gibes of the
Western Press, the bulk of vwhich has
invariably taken anti-Indian stand on
every matter vital to this countyy,
India raised her strong voice in and
outside the United Nations in regard
to the tragic events in Hungary, and
it is encouraging to find that as time
goes on, most of the countries have
started admiring our stand with regard
to Hungary. Not only most of the
countries outside the United Nations,
but the bulk of the nations in the
United Nations have started appreciat-
ing our stand in regard to Hungary.

Our policy in this regard has been
beautifully summed up by the Presi-
dent himself when he reiterated that
we have always stood for the with-
drawal of foreign forces and against
their use in sabotaging national move~
ments. Also the long list of foreign
personalities who came and go to this
country itself indicates thut whatever
our detractors may say, India’s foreign
policy is deeply appreciated all over
the world, and not only all over the
world, but a number of countries look
now *to India, particularly in the
United Nations for evolving a formula
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which may bring about harmony in
Pplace of conflict among the wvarious
nations.

Another statement of the policy
-‘which merits our earnest considera-
tion and support relates to Pakistan.
I cannot improve upon the terms in
which it findg mention in the Address.
‘The Address itself gives a polite but
firm warning to all those who indulge
in daily talk of war and jehad/against
India, that she will defend her sacred
soil against aggression from whatever
quarter it comes,—that she will not
only defend her legitimate righf in
regard to Kashmir and Goa but she
will not allow any injustice to be done
1o this country.

Here I would likelto take your per-)
mission to add on my owa and on
behalt of the Government that the
Jammu and Kashmir State not only/
is & constituent State of the Indian
Union, but will always be so. I need
not say much more about this matier,
because in & day or two, Mr. Jarring,
the United Nations Representative will
come to this country and will discuss
this matter with our Prime Minister.
But I'only want to submit that we must
voice our strong and continuous pro-
test against base and reckless pro-
paganda launched by Pakistan and for
thelbenefit of credulous Western minds,
we mhust constantly check our Infor-
mation Services and see that they also
do vigorous propaganda about the
basic truth ]in as objective a manner
as possible.

Coming to the discussion of the First
and Second Five Year Plans, in exa-
minationed terminology, 80 per centy
achievement is more than distinction
and the fact that we achieved nearly
90 per cent. of our planned targets in
the First Plan is a matter to be proud
of. In the history of planning, there
is no precedent or parallel to this
experiment and the whole nation

mmmadmm-vmgm
but tely the Second Plan is ~

not having the same smooth sailing as
her sister plan. Though it is encourag-
in.}‘to find that Government are deter-
mined to take appropriate measures to
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check the rise in prices, and to check
the depletion of foreign exchange
resources, it is better that we should
realize now that we are also facing
one of the most unpleasant effects of
the wheel of destiny.

As we have actually started feeling
that our Plan is running into foreign
exchange difficuities, it is all the more
necessary to have a momﬂcauﬁous
planning. It is obvious that the Plan's
estimates of the foreign exchange earn-
ings have been its weakest features
because the calculations made so fary
have themselves been based on the
assumption that the resources at pre-
sent available, will be adequate, only
for the first three years of the/Plan,
without there being any need to sup-
plement them with large foreign loans
ifrom outside.

Whether this expectation is now
being or will bef revised by the Plan-
ning Commission is difficult to judge.
But no one can deny the need to have
plans, ready to stop any unexpected
drain of our foreign resources, before
the three years are up. And when we
compare the size of the Second Plan's
foreign exchange( estimates with that
partion of the sterling balances ear-
marked for development financing, it
is obvious that the margin for error in
the planned cakuiatlcmNs too small
for comfort.

The current drawings on the' stgrs
ling balances are running at the rate
of Rs. 278 crores a year, aven,gecyover
a period since the Second Plan com-
menced on the lst April. This figure
may be judged side by side with the
planner's estimate of Rs. 200 crores for
the full Ave years. On the basis of
the present calculations, I think that
extraordinary methods to supplement
foreign exchange resources will have to
be found imm tely in a few months’
time. That is, of course, assuming that
the pi t trend continues, of wkich
therd{are clear Indications. The ques-
tion : Why the outfiow should be
s0o much greater? The explanation of
this question is not quite cleas/ There
are s0 many causes. Even yesterday
50 many causes were mentioned by the
Finance Minister himseif. One of the
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causes is that there had been a rise in
the price level of the world. But I
do not think that this rise in price is
30 much responsible forjthe depletion
of our foreign

Then also it is usually mentioned
that big purchases of foodgrains to
cover the short falls in the expected
harvests have also caused a serious
strain on our resources. But I think
that they have not become so great
as to giv? cause for so much anxiety.

. Then it is usually said that infla-
tionary trends have become one of the
causes of this strain on our/ foreign
resources, but in my opinion, I think
that the inflationary trend also has not
assumed such big proportions as should
seriously affect the balancd of pay-
ment position of our country. Seo, it
seems, that the most probable explana-
tion is an increase in the import of
equipment forindustrial development
and, therefore, the dominant factor
causing this serious drain is the import
of capital goods. If this is the domi-
nant cause of/ the depletion of our
foreign resources, the question is whe-
ther there is any big scope for taking
immediate corrective measures. I
think we cannot take this step because
any step checking or interfering with
the flow of development machinery can
disrupt the entire industrial develop-
ment planned for. It/is this danger
which suggests that ' an immediate
review of the foreign exchange
resources is necessary if the Second
Five Year Plan is not toYbe wrecked
in its second year. h

One remedy to correct an adverse
balance of payment is to export more.
But, this is not an easy/ task in the
near future or in the short run. Rather
{ think it may not be a satisfactory
remedy at all for a developing'economy
ltke ours, because, we need all the
resources that we can lay hands on,
for our own use, for our own internal
economic development/ Therefara, , I
do not think that it will be possible in
the immediate future to bulld up a
sound expanding export trade, in view

the fact that it is hardly desirable
40 ‘divert resources at the present
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juncture from development at home in
order to increase the export abroad.
Then also, this increase of export has
one dark aspect which also we must
consider. It is an inflationary expe-
dient. In the circumstances that pre-
vall in the country, an increase in the
purchesing power should be avoided at
any cost. This expansion of export
trade will always have a temdency to
increase the purchasing power and
add to the inflation, as we must admit
that inflationary tendencies have
already started showing their ugly
heads.

So, the question is, what is the alter~
native that is left before us. Ome i»
raising of loans in the foreign markets.
We have heard that an important
officer of the Finance Ministry went
to study the loan market abroad. He
returned a few months ago and
rumours were current that his mission
had not proved successful. Whatever
it is, the situation at present is that
we cannot utilise the U.K. money mar-
ket because it is prohibitively expen-
sive. So, we have to tackle other
creditor countries like Switzerland, and
West Germany which are at present
looking for an outlet for their surplus
earnings. Here, the question arices—a
very pertinent question—have we been
able so far to attract foreign capital
as we should have done? [ am afraid,
the answer is No. It is really unfor-
tunate that we have not, for one rea-
son or another, provided easy cushion
for foreign capital to settle in the
country. All the responsibility for this
goes to the irresponsible talk of my
friends in the opposition. My Com-
munist friends, whenever they talk
about the Government’s encourage-
ment to be given to foreign invest-
ment, call it tendentious and it is all
the more unfortunate that some friends
on my side support them. But, I
want to ask them this pertinent ques-
tion, a straightforward question, what
is the other alternative before the
country. How are we going to imple-
ment the targets—wide targets, ambi-
tious targets—fixed under the Plan?
W¢ tannot go very far by printing
notes. Already its untoward effect has
started to be felt as the rise in prices
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has gone beyond the point of correct-
ing earlier slump. And so, it will be
very wrong to let go the reins and
tug at the tail of the high horse of
inflation. We may not tell it in Gath
or whisper it in the streets of Ascalan:
but the obvious fact is there that infla-
tion has raised its head. This asks us
to think twice about our economy
before adopting any attitude or reso-
lution. That is why I fear expansion
of purchasing power in the country and
feel that this must be viewed with
great concern. That is why I fall
back on the foreign market for loans
to finance our import of machinery and
capital goods. There is no alternative
except for geiting capital goods and
machinery from other countries. But,
for attracting the lender, you must
abide by the wishes of the lender and
not impose the wishes of the borrow-
ing country. Government have cer-
tainly done a great deal to make the
Indian industrial and economic condi~
tions stable for foreign capital and
persons like Mr. Garvin have been
deeply impressed by the stability. But
unfortunately, others have chosen to
differ from Mr. Garvin and the first
in the opposite list, came the World
Bank Mission, which was one of the
most important economic missions
which visited this country. Unfortu-
nately, they were inclined to think
that the climate was not very suitable
for foreign investment in India. It is
not a matter of mean importance that
impressions such as those conveyed by
the World Bank Mission should be
allowed to go uncorrected. Therefore,
I suggest that we must pursue a
stronger policy in regard to encourage-
ment being given to foreign invest-
ment in India because I am sure if
once we establish a sense of confidence
among the lender nations, there will
be no problem of financial resources.

The second point that I would lijke to
mention, which has also been mention-
ed in the Industrial Policy statement
and about which statements have also
been made by our Prime Minister and
®y our Finance Minister, is that we
should at once ‘assure the foreign
investars that the Indien. investments
are directed towards new enterprises
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rather than being used up in a change
of ownership of existing enterprises
from non-Indian to Indian hands, I
think that if this confidence is creaed
among the foreign investors, there will
be no dearth of foreign resources.

The other point to which I would
like to draw the attention of ine Gov-
ernment is whether, in view of the
difficult position in regard to our
foreign resources, we can start our
purchases in the international market
on the basis of deferred payment, or
you msgy call it hire purchase system.
This can stop the immediate heavy
drain on currency by distributing the
burden of purchasing over a number
of years. I think we must give serious
consideration to this and find out as
to how Iar a solution o our loreign
resources difficulties lies in  the
encouragement of international defer-
red payment gystem or international
hire purchase system. I am sure if
we start negotiating with some coun-
tries from which we import machinery,
on this basis, there is no reason why
we should not be successful. If we
succeed in this, it will remove one of
our biggest headaches in the
Plan.

Apart from the difficulty of foreign
resources, we have our internal diffi-
culties regarding the Plan. I do not
want to draw a pessimistic picture at
all. But, I do realise that without a
rigorous tailoring of our resources by
fixing priorities, we will never be able
to fulfil our basic requirements. I am
very glad that the Finance Minister
himself has started realising this and
1 hope he will very soon take steps to
see that a list of priorities iz fixed.
1 think it is high time that we launch
our Plan and work it on the basis of
war economy. We have seen the wor k-
ing of WAr economy in our country.
When our country was dependent on &
bigger country like the UK, we saw
how the Indians worked, how they
were geared up in the working of tne
war economy. We worked for others,
for their victory, not for our own
natipnal victory. 1 am sure that if we
also start thinking that this Plan has
to be worked out on the basis of the
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working of the war cconomy, there is
no reason why we should not fulfil
our targets in the Second Pian or in
the coming Third Plan. For this, we
must start preparing the country by
vigorous propaganda that they should
«cut their entire expenditure on the
non-essential sectors. We must have
-a rigorous austerity programu.e for ihe
<coming few years. Otherwis«, looking
at the economic trends and prices 1
feel that the whole Plan will be upset
when it will be going in its full tempo.

Coming to another aspect of inter-
nal economy, I think priority of con-
sumption should also be fixed imme-
diately except on foodstuffs and cluth.
1 think control on foodstuffs and cloth
would be precarious and will not be
advisable at all. Exceépt for fnodstu'fs
and cloth, the consumption of cvery
other item should be controlled. We
must not hesitate to take drastic action
for cutting down expenditive m the
country. For example, it may appear
very strong, but if Government bans
completely construction of private
houses and buildings evcepi in the
labour colonies, we shall be able to
save a lot of cement and iron which
can be utilised for other more useful
public purposes. I also think that more
wvigorous check should be exercised on
the consumption of iron and steel by
private consumers. In this way, there
are hundreds of small items on which
we can exercise control and we know
that it will not affect the basic nced
of the poorer classes. I think the
middle and richer classes can sacrifice
these things for the welfure of tie
country and for the implementaticn
of the Second Plan.

Even in the case of tht ronsumpuion
of foodgrains a serious propaganda
should be launched to encourage peo-
ple to consume less of crreals and
more of other foodstuffs. We have done
this before. When there was famine
all over the country, we did tais and
we succeeded in our propaganusa 8o
many restaursats and Government
Agencies were running these non-
cereal cafes and people responded twc
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that propaganda of the Goverument
So, I think it is high time tnat we
launch upon a seripus and vigorcus
propaganda to discourage people fromn
eating cereals and to encourage them
for eating non-cereals Since we suc-
ceeded before, there i3 no reason
why we cannot succeed again.

Now 1 would like to refer to the
monetary and fiscal policy to be fol-
lowed by the country. Monetary
control may be of a general or select-
ive nature. It may be said regarding
the general control that this con-
trol of credit would interfere with the
Government's operations to finance
our Plan programme, but as far as I
understand, selective control only
affects the use of credit and not the
plan finances. If it is worked out
efficiently, I think it will actually
supplement the finances for our plan-
ned programme. Therefore, we must
start thinking in terms of having a
selective credit control in the coun-
try, and for evolving a sound credit
policy in the country a credit control
committee should be appointed by
the Government with immediate
effect. This committee should be
given power to screen the loans
advanced bv all the banks including
the co-operative and non-scheduled
banks and to discipline those institu-
tions which fail to co-operate fully.
This committee should be composed
of the representatives of the import-
ant banks in the country as well the
representatives of the Government.
1 hope this committee with the full co-
operation of the members will be able
to check in future loans drifting to
non-essential channels. I hope this
suggestion will be given due consi-
deration.

There is another aspect which 1
would like to touch. It is high
time that compulsory saving is start-
ed at least in the labour class both
in the private and public sectors, as
also among the Government em-
ployees, in order to chanmelise sav-
ings and to check the incresse of
purchasing power in the country. Tt
is one thing to give employment, but
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‘it is quite a different thing and risky
too to allow the purchasing power to
move round in the country unhamper-
-ed, as it will be a serious obstacle
in working out the Plan. Therefore,
it is my humble opinion that Govern-
ment should immediately start this
-scheme of compulsory saving.

There is another thing which 1
want to point out which has, I
am afraid, a little tinge of unpopula-
rity in it, but facts are facts. I think
my Communist friends will make a
hue and cry over it, but this wage
increase in recent years has heavily
added to the cost of production in
industries. It is an open fact that
this wage increase has given birth
to cost’ inflation. And one of the
factors contributing to the rise of
prices is the increase in cost inflation.
Therefore, I think, for the coming
two or three years it will not be
advisable to have wage increases in
the labour class. I am suggesting this
only as an emergency measure. It
is not my intention at all that labour
should not get better pay or better
conditions of living, but as emer-
gency planning it can be resorted to
It is like a measure in a War economy
and should be resorted to for the next
two or three years till we feel that
our economic position has improved,
inflationary trends have shown a
decline, our economic life is going on
very smoothly and will go on smooth-
ly in the coming few years.

With these few words, I again
thank the President for his gracious
Address and I thank you for giving

me thig opportunity of seconding the
motion.

Mr. Speaker: Motion moved:

“That an Address be presented
to the President in the following

20 MARCH 1957

by the President 112

the Houses of Parliament assem-
bled together on the 18th March,
1957. "

The motion has been moved by
Shri V. B, Gandhi and seconded by
Shrimati Tarkeshwari Sinha.

Now I come to the amendments.
Shri Deogam is absent.

I am afraid amendment 15 by Shri
Pocker is out of order for this reason.
The amendment reads:

‘““That at the end of the motion,
the following be added. namely:—

‘but regret that no steps are
taken by the Government for pro-
tecting the interests of the mino-
rities particularly in the matter
ot giving due representation to
the minorities in the Legislatures
and local bodies such as provid-
ing reservation of seats, multi-
member constituencies and cumu-
lative voting by which alone
minorities can ventilate their
grievances'”.

We are supposed to be -working
under a Constitution. There is no
good censuring the Government for
not moditying the Constitution.
Therefore, I disallow this amendment,

Also the last portion of amendment
16 by Bhri Pocker is out of order.
Therefore, 1 shall omit the words “by
amending the Constitution if neces-
sary or otherwise™.

So, all the amendments in the
Order Paper, including amendment 186,
as amended, except amendment 18
and those in the name of Shri Deogam
may now be moved.

Dr. Lanka Sundaram: T beg to
move:

That at the end of the motion, the
following be added, namely:—

“put regrets that there is no
indication of Government's deci-
sion to withdraw from the Com-
monwealth, in view of the unpro-
voked and unjustified hostility
shown by the United Kingdom on
the Kashmir question”.
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Dr. Rama Bao (Kakinada): [ beg
to move:

(1) That at the end of the motion,
the following be added, namely —

“but regret that reorganisation
of the States on linguistic basis
bas not been completed by form-
ing, (1) Samyukta Maharashtra
including Bombay City; and (2)
Maha Gujerat”.

(2) That at the end of the motion,
the following be added, namely :(—

“but regret that the Govern-
ment has failed to take any speci-
fic steps to bring down soaring
prices of foodstuffs and other
essentials”,

{(3) That at the end of the motion,
the following be added, namely :—

“but regret that no specific
proposals have been made in the
direction of setting up a socialist
pattern of society”.

SBhnl Veeraswamy (Mayuram—Re-
served—Sch. Castes): I beg to move:

(1) That at the end of the motion,
the following be added, namely :—

“but regret that the Address
has failed to mention the plight
of the Indians in Ceylon and the
steps to be taken to rehabilitate
those who have been forced to
come to India™.

(2) That at the end of the motion,
the following be added, namely :—

“but regret that the Address
has not referred to the position
of the State of Pondicherry and
the steps to be taken for de jure
transfer of that State of India™.

(3) That at the end of the motion,
the following be added, namely :—

“but regret that the Address
‘has not expressed any concern
over the growing beggar problem
and has shown no way fo solve
this human issue”.
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(4) That at the end of the motion,

the following be added, namely :—

“but regret that the Addreas
has failed to emphasise the neces-
gity of increasing the scales of
pay of State Government ger-
vants to the level of the Central
Government servants”.

Shri T. K. Chaudhari (Berhampur):

1 beg to move:

That at the end of the motion,

the following be added, namely :—

“but regret that it has not been
possible so far to take practically
any effective steps for imple-
menting the policy of liberating
Goa and other Portuguese colo-
nial outposts on the soil of India
from the colonial domination of
Portugal and enabling thereby
the people of Goa and of other
Portuguese territories in India to
share in the freedom of rest of
India.”

Shri V. G. Deshpande: I beg to

move :

That at the end of the motion,

the following be added, namely :—

“but regrets that the Address
while admitting that passions
were aroused on account of
States Reorganisation has failed
to announce that separate States
of Maharashtra and Maha Gujerat
will be formed in place of the
present composite Bombay State”,

Shrimati Renu Chakravarty (Basir-

hat): I beg to move:

That at the end of the motion,

the following be added, namely :—

“but regrets that there is no

mention—

(a) of the necessity of severing
our connection with the Bri-
tish Commonwealth of
Nations particularly in view
of the attitude taken by Bri-
tain in recent fimes over

Kashmir and the
Middle-East issues;
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(b) of the hardship caused to
the people due to Government's
failure to check the alarming rise
in prices of essential commodities;

(c) of the increasing burden
of taxation on the poorer sections
of the community and the inabi-
lity of Government to raise
tesources by checking tax-evasion
or to tax high profits beyond a
prescribed limit and to tap sur-
plus wealth from other sources;

(d) of Government's failure to
check the growth of unemploy-
ment among the educated as
well as other sections of the
community, to stop retrench-
ment, rationalisation, and evic-
tion from land, which is adding
constantly to the rising figures
of the unemployed; and

{e) about the utter failure of
Government to take any concrete
measures to reduce the existing
wide disparities in incomes.”

Shri Pocker Saheb (Malappuram);
1 beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that the Govern-
ment has not taken any steps to
facilitate the imparting of reli-
gious instruction to the children
studying in schools".

Mr, Speaker: All these amend-
ments are now before the House.

Hon. Members will take 15 minutes
except the spokesmen of groups who
will have 20 to 25 minutes.

Shrimati Renu Chakravartty:
Participating as I do in the last
occasion on the Presidential Address
to be held in this first Parliament of
India, I feel I must pay a tribute to
the striking political consciousness
which has been amply displayed by
the great electorate of our country
which has just gone to the polls,
Such a big electorate has hardly
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gone to the polls anywhere else ia
the world, and there has been hard-
ly a ripple on the surface although
very deep political verdicts have
been gwen by the people in various
paris of the country. New political
patterns have emerged as a result of
these elections, the emergence of the
new being very visibly seen in the
little State of Kerala. We hope that
this State and its people who have
very clearly given their verdict for
a stable government after so many
months of difficulty will find the
fullest co-operation from all quarters
and especially from the Central
Government. .

Certain other political verdicts
have been very clearly given by the
people of certain other States. For
example, I should like to place be-
Jore the House, and especially be-
fore the ruling party, the verdict
which has been given over the gues-
tion of the linguistic States. Pas-
sions had been roused ir the past.
Often these passions were pointed
out as being very unworthy and
undesirable, but they have risen out
of very deep longings of the people
for linguistic States, and once again
Maharashtra with Bombay has shown
very clearly the verdict of the peo-
ple on this burning issue which has
been the most potent issue before
them, relegating to the background
even such important matters as
foreign policy. If the filgures are
any indication, then on this linguistic
States issue of Maharashtra with
Bombay, one on which the Samyukta
Maharashtra Samiti has fought the
election battle, the Samiti has won
80 seats, while the Congress has won
only 38 seats and others 3 seats.
Besides, there are also indications, as
they have come even from a hun-
dred-per-cent Congress State like
Gujarat, where the P:rishad has won
as many as 31 seats.—while in the
last elections. I thiniz the Congress
had almost a ninety t. hundred per
cent. majority—in the victory of Shri
Indu Lal Yagnik who has made it
very clear that his victory is not a
personal victory but the victory of
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the linguistic States issue. 1 would
urge Government, therefore, to con-
sider very seriously this entire
matter once again and go by the
verdict of the people, which they
have placed before the country with
20 much sobriety. We would urge
them to concede the demand, and we
would like them to take note of the
verdict which has been given In
another manner in the Kerala State
by the emergence of the Kerala State
on the linguistic States issue, which
_has been followed also in the State
of Maharashtra.

1 would also like to point to
another very important political
verdict that has been given by the
electorate. In this connection, I
would like to answer just one small
point that was made by the eloguent
speaker who has just finished, on the
question of the labour verdict.

The verdict which has been given
by labour throughout the length and
breadth of India has shown very
clearly that the policies which have

% been enunciated by Government and

by the organisation which has been
sponsored chiefly by them, namely
the INTUC, have been defeated by
overwhelming majorities. Within the
short time at my disposal, 1 shall
point out the remarkable victories
which have been achieved in places
like the Kharagpur railway centre,
which only a few months ago was
pointed to with a hand of ridicule by
Shri Lal Bahadur Shastri, and there
the election has been won by a mem-
ber of the Communist Party, which
party was pointed to by Shri Lal
Bahadur Shastri as being traitors.

Another remarkable victory is the
vietory wan by the Communists in
Jamshedpur, the home of Tatas, the
home of steel. The cume thing has
happened at Burnpur snd EKulti also,
the two other places twhere steel is
made, In these three places, namely
Jamshedpur, Burnpur and KXulti,
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where the two big magnates, the big
Sir Biren Mukerjee gave liberally to-
the Congress funds, whilst at the same-
time they had refused the workers-
their legitimate demand for produc-
tion bonus and increase in the emolu-
ments, stating the same argument
which was advanced by my hon.
friend who spoke beforc me, namely
that prices would go wup if such
liberal donations were made to the
workers' pockets, the labour has
given its verdict. So is the position.
in Ahmedabad and Indore as well
Lastly, I would like to point out the
victory of a young humble clerk of
the State Bank of India with a salary
of Rs. 150 a month, Shri Prabhat
Kar, over two of the most affluent
people in my State of West Bengal.
1 fecel that the middle-class emplo-
yees have in this victory also shown
that today the labour policy of the
Government of India has not the
backing of the majority of labour,

Having made these points, I should
like also to point out certain other
disconcerting features that have come
before our eyes during the course of
these elections. One such feature is
the large amount of moneys which
have been paid to the Congress funds
by big monopoly business. I should
like to repeat before this House the-
judgment which was given by an
eminent judge of the Calcutta High
Court, Justice P. B. Mukerjee, on
28th February 1957. He gave his:
judgment on the application of the-
Indian Iron and Steel Co. owned by
Sir Biren Mukerjee and Sir Leslie
Martin to amend their memorandum
of association to enable the firm to
contribute to political parties. The
demand was that they sbould be
allowed to contribute to the funds of
political parties which would advance
policies conducive to the hterests of
the country. The honourable judge,
while giving his judgment, stated
that there was nothing in the Consti-
tution or in the Companies Act to
prevent anybody from paylng such
contributions.
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In this connection, I would recall
that during the - discussion on the
Companies Bill, we had brought for-
ward an amendment, which we
thought was very important, to the
effect that no company should be
allowed to pay any moneys to any
political party for any purposes, be-

cause we felt that that would be =

very dangerous precedent. Unfortu-
nately, the ruling party with its big
majority of votes voted it down. But,
today, we find that what we had
feared has come true, and the learn-
ed judge has demanded that there
should be legislative enactment
against such donations, and he has
further said:

‘It is necessary to keep the
springs of democracy and admi-
nistration reasonably pure and
unsullied, before it is too late to
control the dangers and mischief
inherent in the situation,’

He had further pointed out that:

“Any such contributions would
enable the company which would
be the highest bidder to secure
advantages to the ruin and detri-
ment of smaller business flrms,
and also it would allow the voice
of big business in political life
and in the life of the political
parties of the country.”

When we find that Tatas have given
Rs. 15 lakhs to the Congress election
funds, Shri Singhania of Kanpur, the
British tea planters of Assam, the
sugar magnates of Uttar Pradesh as
well as Sir Biren Mukerjee with his
Rs. 24 lakhs contribution have come
forward for the first time very open-
ly to contribute to the funds of a
party, which, according to them, will
advance the policies conducive to the
interests of these big magnates, we
feel we have to cry halt to this, be-
cause we really want that democracy
should be fostered, and that the big
business interests, the big monopoly
interests should not have an wundue
weightage and influence over the
policiea of political parties.
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1 should also like to point out that
there has been a good deal of the
rousing of communal passions during
these elections. 1 would like to draw
the attention of the House parti-
cularly to the issue which has been
raised in Calcutta, where the Chiet
Minister actually visited the Nakoda
mosque, which he had rever so far
visited in his life. It is not that we
are objecting to his wvisit to the
mosque, but what we are objecting.
to is the way in which it was pro-
pagandised, and pictures were taken,
and prayers were said for him, and
the news was flashed all over the
city of Calcutta. Now that the elec-
tion results are out, it has been
widely publicised that the Muslims
had voted for the Leftist candidate,
and as such a remarkable thing has
happened; only yesterday we read im
the papers that the editor of a parti-
cular Muslim paper, because he had
published an early edition saying
that Mahommed Ismail was winning,
has been put in jail, a thing that has
been unheard of, and that has sur-
prised even journalistic circles.

This canker of communalism has to
be stamped out. I am afraid during
the course of the election in our con-
stituencies, we have found that again
and again this communal reaction
and communalism has been roused in
many instances by the Congress
Party. Also official machinery has
been very widely used. In my con-
stituency, I have already brought to
the notice of the Election Commission
two very flagrant examples where
Deputy Ministers were using their
official launches in order to go and
address meetings which were essen-
tially meetings in connection with
the elections. I have also sent pic-
tures where big bunglows, which are
actually public property, have been
used for two months on end as a
Cangress  election office. ~ 1 just
received, unfortunately, a curt’ note
saying . ‘The contents have been
noted’.

Dr. Lanka Bandaram: By whom?
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Shrimat! Renn Chakravarity: By
the Election Commission. It has been
Teceived; that is all they have said,

I should just like to refer to one
other rather unfortunate statement
made by a very eminent and impor-
tant member of the Cabinet, Pandit
G. B, Pant, on February 7, in Nagpur.
Unfortunately, the Congress Party in
some places tried to raise the issue
of Kashmir as an issue for or against
the Congress. Unfortunately, Pandit
‘G. B, Pant stated:

“Every vote cast against the
Congress in the coming elections
will be an expression of no confi-
dence in the Kashmir policy of
our Government".

Our Party leader has made it very
<lear that the issue of Kashmir
stands above party politics; it is a
national issue. I would like to point
out to the ruling Party that such
statements once made in the heat of
the election fever may sound very
nice at that very moment, but later
on they may be used against us,
against our national interests, by our
enemies, Today, if foreigners who
are inimieal to us turn round and
ask, ‘Have the people of Kerala, who
have woted against the Congress,
voted against the policy on Kashmir?’,
what are we to say, except that we
will say in clear and unequivocal
terms that we stand four-square be-
hind the policy of the Government on
the question of Kashmir?

In regard to foreign aflairs, on the
Question of Kashmir, now that the
Jarring Mission will be in India, we
have no objection to anybody coming
to India, but we would like to make
it very clear—and we want that the
Prime Minister reiterates it in the
clearest possible terms what has al-
ready been stated in the Security
Council In very able words by Shri
Krishna Menon—that we are not pre-
pared to reopen the gquestion of the
integration of Kashmir with India.
“That is an accomplished fact. Kash-
mir is a part of India and we will
allow no third party from any source
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to reopen the question, however
eminent he may be. We would also
like to make it very clear that all
parties stand four-square behind the
Government on this issue; I do not
think there is any party in India
which, on the question of Kashmir
when foreign intervention is being
sought to be introduced in Kashmir
by various resolutions and by various
ruses under varfous garbs and
devices, will not reiterate and sup-
port what has been stated by our
representative in the Security Council.
At the same time, we would like our
Government, if possible, to make Mr.
Jarring not waste his time in raising
questions of the warious resolutions
that have been there before the coun-
try and the world for the last so
many years, and certainly not base
ourselves on the Resolution that was
passed by the UN. Security Council
in January 1857. It anything, we
want a settlement of the question.
We have always wanted a settle-
ment of the question. Such a settle-
ment has to come through direct
negotiations between Pakistan and
ourselves. If Pakistan is prepared
for that, we shall hold out our hand
of friendship, we shall sit across the
table and we shall try and work out
the destiny of our peoples without
interference from other quarters. We
believe in this and that is why we
say that we would like Government
to have a clear idea as to what has
been going on behind the scenes all
these years,

We have to be clear as to who
fomented and organised the invasion
of Kashmir by the raiders within
a few weeks of our independence. It
was the British officers and agents
who egged on Pakistani nationals in
1947 to invade Kashmir; it was the
British Governor-General, Mount-
batten, who had desperately tried,
and actually delayed, the despatch
of our troops during the critical days
when the invaders came up to Url in
1947. It was again the manoeuvres
of Earl Mountbatten that committed
India to a plebiscite under U.N.
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auspices. We were made to say that
we were prepared, when peace and
law and order had been established,
to have a referendum held under
international =suspices like those of
the United Nations. We* cannot also
forget that throughout these nine
years at every critical stage in the
long-drawm-out case, it was the
British and the Americans in the UN.
who not only incited Pakistan but at
times themselves came forward with
dangerous proposals, with proposals of
demilitarization at one stage, of
United Nations police force at another
stage and of partition at a third stage.
In 1851, it was they who raised the
objection to the convening of the
Kashmir Constituent Assembly.

Sir, it it good to remember these
facts; sometimes we tend to forget
them. This year too, it was the

British backed by the United States,

who provoked the present crisis. The
index of this seriousness is to be seen
in the fact that even a person like
Shri Krishna Menon has had to say
that India's relations with Britain
have been strained by the British
venture in the Middle East and now
by her venture in Kashmir.

It is in this context that I would
again urge what we have been urg-
ing for a very long time. We would
like that wisdom should prevail upon
our Government now. It is better to
be late than never. The nation has
a right to demand of the Govern-
ment that India must secede from the
Commonwealth. Despite all the
impassioned speeches which have
been made by our Prime Minister,
trying to prove to the world the
benefits that have accrued to us by
our partnership in the Common-
wealth, we feel—and the people of
India feel—that this has not been so.
Our link with the imperial chain has
not been to our advantage. Not only
has our country grown in moral and
political stature, which makes us
unfit to be in the Commonwealth—
which, to my mind, is 'a thieves' kit-
chen—but our national interests in-
dicate that the continuation of this
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unholy partnership jeopardises the
nation's case before the world, That
is why during the last elections, al-
most every party had raised this
question and posed it before the
electorate—the question of our coming
out of the Commonwealth. In a mes-
sage to the people, they have de-
manded that we should leave the
Commonwealth. It is now up to the
Congress Party to take heed before
it is too late.

In this connection, I should also
like to commend the statement made,
though made in halting manner but
for the first time, by Pandit G. B.
Pant when he said: ‘Yes, our con-
nections with the Commonwealth are
not irrevocable’. We hope that now
that not only our national prestige
but our pational interest demands it,
we shall answer to the verdict of the
people and come out of the Com-
monwealth.

“1 should now like to just make a
tew remarks about a rather unfortu-
nate incident which has taken place,
as I feel that this is the appropriate
place to make them. That is the
rather indecent haste with which our
Prime Minister rushed to tender an
apology on behal! of the Govern-
ment for what had appeared in a
particular party journal, although
that party may be the same party to
which he belongs. All that was
necessary was for the editor to ten-
der an apology saying that the state-
ment attributed to the Queen of
England was wrongly attributed to
her. That was all that was necessary.
But when we find that the head of
the Government, the Prime Minister,
not only comes with an apology but
also immediately instructs the High
Commissioner for India in London—
who is not a party agency, but a
governmental agency—to tender apo-
logy on behalf of the Government of
India, we think it is a matter of in-
decent haste. It was not necessary,
Even a paper like the Manchester
Guardian has pointed out very clear-
ly that this was not necessary at all
I can give qQuotation after quotation
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ag to the type of statements that
appeared against us in the British
Press. During the last few months
it has been vociferous in its condem-
nation of India. .For instance, the
Manchester Guardian, writing about
Kashmir says:

“1¢ Monaco, why not Kashmir?”

Its editorial attacks Prime Minister
Nehru on having “taken on the biz-
zare role of the champion of sacro-
eguism.”

13 HOURS

The News Chronicle describes
Mr. Menon’s speech in the Security
Council as “twelve hours of numb-
ing oratory establishing this brilliant
man as the bore of the century.” It
compares the situation in Kashmir
to "that on either side of the Czech
Sudetanland in 1937", If 1 were to
give all the rantings in the British
Press and if we were 1o demand an
epology for all the indecent things
that have becen uttered in the Western
Press, especially the British Press,
there would be no end to it. That is
why 1 feel that while we stand be-
hind the policy enunciated in the
Security Council by Shri Krishna
Menon on the question of Kashmir,
whilst we demand that there shall be
no further reopening of the guestion
of Kashmir's integration and acces-
sion to India, and whilst we demand
direct negotiations for a settlement of
the dispute, wec also feel disconcerted
when such actions are taken by the
head of our Government.

The situation in the Middle-East
also has given rise to grave mis-
givings. The time at my disposal is
limited; otherwise I would have dealt
with this question at much greater
length. The military pacts, beginning
with the U.S8.-Pak. Pact, going to the
Baghdad Pact and forward to the
SEATO Pact, have increased temsion
in the Middle and the Far East. 1
would like the House to notice that
what America is doing by the
SEATO Pact is to hoodwink the
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people by saying that they are going
to give economic aid. This is nothing
but hood-winking the people. Here
it is very clearly stated by the New
York Times.” it says very clearly
that the United States administration
has still faith in the SEATO sas a
military pact and that there is little
likelihood of any change in the Pact's
military conception, “Although the
Administration still has faith in the
efficacy of economic aid as & pre-
venter of communism in under-deve-
loped countries, there is small likeli-
hood of any significant increase in
existing ald commitments this year.”

The SEATO Pact is only going to
bring war materials in increasing
quantities to Pakistan in order to
bring the hot war right to our door-
steps. That is why we feel that this
question has become so serious for
the whole of Asia, for the whole of
the Middle-Bast, especially for all the
countries which have recently be-
come independent. I therefore make
a suggestion, one which has been
made again and again and which has
become very, very important now to
be considered by Pandit Nehru, for
the convening of the Second Bandung
Conference, or the Second Conference
of Asian Powers. Large issues are at
stake and the independence of Asian
nations is being threatened by the
promise of economic development
which is being held out and as a
result of which great dangers are
looming large on the horizon of
Asia, It is, therefore, time that the
Second Conference of the Bandung
Powers should meet again. The
monoeuvres of the imperialist powers
are not only threatening the political
independence, but also the economic
independence of the nations of Asia.
Qur development policy and our eco-~
nomic situation have to be reviewed
in the light of these developments.

I now come to the important ques-
tion of prices. Within the last six
months we have heard two startling
statements made by two Ministers in
this House. About August we were
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told by Shri Ajit Prasad Jain, Minis-
ter of Food sand Agriculture, that
something startling was up his sleeves
and that within a fortnight prices
would come down with such a bang
that the whole country would be
taken aback. Unfortunately, that
turned out to be a boomerang.
Nothing happened. Rather, today in
answer to a question we were told
that prices of food-stuffs are rising.
Last session we were given a startl-
ing surprise by Mr. Krishnappa who
told us that the price of rice in
Mysore and in the State of Madras
was falling to such an extent that
apparently people would be clamour-
ing that there should be a floor on
prices, as far as the new rice c¢rop
was concerned. In this mstance also
we found that Government did not
know how to analyse the sit.iation.
The price of food items prevailing in
West Bengal in June last was lower
than the prices today when the har-
vested grain has come into the mar-
ket. In my State, mustard oil which
is an essential commodity still con-
tinues to sell at the alarming rate of
Rs. 2/8/- to Rs. 3/-/- a seer. The
price of cloth and the other essenfials
of life has also gone up. Yet, we
find it is stated that steps are being
taken to check the prices. Such
statements do not do much good to
console the people, especially when
they are becoming poorer cvery day,
on account of increasing taxation. At
such a time for essentials to go up
to such an extent, is something which
cannot be forgiven., That is why the
statement made in the President's
Address is no consolation to us. If
Government is unable to check this,
people are bound to reiterate: if this
is development, such development is
not people's development but the
development of & few rich people.

I wish to say a few words about
agricultural production. It has been
very clearly stated that agricultural
production has fallen.

Mr. Deputy-Speaker: Seven minutes
ago the hon. Member realised that
she had not much time, but she is
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continuing. She might take two or
three more minutes.

Shrimati Renu Chakravartty: |
would not be able to finish all my
points. As far as agricultural pro
duction is concerned, the first Five
Year Plan was supposed to have led
to increased agricultural production.
Today we are told that agricultural
production has decreased. Unless the
eviction of the tiller of the soil is
stopped, and the question of giving
larger loans to agriculturisis for cul-
tivation in time is taken in hand and
better provision is made for rural
credit, I am afraid agricultural pro-
duction cannot be increased.

The wunemployment situation too
has become very serious, but nothing
has been done. As a matter of fact
educated unemployment is the highest
in my State, but the unemployment
survey conducted in Calcutta gives no
scope for hope. It says that for every
hundred educated middie class, 70
are uncmployed. Prof. Sidhanta, Vice-
Chancellor of the Calcutta University
has stated that out of every three
cducated, two are unemployed. What
does .the Second Five Year Plan pro-
mise the State of West Bengal? In
West Bengal the total number of un-
employed is 12,50,000. In five years'
time it will stand at 1850,000. The
Sccond Five Year Plan promises us
employment potential of 2,82,000, Can
we not therefare say that the Second
Five Year Plan holds out little hope
for u~? Government should alsn
take into consideration the fact that
new armies of unemployed are being
added to the aiready large number of
unemployed. Retrenchment figures
of workers in West Bengal are alarm-
ing. In 1851 workers in factories were
6,47,000; in 1955 it was 5,82,000, which
means that 50,000 workers have been
retrenched straightway. If this is
what ix happening, how is the pro-
blem of unemployment going to be
solved?

I would like to end by saying that
it is time that Government considered
a revision of their taxation policy. I
would not be able to answer many of
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the points raised by the previous
speaker about resources. But we
have to consider the urgency of
reducing the disparities in income.
In that context the question of na-
tional wage does come forward.
After all it is the workers and
employees that form 80 per cent. of
our people and it is only natural that
they should demand that there should
be a national minimum wage. When
we refuse to put a ceiling on profits
and on the higher levels of income,
it is only natural that the lower
strata, the lower middle classes
should demand a minimum national
wage.

These are all national issues of
very great importance to every poli-
tical party in India on whom the
people of India have placed the res-
ponsibility for carrying out the task
of bringing these issues to the front
as it will lead them to a better, a
fuller and a prosperous life and to
raise them from the poverty, the
ignorance and the want they have
suffered so long. In this great and
noble task let us extend the hand
of co-operation to eradicate and re-
move the disparities of abject hunger
and the enjoyment of luxuries, by
curbing the growth of unemployment,
by curbing the growth of monopoly
capital. Let us give security to the
tiller of the so0il, the worker, the
middle-class employee and others by
wiping the tears of millions of
mothers and wives who today suffer
the pangs of seeing their children
starve and their families starve.
And, let us enable a new pattern of
economic and political life to emerge.
Let not future generations say that
pettiness and shortsightedness have
barred the way to the onward march
of a new India.

Shri Gadgil (Poona Central): Mr.
Deputy-Speaker, it is not unexpected
that the background for the discus-
ajon over the Address of the Presi-
dent should be the election results. 1
am glad to find that the Communist
party had developed a democratic
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outlook inasmuch as references were
made by Shrimati Renu Chakravartty
to the successes secured by the candi-
dates of that party. I hope ghe will
extend the same tolerant attitude
when she learns about the reverses
and when the entire picture is before
the country,

She referred to a certain instance
in which it was alleged that Govern-
ment property was used for the pro-
paganda of the Congress Party. My
experience in my region has been the
contrary. Our meetings were disturb-
ed, every one of them. Personally I
addressed 116 meetings. Excepting a
few, every meeting was disturbed.
On the other hand not a single meet-
ing of the opponents was disturbed.
Although the Police were there they
never came to our help. And, ag to
the attitude of the government
machinery and government servants,
let me tell my hon. friend that when
the postal ballots were counted, 60
per cent. of them were in favour of
the non-Congress candidates. Any-
way, it is no good complaining about
the method and manner in which elec-
tions were conducted. I think it is a
matter of great satisfaction, in fact,
of congratulation to our country that
this great experiment of democratic
government has succeeded to a con-
siderable extent.

Shrimati Renu Chakravartty also
said something about Dr. B. C. Roy
going to a masjid and appearing to
pray. So far as my region is concern=
ed, I assure her that voting went on
absolutely on non-communal lines and
not less than 10 seats for the Bombay
Assembly and about 4 seats for Par-
liament have gone to the members of
the Scheduled Castes, an indication
which shows that, at any rate, in my
region people are thinking in terms
of political ideals and parties and not
in terms of communities and castes.
But, if there was any party responsi-
ble for encouraging communalism it
was the party to which my hon. friend
there has the honour to belong, be-
cause they compromised with the com-
munalist parties like the Hindu Maha
Sabha and the Jan Sangh just to
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defeat the Congress, not on any major
issues as I could conceive but on some-
thing whi¢ch was conceived in over-
strained emotionalism.

The Address of the President covers
the entire fleld of policy, both inter-
nal and external. So far as the ex-
ternal policy statement is concerned,
I think, this hon. House will have
greater opportunity and a fuller op-
portunity when that specific question
will be discussed. Therefore I do not
propose to say anything on that.

So far as Kashmir is concerned, I
welcome the firm attitude of the Gov-
ernment as expressed in the Address
of the President. Let us, every citi-
zen of this country, understand the
full implication of the fact that
Kashmir has become a part and parcel
of our community and of our State.
It meang that the responsibilities of
defence and development are on
everyone of us. And, as the Prime
Minister has rightly pointed out in
one of his speeches, we are not out to
have even an inch of ground which
does not belong to us. At the same
time, we will defend with all our
might and men what is undoubtedly
ours, Our country is great; our
country is known for its hospitality.
But, if anybody thinks of coming on
our land with an aggressive intention,
all I can say is he will have as much
land as is necessary for his burial;
that means 6 ft. by 2 ft. by 3 ft. and
not an inch more.

The next question was about India's
continuance in the Commonwealth.
When this great decision was taken 1
was in the Government. It is not
possible for me to say everything be-
cause of certain conventions and the
oath of office. But we must consider
this on merits. We can end it with-
out notice and by taking a unilateral
decision. The Commonwealth has
been described by one of the eminent
political writers in England as just a
political club. We meet; we discuss;
we always agree to disagree and
nothing is binding. There is no ocath
of allegiance. Therefore we have to
see what are the advantages in its
continuance in the fleld of culture, in
the fleld of commerce, in the fleld of
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industry, in the fleld of diplomacy and
foreign affairs. Today because of
particular events taking place in
England, naturally, our emotions have
been roused. It is just possible in
another year or so the present Con-
servative Party may be thrown out of
office and the Labour Party might
come in. Then the situation may sub-
stantially change. But, as wag said
very rightly by the hon. Home Minis-
ter yesterday in the debate dn the
Foreigners Act, there jg no binding
tie for the continuance of this country
in the Commonwealth. We can end
it. But, let us not take that decision
in an atmosphere of emotionalism; let
us consider like shrewd businessmen
whether it is advantageous to be
there. If it is, thén continue; if it is
not advantageous, let us walk out.
There is no sentiment on the part of
-ndia that would compel her to re-
main in the Commonwealth.

Reference was made to Bombay and
Gujarat. 1 appreciate what my hon.
friend has said. The full picture is
riot yet out. It often happens that
marginal events just affect the full
picture and might even affect its
quality and the intensity of the situa-
tion. But such outlineg as are there
clearly show that the enthusiasm
shown by this hon. House in August
1958 was misplaced. This hon. House
was anxious to give a solution but not
anxious to give the right solution.
Those 282 great and good Members
of this hon. House practically forced
the hands of Government. And, be-
cause it became the law of the land,
we bowed to that decision. Events
have proved that it was not a wise
decision. Therefore the verdict of the
people if it is expressed through the
ballot box must be properly under-
stood and must be properly appre-
ciated. What should be done, when
it should be done and how it should
be done are matters for Government.
The art of politics has been defined
by Lord Morley as rather consisting
in knowing when, where and how
what is possible to do. That is a
matter for Government. AllTcan add
is that Government should see that
the faith°in the democratic method is
developed and maintained. And that
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faith is the foundation of democracy.
It that faith is affected and if the
ballot box proves to be inefficacious
and is not respected, it ceases to have
any attraction, and the results will
be unhappy both for the citizens anl
for the State.

So far as the decision of the bigger
bilingual State for Bombay 1is con-
cerned, | think that the verdict of the
people will not be lost on those in
whose hands the destiny of this
vountry les. The government that
will come, after the present govern-
ment resigns formally, will 1 am sure,
certainly take notice of this, and
there, 1 hope. constructive statesman-
ship will step in and come out with
a solution, 1f not in the near future,
at least in due course in an appro-
priate manner that will make the
entire situation much easier and in
that way make the country strong =o
that it may be strong abroad.

Lastly, about the economic situa-
tion, I have been a critic of this
Government, a  constructive  critic,
and I know that what has been
achieved so far is not to the expecta-
tion of many. But to be frank and
just, whatever has been achieved is
not altogether increditable, not al-
together inconsequential; though the
achievement may not claim a high
rate of dividend on aspirations enter-
tained and eflorts undertaken, yel
we must give the Government the
credit for its sincerity and best
efforts shown in the course of the last
five yecars, What is of greater im-
portance is the future. Age-0ld
poverty and ignorance and other eco-
nomic circumstances to which elo-
quent reference was made by my ton.
friend here do require not only cvery
effort on the part of the Government
but also every cffort on the part of
every citizen in this country. And
[ particularly appreciate Shrimati
Chakravartty's appeal for cooperation
with the Government and if that ap-
peal becomes a reality in the course
of the next five years, I have not the
slightest doubt that the great Indian
community, the great Indian country
which we have visualised In the future
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in the Preamble of our Constitution
will be an accomplished fact. Our
ancients considered that every citizen
of this world entertained an ambi-
tion to berome a citizen of Bharat,

AT AN AW

1t is very difficult to have birth in
Bharat because it is a land of great
people, great traditions, noble people
und noble traditions, Let us keep
that great ideal before us, and by co-
operating in whatever good the Gov-
cinment does and in  respectfully,
firmly and effectively pointing out
where the Government goes wrong,
let us agree to the fundamentals of
democracy, those institutions which
are of a fundamental character. Let
us respect them and whatever be our
tifferences, those differences must be
contined  to  the methods through
which, and the ways by which the
ideal has to be accomplished and not
tto something which will disturb the
vntire foundation of our democracy.
From that point of view I was very
#lad to sce only yesterday a state-
ment by the communist lgader that
winen called to form a government in
Kerala, they would respect the Con-
«titution. That is a good sign—I do
not sav a sign which promises every-
thing in the future, but to begin with,
it 1= a good promisec and a good
mdication  and that will give an
opportunity for them to show that
there is an alternative to the social-
ism preached by the Government to
se¢e it accomplished in this country.

Therefore, 1 respectfully submit
fihat the new pattern to which ghe
made reference will be coming into
vxisten ‘e in the most democratic and
poaceful manner.

Lastly, old order changeth and new
order is coming. But let us have
some respect for the old order and
the old men who will no lenger be
here.

Dr. Lanka s:uarsq.z‘,ﬁ}. Deputy-
Specaker, my hon, friend, Kaka-Saiity
Gadeil, who has just spoken whh such
emotion towards the end of his
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speech, has ken rightly when he
said that the/old order chapgeth but
let there be for the old order.
The ineuitability of gradualness has
been stated to be the principal fg-

gredignt of iamentary democracy
as the Bri experienced and
as the British have given it out to us

when they txansf power. But
is there inevit ty of gradualness

In our midst t days? 1 regred to!

4@y there is not: ere is.
One very important illus of
this statement of mine is supplied hy
the Presidentia} Address itself which
this hon, House is discussing/{ this
afternoon.

The wﬁm_unm of Thanks,
my esteemed friend, Shri Gandhi, is
not here at the moment, but speaking
with the authority of the Chairman
of thef Public Accounts Committee,
he has tried to fill up a number of
gaps in the Presidential Address.
The Seconder of the Motion, Shrimati

i_Sinha has gone a glep
furtherf and not only tried to further
fill up the gaps left in the Address but
also made a number of very construc-
tive suggestipns to ensure that the
policy of the |[Government, Qﬂ_‘l in the
national and’ in the international

spheres, is put orwa high pedestisl, at .
any rate to such an extent that it will

salis{y the requirements oqf_the people
in this country. ’

Reviewing the debates so far,
Shrimati Reny Chalgtauarity, especial-
ly towards the end of her speech,
spoke with the strfnglh of authority
available to her as/one of the princi-

- pal spokesmen of the Communist’

Party of this land and said that there
will be co-omnm available between
the Government, the ruling party dor
the time being/here, and her own
party especimlly perhaps with. refer-
ence to_the future of Kerala.

The debate, as I have seen it deve-
loping, more than,jpjiifies my com-
plaint in.the ver%ﬁ_rat session of this
Parliament when/
of opening the first foreign aﬂnirsm
debate, the laint being
growing, mh%hm of ap-
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proach Mﬂ_e_an_o_f,&u_mgﬂ-
ment to national and '’international

aflpizs. If we gnalygse the whale
Address of the President, we will find
that more thap 65 per cent. of the
apase clem:ﬂ.ej/c| to the Address ‘was
devoted to fdreign affairs. I remem-
ber, Mr. Deputy-Speaker,—you were
here when I opened the first foreign
affairs bate flve years ago—saying
that we¢' must look more inwards than
outwards. y that even
after flve years' experience—some-
times excruciating, sometimes really,

. happy—w able to
" learn the dictu and we are still

pursuing the same policy, namely, the
one lgid down by the great British

Praconsuls who H.’ﬁd to address from

this particular chair in the years gone
by when they spoke of foreign policy
Ta__ _preference even to domestic
policy; in_othes-wenrds, we still con-
finie to be the victijn of the method
handed over to by the departing
British, namely, by giving undue im-
portance to foreign affairs and no im-
portance at all, at_any .rate, to that
which is degerved, internal affairs.

There is an f amendment in the
Order Paper in my name which.] had

.the honour to moye this morming to

the Motion, namely—

“but regrets thgl.there ig no in-
dication of Government's/decision
to withdraw from the Common-
wealth in view of the unprovoked
and unjustified hostility shown by
the United Kingdom on the
Kashmir question.”

As far as foreign affairs g my
own reading of the situation is t
unless and until we solve the question
of Kashmir, there gannot be any possi-
bility of our, placing our foreign
policy on a [sound, enduring and
honourable basis. -

Reviewing the history of the en-
tire Kashmir question, you will re-
call that this House had the opportu-
nity only once, of discussing Kashmnir
aii'l_sepante/ entity, as a separate
problem. There was a Kashmir
Affaire Debate immediately after the
Abdullah-Nehru Agreement—that
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{Dr. Lanka Sundaram] argi-
wag about years 1 have ment it: ihfto the m:& i in
chosen to put down this| amendment our favour, any case, I stand by
in the language in wh.achm:!t "t df-t!'-»ﬂ; one statement/made here by S$hri T. T.
ed spec to direct the attentio Krishnamachhri who was formerly
of the Government to the imparative the Minister of Commaerce and Indus-

need for ap’ immediate wjthdrawal
from the Commonwealth.

1_was/purprised to listen to my
hon. friend, Kaka Sahib Gadgil, a
little while ago when he spoke about
the necessity for an average Indian
to function as a shrewd businessman
to strike out a balance sheet of ou
losses and gains of our continued
membership of the Commonwealth.
There are two - important fagtors
which could not be missed in the fpre-
sent context. One is the continued
existence of the Imperial Preference.
Times out of number, I and a number
of my colleagues in thiy House have
drawn the attention off the Govern-
ment to the necessity for the publica-
tion of a balance sheet. But what I
actually got as a result of private
corresponglence, was a gort of a sum-

ary offthe enquir}» into the opera-
tion of the Imperial Preference.

Each time Government takes wup
the position that continued member-
ship of the Commonwealth is neces-
sary from the economic and military
points/of view. One hears so each
time when a demand is made. I
hope 1 will have another opportunity
of ceverting to it in greater jdetail.
Opportunity was always denied/to this
House to discuss the implications of
the membership of India in the
Commonwealth of nations, There
were repeated demands but they did
not result either in the supply jof the
data necessary to ynderstand whether
Imperial Preference had been to our
advantage or whether in the so-called
military aphere, where India's co-

operation England's co-operation
Was very, ary, it wag to our
advantage.

The facts are absolutely different.
I digress on the main point of my
amendment only to show ce facts.
Whenever a demand is made/for the
sgysrance of the connection of Indis

try that it was not to the disadvantage
mndia. That to be our
nce sheet. But 1 will let it pass,

Coming to the Kashmir question, I
have before me a record of what the
Jion. Home Mini said yesterday
in replying to debate on the
Foreigners' .Laws endment) Bill,
He said: .

“I do not say that no time will
ever come when we have to give
thought to the problem. It may
be necessary to reconsider and reuf/

- examine the position when eir-
cumstances require us to do so.”

1. pegret-to-say that this particula
announcement of no leas a persol
than the/Home Minister, whose par
liamentary gifts and mastery of th
English language are well-knowr
will not be accepted as satisfactory b;
this country. e time has come
when a decisio?must be taken. 1t
should be enfofced forthwith. I do
hope that as a result of this
debate, and also possibly as a
result another debate likely
to belf held in this House on
foreign policy proper, the Govern-
ment will make up its mind and an-
nounce its decision. Such a with-
drawal from the Commonwealth has
been demanded by this country al-
most _unanimously. Y

?‘ consider that, apart from the
ashmir question, Britain has taken
it upon herself to thwart India’a
peaceful efforts with reference to the
Goa question, Ifam glad that the
President has, in the Address given
to us, made a reference to it. I am
briefly quoting what he said:

“My Government/deeply regret
that’ Goa still continues to be an
unhappy colonial outpost of the
Portuguese Government, where
:;e:ynd kind of ng:erty is suppress-

econo atagnation
\ra.tls.l It is the firm policy ut’;
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Government that Goa should be-
come free from colonial domina-
tion and shouild share in

domo!therenoflndia:zhw

These two sentences are couched in
very noble age but, I regret to
say, not in a language which is suffi-
cient to meet the requirements of the
situation. 1 see here my hon. frien
s K. . i who has come
out of oa jailg, and I dare say he
will econtribute higfown to a discussion
of 'this Goa aspect of our foreign
policg for I see on the Order Paper
an amendment in his name which I
heartily | endorse. This particular
amendnfent, to my mind, is most time-

ly. With some knowledge as to what
is happening with regard to th ove-
ment with reference to Goa/libera-

tion, I feel that therd is a complete
sense of frustration all over the
country as regardg the manner in
which the Government had handled
the Gn;xtuauon so far. I may here
say and admit that the Dadra. and

Haveli issues are before the
m%ml Court. 1 am also pre-

pared to accepifthe possible develop-
ment  where the  Portuguese
Government may prefer another

complaint against us with reference
to certain deposits in certain banks in
India. But apart from these|two ad-
missions, I have to say that the people
of Goa have been neglected complete-
ly.

I have been hoping thgt as a result
of the Prime Minister's{pisit to tne

.S.A. and his, talks with the ILS)

President in particular, the Goa issue

would be taken up in right eurnest inf

that way. I am sure he would not
say to us that President Bisemwhower
told him—I am only using my imagi-
nation—"but Qr, Salazar is an/intract-
able fellow and nothing could be
done”. That should not be the pur-
pose for which the visit had been
undertaken. The highest possible
hopes were entertained. Hejwent to
the United States in the light of what
had happened earlier, in terms of the

statement made by i
eighteen months ago or|the Goa insue -
But I find that our Zoreign policy
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with respect/ to Goa has entered »
cul-de-soc and it is time that a bold
reorientation of our policy/ towards
Goa is undertaken, especially on the
domestic front

I will not have time to go into the
details on this issue but I would like
to Jspotlight two issues of consider
able importance. There are still some
Indian prisoners in Goa whose re-
lease is stated to be inent. But
what about the vast/ number of
Goanese prisoners inside the Portu-
guese jails? Where do we come into the
picture? What is the role n% the
Government of India in rega the
liberation of those prisonerg who are
nationals of Goa proper? I use the
word ‘national’ rather carefully for
the purpose of contra-distinction of
Indian:imside Goa jails and Goans
inside Goa jails. I regret to say that,
up to the moment, nothing has been
done to ensure that those great
patriots/ men and women who have
been imprisoneq and brutally treated’
in the persons of Portugal, not only
in Goa but in, other places also, are
released. Thi:{ issue has not been
taken up by tHe Government of India
with the result that the people inside
Goa are burning with a sense of
frustration and/pre indignant agalnst
India’'s inactioh in regard to this
vital question.. I do hope that ths
aspect of the matter will be taken up
very soon.

Il had occasion, in the last seasion

~of the Parliament, to say a few
3.’words about Dadra and Nager Havelt
and algo about the need for a provi
sional {Government. Recently, I had
occasion to meet in Bombay repre-
sentative spokesmen of ‘more than ten
Goan associations, I am here to say
without fear of contradiction that{ the
vast majority of the people who
claim to represent the public opinion
the opinion of the people of Goa—
most of these are migrants or people
who have been let out of the jails by
Portugual and residi in Bombay
these days—feel that /a' provisional
Government is absolute necessity.
The Government |should ensure that
this provisional Government comes
into being. I am not happy at the
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manner in which the administration
of Dadra and Nager Haveli is being
carried on. Ostensibly, there is Dr.'
Antonio Jwstado who is running the
sadministration. I am/ prepared to say
without contradiction that some
minion of the Bombay Government is
at the back of this puppet show.’
Either the Government is through
the representatives of the people
functioning according to the will of
the people or it)fs not. Surely, it
could not be the desire of the Prime
Minister to treat these areas as a
colony of the Government of India
I know fand I can say with the utmosl
confidence that Prime Minister Nehru
would not encourage colonialism, even
choga colonialism, as far as India is
concerned. I am fsorry I have to put
it in this language in order to draw
the pointed attention of the Govern
ment P! India so that efforts may be
made sto establish a provisional Gov-
ernmént. In fact efforts are being
made by the Goan public leaders tn
establish a provisional Governmentl
but unless these efforts are assiste
\ by the Government of India, they will
be thwarted. I consider Kashmir and
Gua are the real touchstones of our
foreign policy and to that extent 9
must pay regretfully that we have nol
succeeded.

There are only two other points,
Sir, and 1 would have dgne. I made
a cagmplaint earlier in my speech
about] the growing, persistent im-
balance of approach in the policy of
the Government towards national and
international questions. I have ana-
lysed fhe President's Address and [
find a| fow lines were deemed suffi-
cient to dispose of the entire question
of economic policy to which we have
pitched our, wagon, the wagon of our
destiny speak. Y1 regret this
should not have beefi thel manner in
which the vast questions of national
reconstruction are sought to be dispos-
ed of in the last Address of the Presi-
dent to the first Republican Parlia-
ment of India.

I remember four years ago, when
this House took up discussion on the
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First Five Year Plan Report—I hsad
also the privilege of opening that de-
bate—trying to direct the atfention of
the Government, and in particular the
Prime Minister, to the need for the
mobilisation of public opinion behind
the Plan. At that time I remember
having said,—and 1 recapture the
same mood because I feel it is vitally
neccssary as we are going through the
first year of the Second Five Year
Plan, and as this Parliament is hand-
ing over the torch to the next Parlia-
ment in a few weeks to come—'Let
the Prime Minister resign his Congress
presidentship or even his portfolio of
External Affairs and become the
Director of Manpower Mobilisation”.
1 remember there were smiles even
from the Prime Minister. I would not
say he is cynical himself but there
were cynical smiles from a certain
section of this House. I am recaptur-
g this mood only to emphasise the
point that the five year's running of
the First Five Year Plan and also the
ten or twelve months of the Second
Five Year Plan have not con-
vinced me that the people are be-
hind the Plan. There is a growing
isolation of the ruling party from the
emotions of the people in so far as
the implementation of the Five Year
Plan is concerned.

What happened to the Committee of
Public Co-operation which the Prime
Minister set up five years ago? Only
one sitting was held and the Com-
mittee of Public Co-operation repre-
sentative of all political parties has
been abandoned. Since then nothing
occurred to ensure that the ruling
party and other parties and individu-
als in this country will agree to work
together as far as the Second Five
Year Plan is concerned.

After several years of fighting in
this House the District Development
Committees all over the country have
been reconstituted. I happen recently
to have attended®a couple of sittings
of the Committee of my own district.
But here again I say the same old
system of nomination of members
continues with the result that the Five
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Year Plan is only a Plan enforced by
the officialz and nothing more and
nathing less. I do not have time to go
into/ the details as far ag the Plan is
concerned, but I do say this, that after
five years of the First Year Plan and
nearly one year of the Second Five
Year Plan there is greater unemploy-
ment in India, today, lesser production
of food and greater price inflation.
These are only symptoms of-a deep<
malaise which might engulf the Sec-
ond Five Year Plan, and if one reads
between lines the statement made only
vestorday in this House by the Finance
Minister it will be seen that the Sec-
ond Five Year Plan is now on the
rocks. 1 do hope even at this late
stage there will befan effort made by
the Government to harness the mind
and ecffort of the people, not on any
party basis but on a national basis.
I regret to say, whatever is visible in
the country, as far as operation of the
Second Five Year Plan is concerned,

does not give me confidence that such®

a™pational approach is being sought
to be pursued by the Government,
and 1 do hope that as a result of this
uppeal, which 1_am making again four
years after 1 opened the debate on the
First Five Year Plan, a change will
be made and that these words will
not fall on deaf years.

Swami Ramananda Tirtha (Gul-
berga): Mr. Deputy-Speaker, Sir, the
President’'s Address delivered before
the joint session of both Houses of
Parliament, and the last one, is
couched in humble, sober and, if I may
use the word, few expressions. We
are standing on the anvil of a second
phase of our democratic life and,
naturally, growing as we are in sta-
ture, the enumeration of our achieve-
ments during the last five years has to
be in as humble terms as is humanly
‘possible. At the same time, we can
deprive ample satisfaction for the
achievements which we have made
during these five years.

demoeracy of the world has§shown
that it can exercise its democratic
right judiciously, with perfect under-
standing and with a sense of sifting

The vast electorate of this iatﬁt
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the seed from the chaff. It is a glow-
ing tribute to the wisdom and the
political consciousness of millions of
voters in this land that they have con-
ducted the elections in a very free and
fail\manner. The peaceful way in
which the electorate behaved is bound
to sirengthen the faith of the people
in the efficacy of democratic method
of functioning. Sir, I once again pay
my humble tribute to the vast millions
of this democratic India who have
proved by their judicious vote that
they do not lag behind}in democratic
functioning any advanced democracy
in the world.

I have to say a few words about
the manner in which the adminis-
trative machinery has functioned
during the elections. Complaints have
been made by my friends opposite.
My experience and the experience
of those who contested the elec-
tions has been different. The adininis-
trative machinery during the second
general  elections, which we have
just- completed, has  behaved more
impartially and it has very little to
do with the political affiliations of the
various parties. As experience grows
this impartiality on the part of the
administrative machincry will  also
grow. But let us remember that the
agministrative machinery has been
functioning under the stress of politi-
cal parties, and it is certainly to their
credit that they have kept themselves
aloof from all political impacts as
much as was humanly possible. There-
fore, the faith of the people in a de-
mocratic way of life has been streng-
thened. Let us not minimise the im-
port of ils conduet

We are standing, if I may say so, at
crossroads. The Second Five Year
Plan has already run one year's
course. We were listening to the
speech of the Finance Minlster yester-
day afternoon. He is cautious and
scems to be alive to the risks involv-
ed and also the steps to be taken. But
une' thing which I would like to em-
phasise is that the success of the
Second Five Year Plan depends above
all upon one very important factor,
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and that is the employment potential
which it is going to afford. I do not
know what the next four years are
going to reveal to us, but from the ex-
perience which many of us have gain-
ed by our close contact with the mas-
ses | can say that if the manner of
implementing the programmes and
the various schemes of the Plan is
continued as before, there is a bleak
prospect for a growing potential for
employment. 1 say this with all the
responsibility that 1 command. It is not
30 much the co-operation on the part
of the people that is lacking, but it is
very sad to sce that in spite of all the
emphasis laid upon the patriotic con-
tent of the administrative machinery,
it has not still been geared up to that
level where it can secure the co-
operation of the people on its own
accord. It is not the people who
should go to the Government; it is the
Government and its administrative
machinery that should go to the peo-
ple and rouse them in the implemen-
tation of the Five Year Plan. There
would be ample time for discussing
this particular aspect of the question
when discussion of the second Five
Year Plan and the General Budget
takes place, but I would only say at
this stagc that great vigil is called
for in the manner in which the
second Five Year Plan will be imple-
mented. The pace of industrialisa-
tion, as 1 said must be commensurate
with the employment potential, and
the second Five Year Plan will stand
or fall only on these tests.

Reference has been made to the
question of Kashmir. I do not want to
add my own arguments. It is not
necessary for any Member of this
House to reinforce the arguments. The
President has been so sure and clear
on this point, and let us make it clear
to those who want to play with the
political destinies of millions of peo-
ple. Let us say to them: *“Well, if
you want to be fair to yourselves and
to the democracies of the world, then,
ia there mny sense left in you when
you do not accept the accession signed
by the Maharaja of Kashmir as valid,
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constitutional an 7" 12 800 odd
States of India could be constituted
to form an integral part of this great
republic of India, why not Kashmir?
How can it be put in some other cate-
gory, and how can the validity of its
being an integral part of this country
be questioned? I do not wunderstand
how this verdict is being challenged,
but extraneous influences and vested
interests all over the world are
plying their own game on this
beautiful land of Kashmir. Well, let
us say with all the emphasis at our
command that India is strong enough
in its just and democratic cause, and
it will stand firm in spitéXof all the
machinations which many of the
countries of the world are engaged in.

There was some reference made to
our tie with the Commonwealth. 1 do
not quite appreciate the views ex-
pressed by some Members that we
should sever our connection with the
Commonwealth. If we want to, we
could do so within 'no time. It is not
an important matter at all. But let us
see if they have behaved in a particu-
lar way on the Kashmir issue. Now, it
cannot be the cause of our severing
our connections with the Common-
wealth. Anyway, as the Prime Minis-
ter has often stated and as the Home
Minister has said yesterday that the
Government will certainly consider
the various impacts of the situation
which we have to face as a member
of the Commonwealth, in the ripeness
of time a right decision will be taken.
Nobody in this House or nobody in
this country is enamoured of the con-
tact or relationship with the Common-
wealth.

Something has been said about the
reorganisation of the States, As the
debate develops, perhaps we may
stray into areas which are not neces-
sary for us at this stage to go into.
But there is one thing. Whatever be
the verdict of the people, the manner
in which it is‘xercised, it is too early
to say. Anyway, we have to take cog-
nizance, and this House and the Gov-
ernment also have to take note of the
opinions expressed. They may be
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hasty; maybe emotional in certain res-
pects, but after all, they are the opi-
nions expressed by the people of a
particular area; and the House, which
is a sovereign body and which has to
deal with all aspects of the Indian
demacratic life, will have to take due
note of what the people have felt,
whether it is in Maharashtra or
Gujarat or Kerala or in any other
part of the country.

I express my gratitude to the most
revered President of this republic for
having put new life into the heart of
the teeming millions of India when he
states and reminds them:

“,...there is no resting place for
any of us and the great story of
the building up of a new and pros-
perous India will continue to un-
fold itself, bringing happiness to all

our people and serving the cause of

world peace and co-operation”.

Let us hope that this aspiration is
fulfilled and India grows into a pros-
perous and progressive State.

Shri T. K, Chaudhuri (Berhampore):
Mr. Deputy-Speaker, Sir, I am having
the privilege of addressing this House
after an enforced absence of 19
months. I would beg of the House
and you to bear with me a little. I
shall try to be as brief as possible.
I feel deeply thankful for the oppor-
tunity provided by the reference con-
tained in the President’s address to
the problem of Goa, and to the fact
that Goa still continues to be an un-
happy colonial outpost of the Portu-
guese Government. I should like to
draw the attention of the House to
the actual state of affairs obtaining in
Goa today and also to ghe cost in
terms of human suffering and sheer
physical repression undergone by the
people and the heroic freedom-fighters
of Goa paid by our Goan brethren for
the cause of national freedom. This
is the price that they are paying for
their loyalty to the ideals of demo-
cracy and national freedom and for
their loyalty to the ideals which India
of the past and India of the present
represent to them.
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14 hrs.

The question that conironts them
and us as well, is what we are going
to do about it. I am afraid that this
question has very often been discus-
sed more from the point of view of a
diplomatic tug-of-war between India
on the one side and Portugal and the
big powers on the other side and less
from the point of view of the efforts
that are being heroically put forth by
the Goanese people themselves for
winning their freedom and for coming
back to the bosom of free India. As
circumstances would have it, I am a
free man today; not only me, but all
our colleagues who were there as
satyagrahis, excepting some six or
seven of them about whose nationality
there is some dispute. We have all
come back and we are now free to
resume our normal activities in the
everyday life, But, my mind still
harks back to the Aguada Fort, the
military prison where some 200 Goan
political prisoners are undergoing
savage sentences ranging from 8 to 28
years. The maximum sentence that
can be awarded under Portuguese law
is 28 wears and so nobody has been
sentenced for more than that period.
On the average, however, one might
say that most of the people are under-
going sentences from 10 to 20 years;
that is the normal average.

There are nearly one hundred more
prisoners in the Fort of Reiz Magos
undergoing the same kind of savage
sentences. The day on which we
were released, there were more than
500 political suspects in police lock-
ups. There are niné lady political
prisoners and I cannot forget the fact
that one of them, Mrs. Sudabhai Joshi,
has been awarded a sentence of
13 years plus 3 more years, i.e. 10 years
on the whole. Although she is a Goan
national, she is the wife of an Indian
citizen, the eminent Maharashtrian
literateur Shri Mahadev Shastri Joshi.
I do not know—~Heaven only knows—
when she will come back.

Apart from these, during the course
of the last three years, at least 10,000
people have been arrested merely an
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suspicion and kept in police lock-ups
for periods ranging from 6 months to
14 years, with periodical beatings. This
beatling is a regular system under the
Portuguese police administration. It
is not the normal kind of beating
which is resorted to in the course of a
scuflle with salyagrahis or at the time
of arrest. You arc arrested on suspi-
cion, taken to the police lock-up and
kept there for months without any
trial. You are not produced bhefore
any magistrate. There is no system
of producing suspects before magis-
trates and petting them committed to
police custody. You are kept in the
police lock-up as long as the police
authorities are pleased for an indefi-
nite period and regularly beaten once
a week or ul least once in ten days.
They have a special method of beat-
ing. There is a special kind of instru-
ment for beating. somcthing like a
cricket bat. It is a wonden plank 20
to 22 inches long made out like a
cricket bat, but flat on both sides. The
Portuguese colonialists in Africa used
to have a perforated table-tennis bat-
like instrument forr beating as John
Guather has testified, but here they
use an’instrument like a cricket bat
and only take care to see that no
bones are broken. Once a week you
are taken to a .pecial beating room,
beaten there black and blue all over
the bady and agar Lreacht back to
your cell. That 13 the system, and it
goes on f{or months together, Even on
the day vuou ure released, you are
beuten for th lust time. That is the
kind of ph. -2l repression  against
which they ue fighting.

I am not exagpeerating a bit; 10,000
people  have heen amested  in the
course of the last three years, and
beaten in police lock-ups as I have
described and let out. Ewvery village
and every taluk has been searched. We
might be thankful to the Chief of the
Goan Secret Police, Casunir Monteiro,
for carrying on this kind of oppres-
sion, because to a certain extent 1t
helps the movement and makes the
people bitter. That is the picture that

you have to envisage to understand-
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what is happening in Goa today; and
to realise what the Goan people are
up against.

1 have seen in the Portuguese Press
and also in pro-Portuguese foreign
Press a vociferous propaganda being
carried on that there is no movement
in Goa. I do not know and I have
not yet had time to acquaint myself
with the steps that the Government
of India are taking to counteract this
kind of propaganda, but the Portu-
guese Press is very vociferous in
asserting that there is absolutely no
movement inside Goa. Already I have
said that there ave 300 political pri-
soners undergoing savage sentences
running from 6 to 28 years. There are
500 political suspects in different police
lock-ups all over the Portuguese Goan
territorv. 10,000 people have been
arresicd; and, what for? What does
this indicate? It only indicates that
there 15 a virulent mass movement
there. Of course, 1 grant and I recog-
nise that conditions are such that no
open movement is possible. The ele-
mentary civil liberties, to which we
have been used here even in the
Britih days, are entirely absent. The
lega) system i absolutely different.
The total control of the country is in
the hands of the State Defence and
International Police, the special police
of Dr. Salazar Even ordinary police
constables have been brought) from
Portugal, because they do not trust
the Goanese police. That is the state
of affairs which the pcople of Goa are
fighting against [ do not know to
what extent things are known in this
country. 1 have had the unique
apportunityy of living with our Goan
brethren, Goan patriots, inside a mili-
tary prison for the last 19 months and
1 have also had the unique advantage
of studying the entire Goan situation
frour inside. The plain fact today is
that we have failed to provide any
solution to the Goan question.

1 have heard it said: What can the
Government of India do? After all it
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ig in Portugal's possession. They have
certain recognised rights under inter-
national law. The problem of Goa
comes under the purview af inter-
national relations and nothing perhaps
could be done unless we go to war.
To avoid any misunderstanding, I
would like to make it clear that wven
before 1 went into Goa, I did not
advocate military action or war over
this guestion and 1 am not canvinced,
even today, -that ‘war’' is the only
possible solution, But my complaint
against the policy pursued by the Gov-
ernment of India, is that it is neglect-
ing avenues, short of war, which can
produce results. Unfortunately our
Government have stopped the satya-
graha, movement, stopped our people
from going inside Goa, because the
results that confronted us on the wake
of the Satyagraha movement were too
disastrous to be countenanced easily
by them. At the same time, we are
saying it openly, it is an open political
commitment that we are not gaing to
war. What then s the alternative?
The Government mus«t provide a prac-
tical alternative, and more so because
from the Floor of this House both from
the opposite side of the House and
also from this side of the House
assurances were held out to our Goan
brothers and sisters that we shail
stand by them. The Prime Minister's
brave words are still ringing in my
ears that Goa can be taken in a trice.
He said that even if the Goan people
do not like, we do not want the
Portuguese people to remain on the
s0il of India. On behalf of Goan
brithers and sisters, 1 ask what has
been done to implement our assur-
ances? It is no use simply saying that
we cannot bring in sufficient inter-
national pressure in our favour to get
this question solved peacefully and
democratically, What ha® been done
in that direction? Unfortunately the
reference to Goa contained in the
Presidential Address merely states the
bare fact that Goa continues to be
an unhappy colonial outpost of Portu-
gal and he then goes to reiterate the
policy of the Government of India
that it believes in the liberation of
Goa; it believes in bringing back Goa
within the ambit of democratic free-
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dom that we all enjoy here in Inde-
pendent India. But how is that to be
done?What concrete and tangible pro-
mise in this regard could we hold out
to the people of Goa who are suffer-
ing so much? Of course, 1 do not
have the time to describe in detail
the actual physical repression that
they have to undergo. Please do
believe me, when [ say all this. [ am
not unused to jail repression. 1 have
spent nearly 16 years in British Jails.
I have known what the imperialist
repression is. I have known police
beatings, but I tell you that these
terrible 19 months that I have spent
will be indelible from my memory. 1
can never imagine that men could
inflict repression of such brutal and
bestial nature as 1 have seen perpe-
trated before my own eyes. Unfortu-
nately 1 do not have the time to des-
cribe those things. But these are facts
which we have to contend against.
What hopes can we provide to Goan
patriots? Simply saying or reiterat-
ing, as has been done in the Address
of the President that our policy conti-
nues to be liberation of Goa has no
meaning. The Goan people have
started suspecting that perhaps nothing
will be done. I know there are other
questions more important to us per-
haps; the Kashmir question is there;
the Suez Canal question is there; the
question of South African Indians is
there; the question of Ceylon Indians
15 there. 1 grant the Government of
the day has the right to fix priorities
with regard; it may be that they may
ke up the question of Goa later on,
but the country and the Goan people
who are our own brothers, have a
right to know what is being done and
what hopes they have, what practical
hopes they can have to get their pro-
blem solved, to get freedom and to
return to the bosom of Free India.
That is the sole question which I
wanted to emphasize today. This is
the fag end of this Parliament, but
even then [ was anxious that 1 should
come here and say a few words on
this problem. India has a great moral
responsibility which she cannot shirk
very easily. Tt was our Prime Minis-
ter who said—it was a correct state-
ment no doubt—that the struggle for
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freedom for Goa is primarily the con-
cern of Goan nationals. The Goan
patriot took that statement as a
challenge to his sturdy patriotism and
came out in the streets to fight
Salazar’s colenialism., I had already
given an indication of the kind of re-
pression that the people of Goa had to
face. Goa is a small place, entirely
isolated from India. 10,000 Portu-
guese military personnel are guarding
Goa. 5,000 of them are Portuguese
Whites; 5,000 are Negroes brought
from Portuguese East Africa itself.
Just compare the situation of Goa
with the situation of any Indian dis-
trict in the British days. In how
many districts can we say that we
had sent 300 people t6 prison under
such conditions? Beatings we had
known in British days. But this syste-
matic beating which I have just des-
cribed is something unknown and un-
precedented. People were beaten to
death and then in Government news-
papers in Portuguese India it was
stated that those people were trying
to escape and fell down from the wall
or they broke their neck or their
spinal chord or they had heart failure
and so on. We have known all these
things because their prison system is
such that there is no distinction bet-
ween an under-trial and a convict and
all prisoners are kept together and
things get known. So, we came to
know of many things in course of
time. I will take other opportunities
to place these facts before the country
and if necessary, before the Govern-
ment. But, the dreadful situation is
that these people, helpless and un-
armed, are fighting against a totali-
tarian dictatorship only in the forlorn
hope that something will be done by
India. I want a clear-cut declaration
from the Government about what they
feel about the actualities of the situa-
tion in Goa and what they feel to be
the actual prospects of resolving this
problem in the near future. That is
all I want to say today.

Shri Barman (North Bengal—Re-
served—Sch. Castes): Mr. Deputy-
Speaker, five years back, this House
came into existence and within a week
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or so, it will be replaced by a new
House. In taking stock of the activi-
ties of this House, the President has
congratulated it on the great tasks
that have heen accomplished and, at
the same time, has said:

“But{ there is no resting place
for any of us and the great story
of the building up of a new and
prosperous India will continue to
unfold itself, bringing happiness to
all our people and serving the
cause of world peace and co-
operation.”

In his Address, the President has
mentioned certain things which remai
to be done and has congratulated this
House generally on things that this
House. has aceomplished.

On behalf of the State of West
Bengal, I specially express my grati-
tude to the President for giving a
place in his Address to the serious
condition in which that unhappy State
is placed on account of the influxtof
refugees from East Pakistan. The
President has said:

“ ..over four million people
have come from East Pakistan to
India and these persons have cast
a heavy burden on our country
and, more especially, on the State
of West Bengal.”

1 presume that the President, by
mentioning this, has stressed upon this
House and the new House that is
coming into being the heavy responsi-
bility that it has to bear on this ques-
tion. It is very unfortunate that on
an average 20,000 people are coming
over every month. While we do not
know how to rehabilitate those who
have already come, the pressure of
rehabilitation is going up dud\ to fresh
influx. Forty lakhs of people have
already come. If things continue in
this way, another seventy lakhs are
likely to come. How to tackle this
problem is the great task before this
House and before this country. I
specially mention this matter before
this House: the serious state of affairs
in West Bengal is a responsibility
which will have to be taken up by
the whole country. Otherwise, it Iz
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not only the West Bengal Government
that would break under the pressure,
but it may be too late for the whole
country to recover from the position in
which it will be placed if matters go
on inj/this way. I do not cast any
reflection on the Rehabilitation Minis-
try either of the Centre or of the
State. They have tried their utmost.
But, it has been proved, in the words
of the President himself, that the
measures that have been taken up till
pow are not adequate to tackle this
problem. There is no place in West
Bengal to settle those who are agri-
culturists. Those that have been sent
to other States for rehabilitation,—it
is unfortunate—have, after the lapse
of six months or one or two years,
come back to West Bengal. The pro-
blem may be intricate. It may be that
it is due to some psychological defici-
ency or economic difficulties or the
deficiency of the Rehabilitation Depart-
ment in making the place suitable for
rehabilitating the people ®conomically.
The peoint that I want to urge upon
this House is that something has to
be done and it is not right to carry
on the matter in the usual way. The
usual way has failed. It is for the
President’s Government to find out
why this problem could not be tackled
in the proper way during these eight
or nine long years. We have seen
that when the Jews were driven from
Europe, they were settled in Palestine.
We have read that the land was not
good. By the efforts of the Govern-
ment and by other methods, it has
been improved in such a way and
many economies have been devised so
that it is now a resourceful land and
the Jews are well settled there. India
is a vast country and there are places
which are not thickly populated,
There is enough land. The question
is how to make that land fit enough
so that people following different avo-
cations in life may be settled through-
out this land of our. My only sub-
mission is that we cannot go on in
the usual way in the matter of re-
settling or rehabilitating the refugees,
We have to think over this matter,
find out what are the defects, either
in the Rehabilitation department or
In the refugees themselves and devise
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a way so that this rehabilitation ques-
tion may be properly tackled. It iz a
difficult problem, no doubt. We
expect that those who still remain in
East Pakistan will remain there. But,
the circumstances have proved that
unless things in the political sphere
change, they will be coming as they
are coming, 20,000 every month,
Therefore, I am grateful to the Presi-
dent for giving expression to the
serious situation that has been caused "
by the influx of refugees from East
Pakistan.

Next, [ would like to emphasise the
point referred to by the President in
para. 28 of his Address. The Presi-
dent has congratulated this House on
the success in many fields. The Presi-
dent has also reminded us that there
are still things which remain 1o be
done, My humble submission is this.
Many things have been done in two
fields which are very necessary for
building up the unity of the nation.
One is the social sphere and the other
is the economic sphere. We have pro-
mised” in our Constitution that in
India, every citizen will have equality
of opportunity and equality of rights.
This equality can come in the social
sphere when fhe hundreds and
hundreds of castes will go. So long
as these caste distinctions remain,
Indian unity will not be forthcoming.
For that our Parliament has legislated
in many fields. One of them is the
Removal of Untouchability Act and
the other main legislation is on the
Hindu Law. These are processes and
in course of time, they will bear fruit
to a very great extent. The new
Parliament will have to think owver
this matter afresh and devige means
by which this cause of disunity in the
nation is removed in the proper way.

The other thing is the economic
equality of the citizens of India. For
that many measures have been
passed, and certainly the House can
congratulate itself on the passing of
those measures. No doubt, in one fleld,
that is in the sphere of land posses-
gion, we have advanced so much, we
have abolished zamindari, we are
taking away lands from those who
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possess themn over a certain extent
and by that process we have levelled
down those who are big and levelled
up those who are the have-nots in the
rurgl area. But in anather fleld where
this inequality remains, in zay
humble submission we could not do
much, and it is already a bitter com-
plaint of those who have invested
their wealth in land that though the
Government, in consomamce with its
policy of bringimg about equality of
stetus, have taken steps towards
levelling down those who possess
land, they have not done enough in
levelling down those who possess
wealth in other spheres of business
and life. The new House, I hope, will
five mtlove torsideTatiom 4o Anhe.
Otherwise, this complaint in the rural
area will do great damage to our
national unity and prosperity.

I again express my gratefulness to
the President for giving us this
Address which reminds us of our
successes as well the deficiencies
which we have felt in various
spheres,
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g, & o waw fov agt @, wg .
¥ ¥od aF Qwy, A 7@ T A
sadeT agt gATR fawrs T TEE
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AN gF avem g wfgg, e
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ISR A AT R @ & WA
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9T AN fagr, §TT A€ g #Y
AT Ay, Hf6T gd wRIEeq &
frea ®1 orea agt | @ aTx T @
WA A4T & arq fag 7zq w
TATAT WOAT WiE & ) wEw gfwar
¥ g <@, 3fed ag aadt ¥ 5w o
e A a® 1 forg 3 @y R
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foems 3 Bff gmamAreT F ax ¥
It T foww @6y | g W AW
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AT T §, I8 ¥ g wwa § e
STHTAET § W g et 1 @
THIT T ¥ fadndy o e wa
¥ ITHT 2w 99 g9 7 qw fmr
T T ¥ A WG g AR 5
AT & A P ATAFT I § WA
AT FAT ZH HAW AT &, SfET gL
gt qF AR whawr § fory o wd @
A R AT D A G | A A
fragi g, Frewm st adfr &) gwa @
YT {4 AT Fvk, Hfe 3H fedw
IR T AT £ T 7 W 70T
gt 2w & gt & o & ) gAwan |
ofz gua fawr gz @@ aren 8, ate
wER T F A &, A & w@ qOprC
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¥qemwgm e xm 2w K awa @
foq wr ww A aver awrE g,
o1 B WAty v wae  fwar @, ar =
WA o9 A wry e g 1 A @R
wtn wer e el ‘& adfm aar |
& £ A yrrwwaT g, aft tee
w3y, Roo ¥ W 4T Yoo FAUT T9UI
e sET ¥, YA Y fq '
amw & &7, 9\ gt & g7 feed man
P wm st waw d gz A @l
a7 F J@ g M AT S@T g a1 &W
araw g § e ag fafeefm @, @Y
gfagt Tgm o s oA @,
Ty qriwEaT™ & fawTE 77 gEAT e
& orft =x3E § v @ s am ek
£\9%% Al  qr9 a1 ¥ fac | whag
# tzw off £ gEX & w aamInr
5 AW R TRI G F g9 wrE AN
R an 9w affa g s e
ST 2w WY AT A FwAr | qE
gt 9T OF SET qIE SRt § 1 0%
ARH HTgA ALY & T AT AT G |
T AAG, TA ST TR AAR
w1 fomr | NGET g@E A AT O ¥
wE S {67 | I A AT & g
fo qu wfaw a7 Ar@ Aty A
wgr:ag twg fafgar &1 am § 4
i At @ A &g fe gEra oW
wrarf sftaw sd mav | 9§ W T
fox g fs qw dwEE w1 aEam
W &Y | 98T % (% 48 £1F A=E
¢ wu & | waT aEe 7 W
Y grEr Wiy ofEw . mar ) fee
g fir war g o9 adffg QYean &7 wd-
qrew wAd §Y, @ I9 % e gy o
o} WTAAT | % T NYHT WIEA 7 ST
fe & g @ Ng dEw o=y
qar | SEF AR WA fAwr | @R A A
& W T qeft W W oW
W YA W A SRR ST W WY
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T WY AT O AT | vl 6 WA
&€ qare 8 oK R wemm fe A
= <Yar€ AEw =g mor | A oAy
7o fe o ww ¥ ov gaw qEAT
gar § e Wik ag 3z fx v o
o A § | eET MmEgw A g7 e
W & A arew Ay 1 AT oA A
g1 % T ar o At ofree 1 =y
Ty, 9% afz ww T Ay Ry @
T &1 A wft =g 9 T
&1 ¢y og ¥ qw affq QT G-
e wifz & 7 o & ST 99 q
sfeemft  #g awa &, stafrarard &g
%Y §, qAQTE)  HTA_ATHT &g 6y
gar feamdr ag @wd & 1 fww &
WTIRY qaemr wrgar § e qur we
T 2q &1 gy few gwre fear o
awar g | fem amT fiey g2 oy A
A1 § T OTIE WY AH IR F W
R A w44 A g W
I 7 e arls & @ & Bfew
& AT & &Y g T Agy §F awd
WamE & fag ww wow F1ayrd 31
g aedt iz qugay & 1 Sfe
qausr  =meAr faga Afe § afadw
& T AT 2w A7 var & fag o
AT AT TEfT iy dw T g
e g o & 91 qET WA & 2w
w wEine fasm & g W gy
T2 A% IET &7 ST 9T g9 & %A
£ ot ol & § wfFad dfae faen
g wrfgd, WX gg w1 aWE & E
¥ IR ATWA 9114 | T Y AT @
AT vt Ay 7igew, 3Ew W anE
T ®T WA ¥ G ¥ g ¥
t98 ox fagm a@T FTAET ER
g WO wATs S § WX g
T W, AW g AT 4 A g
& WA AL § | X & ol gTww
¥ g uftard I ¥ a3 P & wOr
Tg Ve L T T § |
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QA Jaadir A & o 7
I3 T8 ®g mar & | wow gy affy
Ao wuTeE {1 Y 7y wgw
fr g weg e W oY gy S
i & ¥d avar ot ot swE wwa
§12 s & | & wwwar g fe aro o
e gAY & faafa® § 2wt &
WA FT A% § I AgT ¥ waeq w1
@ ud § | TR wTew g g
it § Frrdt wqfa g€ d 1 gwey wdf
#t wpfa feamft 7t & g7 sorg e
e fm mOdr @, da @ AT el &)
¥t fratem e & a7 98 o & oy
o7 §Y 99 adfq arvsT & gy =99
ag ¥9 avg fF uF wia 91, 399 JoEte
frareor & foq o gee wwar fear
a7 | T A AW A G AT FAF
fad o& &AET FAnfr R gy s74T drE
Wtﬁ'ﬂ' Emﬁmﬂ'\ffi GI'H!?T‘:T
T AR AT fF agy @ 9w viw
FAFEZ E TE 9T, Ju® 9 ATRY
THA ¥EF AT oF ALY agdr o,
grt g wR g fe Tt @@ e
T A @R T, A ag AT
gt f5 9| aig &1 I Faa @Y
Woee & a1, ¥y IaeT $1§ sl
TEY 91 WYX 7 agr FE AT v Av 1 A
fafm w1 KA § 39 FHe £ o
¥ WTaTT IX Fg g E 1 & gt v fa
FTATH €I AAT ATEAN FANE q@ WAL
a1 wEEq Ad) § Afew W WA
TaAAz & §A gg @ e ar
TAFY ATH GTAH &Y AEAT | EW FHC
T 4w g O Y goEa s@F
fot @ favar aman & o7 o/ ST AT
WRTSTT &Y @1 & | TF W1 q9aT $1
TN T ad QWE WA
afore soft ¥ & @t welt o oY
¢ | waw g% affz qroET %7 ot W
w7 gt & A xg 1 F @t dwd
] 1 ¥ Y€ B A 8 v A A |

¥ TroAT & arr agi duw aurd oy
&, ¥ &% agr § 9T w=ar A shrae-
qanil ofdfeafeal & afg =gt g |
Frre ot Sfrerer we Al guvr & 1 gae
FET AT FEIARARHE |
I, I @ a1 9w 89 & g
w1 e A T Y ) wfrw
Yy qeg a<g 7 " § Srefr € S
fr gaT, wdns a7 § -

“Blessed are the poor because the
kingdom of heaven will be theirs”.

& 7 #g vy fared = Ay
TR THAETT T ¥ A ETEY -
me frem g | feroff § g At Y
qur &9 & % TEY F = =g | TR
Fg a=g, w19 o g § 1 20 F wf eqray
v = AT o d
Y o1 wvTeer 8 srfaw feafa & wea2
T T § WX A ST oftaw &7
HAT GUTE | §E THTC ATHIL 4T wifgw
ot fa2a fifr a5 78 @& T8
wowi T AT e i s Aifa av
¥EW q A 9T wiE faover e ofr
w2 5 gA® FoEAET A 7 qEAT WY
wifas feafa & 1 gare gur § W%
TAUEN W A gaTd wfassr &y
21 T & e Fon § 5 oafas §
W grey qifaariz sfys  gardary
£ AR wfws g3 fiw 9w AW N
Afer € @R O T ware 2w wv
weaTw FOM | TE AT STAT FAC
& AT Of=ry NN gRTE W@ E
Shri Veeraswamy: Mr. Deputy-

Speaker, Sir, this is the first presi-
dential address after the completion
of the general elections more or less
all over India except the Union Terri-
tory of Himachal Pradesh, The
general elections, the second in free
and Republican India having been

over &ll over the country, it iz now
up to us to speak about the elections
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and think over the development of
democracy.

Nobody can say that the elections
have been held impartially in the
country. I need not say that in so
many words because the Party in
power has done its best to manoeuvre
to annex almost all seats in every
State and to come to power through
any means. Because the Cabinets were
functioning during the course of the
elections, there is every reason to
suspect the genuineness of the elec-
tions.

[Panprr THAKUR DAs BHARGAVA in
the Chair)

It is in consonance with democracy
that the Cabinet should have been
dissolved. Unless the Cabinet is dis-
solved during the time of the
elections, we cannot expect any kind
of impartiality in the conduct of the
elections.

Shri A. M. Thomas
Where is it done?

_ Bhrl Veeraswamy: Therefore, I as a
citizen of this country interested very
much in the proper development of
democracy, would like to make a
suggestion to the Government out of
sincerity, in all seriousness and with
grave concern, that the Cabinets, both
at the Centre and in the States, should
be dissolved before the conduect of
the elections. I need not say that
when Ministers go on election tours,
they will be received by the people
and officials with so much enthusiasm,
because the Ministers are an attrac-
tion to the People. The other candi-
dates are very greatly affected by
the tours of the Ministers during
election time because they come on!
tour with all the paraphernalia of
Government and the voters receive
them and the atmosphere in the
election fleld is changed. I emphasise
*his point. I appeal to Government
to think over this suggestion in all
seriousness &nd with a genuine
interest in the development of demo-
cracy on proper lines in our country

(Ernakulam):
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so that there may not be any partia-
lity in the conduct of elections.

15 Hrs.

Our democracy is very young and
it is very defective. Our Constitution
has given to the people only the
right of vote and not other rights like
initiative, referendum and recall
Therefore, at least to elect the proper
representatives of theirs the peoplé
should be given full freedom without
any interference from Government. 1
do hope that this suggestion of mine
will be considered in all seriousness
by Government and they would not
ignore it simply because it has eman-
ated from an ordinary Member like
me, @ Member sitting in the Opposi-
tion.

The President's/ Address has eulvg-
ised the implementation of the first
Five Year Plan and the results of
that implementation. It is true that
the first Five Year Plan has develop-
ed the north but not the south. Not
only that; the first Five Year Plan
has not even touched the fringe of
the problem of the Scheduled Castes}.
and  the Backward classes. The
first Five Year Plan has spent about
Rs. 37 crores on the Scheduled Castes
and the Backward classes but we do
not see any visible improvement in
the life of these people. Unless Gov-
ernment give priority to the problem
of the Schedulgd Castes, the people
who are in the: lowest rung of the
social ladder and who are abjectly
poor and who constitute the illiterate
population of this country, I do not
think they will achieve any improve-
ment in the life of these people even
after the implementation of so many
Five Year Plans.

In this connection I would suggest
a separate plamyto be drawn up for
the welfare of “the Scheduled Caste
people. Not because I belong to the
Scheduled Castes that I make this
suggestion but because about 8 crores
of them have been oppressed in this
country for the past so many genera-
tions. They are living in cheris and
in huts; they are daﬂy'.llabourers and
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they are poverty-stricken. Is it not
the duty of a responsible Government
which it is being said is going to
establish a socialistic State to take all
possible steps to ameliorate the condi-
tions of the poorest of the poor in this
country? It is my ferventy\ hope that
at least during the second ‘Five Year
Plan, some genuine interest will be
shown to improve the lot of the
Scheduled Caste people so that they
might also come & bit nearer to the
people who are better-off in society,

The south has been completely
neglected in the first Five Year Plan;
and even in the second Five Year
Plan, we do not have any encourage-
ment from the Centre. The Madras
State Government approached the
Centre for Rs. 400 crores but the
amount alotted under the second Five
Year Plan is only Rs. 170 crores. It
is deplorable that the Madras Gov?
ernment have|not persisted in getting’
the amount of Rs. 400 crores under
the second Five Year Plan for that
State. Industrially, the south, especial-
ly Tamil Nad is very backward and
because it is industrially backward
there is so much of unemployment
and the educated youths are wander-
ing about without any job or source
of income. In the course of the last
4 or 5 years, after the inauguration
of this Parliament., we have come
across so many youths having comit-
ted suicide because they could not
get any employment. Therefore, the
unemployment problem is very acute
in the south because it is industrially
backward.

has na;

The President’s Address
expressed any concern over the,
beggar problem prevailing in our

country. We have given the right of
the vote to the beggars also but they
have not become real citizens of the
country. They have to roam about for
their livelihood, without any shelter,
without any food, without any cloth-
ing and without any source'of income
except begging. [ want to put a
simple question to Government. Is it
not the duty of the Government to
abolish beggary in this country? How
are we geing to establish a socialist
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State when there are so ms
hundreds and thoussnds of begga
It is said wvery proudly that we a.e
goingyio spend about Rs. 6,000 crores
under ‘the second Five Year Plan. I
am very much ashamed of being a
Member of Parliament when I see our
brothers and sisters roaming about in
the streets, lying in the open, living
near the gutters without any food
or shelter of their own. Do you want
to see some people as beggars living
in this wretched condition in this
country? Can we not spend a portion
of the amount that is being allotted
in the second Five Year Plan for
the rehabilitation of the beggars?
Before rehabilitation this Parliament
should pass a law to the effect that
nobody should beg forlbis livelihood.
One can beg for the welfare of the
people as a whole, for some institu-
tion, for some college or any other
such establishment but not for his own
belly. Even if during the time of our
Prime Minister Pandit Jawaharlal
Nehru who has sacrificed everything
for the sake of the nation ‘there is
beggary, who is going to abolish it
from our country and who is going
to rehabilitate the beggars? When
Government spends crores of rupees
on the rehabilitation of the displaced
persons and refugees, why cannot
they spend a few lakhs of rupees in
every State for establishing beggar- ,
relief centres and for givingy theY
beggars works? )

The position of Pondicherry in India
is rather precarious. It has been trans-
ferred de facto to India but not de
jure transfer has been made. Recent-
ly, as you know very well, in France
the Parliament or some Coucil has
passed as resolution rejecting the de
jure transfer of Pondicherry toIndia.
And nothing is known about the steps
which have been taken by the Gov-
ernment for effecting de jure transfer
of Pondicherry to India. This is a
very important question. When we
have conducted the second general
elections in free India, no elections
have been held in Pondicherry, and,
therefore, it is a very serious matter
for the Government to loock into this
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question and see that steps are faken
as early as possible to transfer Pondi-
cherry to India de jure.

We express our very grave concern
over the plight of Indians in South
Africa and on the policy of the South
African Government towards the
people of Indian origin. The Presi-
dent's Address has expressed this
matter, but nothing has been said
about the plight of the Indian people
in Ceylon. For the past 350 many
years, Indians in Ceylon are being
driven out of Ceylon, and lakhs of
people have come to South India.
Indians in Ceylon are none but Tami-
lians, and because they are Tamilians,
the Central Government, 1 am sorry
to say so, have not shown any sympa-
thy towards those people who have
been driven out of Ceylon and who
have come to India and are living in
in a wretched condition. The Gov-
ernment have not taken any steps to
prevent the people of Indian origin
from being driven out of Ceylon.

Another matter which I want to
bring to the notice of the Government
is the scales of pay of the State Gov-
ernment servants. The States are the
component parts of the Centre. There
should not be much difference between
the Centre and the States. When
India is one and when both the Centre
and the States are component parts
of the some republican India, why
should there be any difference in the
scales of pay of the Central Govern-
ment servants and the scales of pay
of the State Government servants? It
is high time for the Central Govern-
ment to equalise the scales of pay all
over India because there has been agi-
tation in many parts of the country,
especially in Tamilnad, for the past
several years for increasing the scales
of pay to the level of the Central
Government servants’ scales of pay.
In this connection, 1 would say that
there are no two markets, and things
are not sold at two different prices.
The conditions of living are the same;
the cost of things is the same. There-
fore, the disparity existing between
the scales of pay of the Btate Gov-
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ernment servants and the scales of
pay .of the Central Government ser-
vants should be removed as early as
possible, In the British days, they
wanted to create an impression in the
minds of the people that the Imperial
Government servants were superior to
the State Government servants, who
were treated as slaves. Now all are
equal in the law of this nation and,
therefore, for equal work, equal
amount of remuneration should be
paid.

It is gratifying that the President’s
Address has mentioned the greatest
event in the history of free India, that
is, the Buddha Jayanti celebrations
which took place in our country re-
cently, Let us think in terms _of
Buddhism and work on the lines of
the principles of Lord Buddha and see
that our country flourishes and shines
in the world, giving a lead not only
now but also in the future to the
whole world so that there may be
perfect peace and tranquillity all over
the world and war on any account
avoided in order to prevent the suffer-
ings of the people.
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Dr. Rama Rao: Mr. Chairman, Sir, I
want to refer to a few points other
than those referred to by other
speakers. I would like to avoid any
reference to the elections particularly
because 1 am one of the ‘lame ducks'.
But still there is one point to which
I would like to refer. Apart from the
personal element it is a point which I
want the Government to consider very
seriously though it will help them to
get votes.

1 am referring to a situation in
Andhra where the well-to-do land-
owners prevent the Harijans from
going to the polls. The Government
does not stop this because it knows
that the working class would not vote
for it. The economic position of these
people in some villages is so bad that
they do not dare go against the wishes
of the landowners. Therefore the
owners of land in & body ask the
working people not to go to the polls.
This has happened in 1955. This has
happened during the present electlons
in my presence and in the presence of
the police. Of course, the law Is
sufficiently good. 1 have no complaint
against the law. But the practice of
the section of people who own land is
very objectionable. My complaint is
not because of my having lost a few
thousand votes. The margin is so
great that 1 do not say I have lost
only on this account. But to prevent
a section of people from exercising
their right to vote is a very serious
matter. The Government must take
it not' as a party question but as s
matter relating to the fundamental
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rights of the people. The landowners
do not beat these people or threaten
that they would be killed if they go to
the polls, They only say that if these
people go to the polls the next day
they would not be given any loans,
they would not be allowed to work in
their flelds and so on. These people
are entirely dependent on the land-
owning section for getting work, loans
and other things. All of them gather-
ed in the presence of police men and
I could see that they were anxious to
exercise their right to vote. But in
my presence the landowners threaten-
ed that if they gave their votes they
will have to look after themselves
from the next day.

Shri B. D. Pande (Almora Distt.—
North-East): Did you report the
matter to the Presiding Officer thele?

Dr. Rama Rao: Yes. But these
people do not defy the law as such.
They are too clever to get into the
clutches of law. So the police and
the authorities are helpless. In one
village the police came and about 70
voters voted. Anticipating this com-
plaint they took evidence from these
voters to the effect that no pressure
was broyght on them. Dut the other
people who were prevented from vot-
ing did not give any evidence. I can-
not suggest any remedy, but I would
ask the Home Minister to send his
‘Intelligence’ men to get information
on this point. This is a basic point
relating to the fundamental rights of
our Harijan citizens. 1 repeat I would
not have mentioned this but for the
fact that [ saw the feeclings of these
voters who were prevented from
voting in such a way that the police
were helpless. I do not blame the
authorities for this. ’

I now come to some of the points
raised in my amendments. My first
amendment refers to the formation of
Samyukta Maharashtra  including
Bombay City and Maha Guijerat.
Other speakers have already dealt
with it. T only want to appeal to the
Government not to stand on false
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prestige. Here is a verdict. Here is
an opinion for which we consistently
fought for the last five years. The
Cevernment had to yield to the for-
mation of linguistic States against
their narrow prejudices. But in the
case of Samyukta Maharashtra and
Gujerat at the last minute the position
was changed. Now the people of
Maharashtra and Gujerat have ex-
pressed definitely in favour of the for-
mation of Samyukta Maharashtra with
Bombay City and Maha Gujerat by
defeating important Congress candi-
dates like Shri Khandubhai Desai,
Secretary of the Gujerat Provincial
Congress Committee and others. This
should not be simply written off say-
ing that linguistic passions can be
roused. It is a very sane calculated
vote against the grave blunder com-
mitted by the Government. The Gov-
ernment should not stand on false
prestige and should reopen this gues-
tion of formation of Samyukta Maha-
rashtra including Bombay City and
Maha Gujerat. I do not want to say
anything more about that.

My next amendment is with regard
to soaring prices of foodstuffs. This
hag' also been mentioned by other
speakers. Very dubious and evasive re-
plies have been given to questions about
soaring prices of foodstuffs. In Andhra
some of the Congress Ministers have,
in fact, made fantastic speeches justi-
tving the rise in prices saying that
only 5 or 10 per cent. of the popula-
tion is inconvenienced by paying high
prices, Today the prices are so high
that & majority of the people are put
to difficulties. Therefore, Government
must take some definite steps. Of
courge the President’s Address men-
tions that some steps will be taken,
but nothing definite is indicated.
When I look at the mentality of the
Ministers and the evasive replies
given by them I am not very hopeful.
1 would suggest that the bank credits
for storing of paddy must be cut down.
In Andhra it is the middle-class people
who are hoarding paddy, whe not
only hoard their own stocks but also
hoard paddy bought with the credit
allowed by the banks. I{ you see that
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the bank credit is cut down, there will
be plenty of paddy in the market.

Then 1 come to the socialistic
pattern of society. Unfortunately the
President’s speech makes no mention
of it anywhere. Still I am glad that
the Government and the Congress
Party are committed to that pattern.
I am, however, very doubtful about
the successful implementation of the
socialistic pattern. There are many
ominous signs that the socialistic
pattern is going to be a simple dream
and it is not going to be realised in
the near future. For instance, Shri-
mati Renu Chakravartty mentioned
about the contribution of Tatas and
the Indian Iron and Steel Company to
the Congress funds. My objection is
not to the Congress getting funds.
The Congress have been always get-
ting funds from the rich people. My
point is that the big business is
getting a grip more and more on the
Congress. It is very dangerous es-
pecially in view of the proclaimed ob-
jective of the Government to build a
socialistic pattern. Consciously and in
a calculated way big business is get-
ting the Congress in its grip. We
know, and it has been published in
the papers, that the Tata Iron and
Steel Company were to change their
Memorandum and Articles of Associa-
tion to allow them to contribute to
any political party. It was published
in the papers that the Tatas gave
Rs. 20 lakhs; some papers said that
it was only Rs. 15 lakhs. I would
request the hon. Minister to state cate-
gorically how much was contributed
to the Congress funds by the Tata
Iron and Steel Company and the
Indian Iron and Steel Company.

Sh_rl A. M. Thomas: Can the Com-
munist Party disclose its sources from
Bombay and other places?

Dr. Rama Rao: Certainly. False
and malicious charges have been made
that we get funds from abroad. Re-
cently one important person made a
statement like that and it was later
on withdrawn. I have already stated
that my ojection is not to Congress
getting funds. When the Congress
was fighting against the British all
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honour to those rich people like
Jamnalal Bajaj and Godrej who gave
lakhs to Congress funds. My hon
friend did not get my point. My
point is that these vested interests,
these capitalists want to sabotage the
rocialistic pattern which the Congress
wants to build I hope my hon.
friend Shri Thomas is one of the
sincerest believers in a socialistic
pattern of society. I only want to
point out that this big business wants
to sabotage the socialistic pattern.

. want to refer to another aspect
and that is about this forum of free
enterprise. It is a calculated multi-
point attack on the Congress scheme
to bring in, the socialist pattern of
society. Fdr instance, Mr. Shroff, in
his speech, says that the formation of
the State Trading Corporation was a
most sinister form)| of attack on private
enterprise. They do not want it, be-
cause the others want to corner all
the millions of rupees into their pri-
vate pockets. They do not claim it,
and I can understand that. “The
socialist methods would do more harm
than good to the country's economy"”.
Then it says: “Mr. Shrom;‘catesorically
denled the charges that the Forum
was either foreign inspired or foreign
financed. The businessmen wheo could
find crores of rupees for a leading
political party to run its election
campaign would certainly finance the
Forum”. That means he did not get
money from America, but we know
that American and British firms are/
hand in glove with the Indian com-
panies and they will be very much
interested in sabotaging this socialist
pattern. But I am only anxious to
support that pattern for which the
Congress stands. But then the Cong-
ressmen who believe in the socialist
pattern of society must open their
eyes and see this growing danger
from big business.

Next, I would refer to a few state-
ments made by the hon. Member who
supported the motion of thanke this
morning. I am a little unnerved by
those statements. If she has been
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selected by the Congress party to sup-
port this motion and if her expres-
sions of opinion generally represent
the general opinion of the Congress,
well, woe unto the socialist pattern.

First, she said this morning thus:
“Wage increase has given birth to
cost inflation”. Of course, my quota-
tions may not be cgrrect. She added
that it is not advisable to have wage
increase for the next two or three
vears. But she did/mnot say even one
word about the p: of food stuffs.
The prices of foodstuffs are growing
higher and higher. Further, she said
that the expansion of purchasing
power in the country should be
viewed with anxiety. If she means
surplus funds, I can understand it,
but here, the working classes are not
able meet their necessities of tife
and yet, the representative of the
Congress speaks of a wage freeze and
all sorts of things and also about com-
pulsory saving of labour. When
labour has not enough to buy food,
our Congress members want compul-
sory savings from labour. Of course.
those who can save are welcome to*
save, but this sort of thinking is any-
thing but consistent with the socialist
pattern of society.

Next, I come to her views about
foreign investment. I had occasion to
speak in this House before, opposing
foreign investment. When 1 say
investment, I make it clear that I do
not refer to the foreign loans or
foreign assistance. Take foreign loans
even at fantastic interests if you like.
Foreign assistance is also welcome. I
am opposing wholeheartedly and fully
this foreign investment and foreign
exploitation of India. It has been in-
creasing now. But the lady Member
wants a stronger policy to encourage
foreign investments. I do not knoq;
what stronger policy she wants
She said that irresponsible talk
from Communists was partly res-
ponsible for foreign capital being
shy to come to India, Well, by
stronger action I do not know whether
she wants our mouths to be gagged.
Anyway, as a nationalist and as a firm
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boliever in the socialist pattern of
society, 1 firmly oppose this foreign
investment in India. If we are short
of foreign capital, other means must
be found. We do not want our money
to be drained. We do not know
exactly how much has been drained
now. I we calculate it, it may be
anything from Rs. 100 to Rs. 159(
crores.

The House knows that on a previous

vccasion, 1 had given figures about
foreign investment. Foreign invest-
ments have actually increased after

the attainment of freedom. We had
then boycotted and picketed foreign
shops. We had done propaganda say-
ing “Buy Indian, boycott British” and
all that. Are you now to beg these
British and American and other
foreign companies to come and exploit
India? No, Sir. We do not want this
foreign exploitation especially when
there is now the political aspect.

The hon. Member referred to
Pakistan. 1 c¢an understand that.
Pakistan is carrying on vicious pro-
paganda against India because it is
interested in certain things. But

and America not only listenihg to
them but giving publicity and adding
to that propaganda in the most objec-
tionable terms against our Prime
Minister and our country. The repre-
sentative of the Congress, speaking in
this House, referred to the credulous
western mind. She does not blame
the British people who are credulous
and are deceived by the Pakistan pro-
paganda. That is a very dangerous
attitude towards the imperialists and
the anti-Indian outlook that has deve-
loped in England and America.

Now, these anti-Indian captains and
anti-Indian vested interests of Americp
and England are welcomed to India to
spread their tentacled~in all the four
corners of the country and to enter
into the economic life of the country,
exploit us and do damage. We want
the foreign investments to go, but the
hon. Member, speaking on behalf of
the Congress, has pleaded for foreign
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investments; She had made it very
clear. With all the emphasis at my
command, I firmly oppose this foreign
investment, for not only the economic
danger and financial danger but also
the political danger that comes in its
wake must be remembered.

[Mr. Deputv-SPEARER in the Chair]
15.45 hrs,

Further, the British capitalists have
not proved to be our friends in the
recenf;)(past

Lastly, I come to Kerala. The elec-
tions have made history in India. The
people of Kerala have been good
enough to return the Communist Party
in a majority.

An Hon. Member; Not yet.

Dr. Rama Rao: 1 think the final
result will be known today. There is
only one more seat for getting the
majority, and we will gel that seat.
In any case it is very significant. It
1s also very significant that a consider-
able part or number of the non-
Catholic Christian votes—I am not
quite clear about the facts—has gone
to the Communist Party in Kerala.
That is my guess.

An Hon. Member: Yes; you can only
guess.

Dr. Rama Rao: That is what 1 have
already said. That is my guess.

Mr. Deputy-Speaker: The objection
is that the hon. Member should not
base his arguments on guesses only.

Dr. Rama &o: The people of Kerala
including non-Catholic  Christians,
have voted for the Communist Party.
The point that 1 am driving at is that
they are not Communists but still,
they believed that the Communist
Party is the proper party to be put on
the saddle there.

Shri C. D. Pande (Naini Tal Distt.—
cum-Almora Distt.—South-West-cum=
Bareilly Distt.—North): They will
regret thelr choice now.
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Dr. Rama Rao: They would not.
Anyway, whether our friends like it
or nof, the fact is there. The people
of Kerala have made history. There
are 50 many rumours in the air, but I
believe that saner counsels will pre-
vail, and I hope the Governor will
call the Communist Party to form the
Government there. I admit that the
Communist Party in Kerala will cer-
tainly work within the framework of
the Constitution and within the recom-
mendations of the Planning Commis-
gion. All the propaganda, mischievous
and malicious, that has been carried
on against the Communists that they
will burn down the churches and kill
all the old people, is wrong, and
nobody can believe in it. I admit that
it will be a test for the Communist
Party in Kerala. It will be not only
a test for the Communist Party but
it will be a test for the Central Gov-
ernment, particularly our Prime
Minister. Whether the Prime Minister
and the Central Government will give
a fair chance and fair co-operation
and fair assistance to the Communist
Government of Kerala is yet to be
seen. 1 hope the Prime Minister will
not yield to narrow-minded and
reactionary Congress advice against
the generous and democratic attitude
to be shown towards the Communist
Government in Kerala. In fact, it is
an opportunity for the Prime Mimister
to try his socialist pattern of society
in that new GState within the Limits
and limitations set by the Planning
Commission. Many State Govern-
ments—I can speak for Andhra at
least—did oppose the socialist pattern
of the Central Government. They are
opposed to land refo It at all
they do anything, it is j®t -to white-
wash., But, if the Prime Minister is
anxious to put the socialist pattern
into practice, here is a chance for him
to have a socialist pattern at a speed
and rate which he likes and not at a
speed which I desire. Let him try it
in Kerala and I am sure the Kerala
Communist Government will carry on
very carefully, very moderately and
very slowly.

Shri A. M. Thomas: The tone is very
much changed.
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Mr. Deputy-Speaker: Responsibility
always brings about the change,

Dr. Rama Rao: If the Prime Minister
is a believer in socialist pattern we
will carry it into practice.

Mr. Deputy-Speaker: He is expres-
sing their satisfaction.

Dr. RBama Rao: Of late, the Prime
Minister has expresséd his opinion
about co-operative agriculture. Pro-
bably he was most impressed by his
own experience in China and much
better impressed by the very good
reports he has received from the
official committees he sent to China.
Here is an opportunity for him to try
real co-operative agriculture and not
half-hearted bogus co-operative agri-
culture we have got in some places.
1 for one would like that an experj-
ment should be made in one or two
villages in each district, where all the
land is acquired by the State and given
to those people who work on the land.
I would welcome it. Kerala is a very
interesting State, where literacy is
very high and unemployment also is
very high. Why not introduce a
moderate socialist pattern by starting
some agricultural co-operative farms
according to the wishes of the Prime
Minister in one or two villages in
each district, by industrialisation and
by taking some specific steps to bring
down the prices of foodgrains? They
can reduce unemployment by slarting
some industries immediately.

Mr. Deputy-Speaker: The hon. Mem-
ber is unfolding the whole Plan.

Dr. Rama Rao: If the Central Gov-
ernment gives the necessary reason-
able assistance to the Communist
Government of Kerala, I am sure the
Communist Government of Kerala
will be able to do at least something
for the people and that will be a good
thing in the history of India.

Shri Raghavacharli (Penukonda): I
rise to offer a few comments on the
address delivered by the President to
Parliament the other day. I am aware
of the suggestion made by the Speaker
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from the Chair that much of the
observations on foreign policy and
other matters may as well be left over
for discussion when the foreign policy
and external affairs come up before
this House. Therefore, I do not want
to say anything about that. Although
that is the attitude I take, the address
is so full of statements about our
relations with foreign countries and
the visits of foreign dignitaries to
India.

There has been some amount of
advertisement and parade about
India’s position after independence
and _many people are naturally
anxious to visit our country. Often-
times we are also invited to their
countries and there is mutual admira-
tion and a desire to visit each other,
but this is really costing this country
terribly. Of course incidentally it
gives us some advertisement and it
gives satisfaction to their curiosity to
go round and see. But I wish they
actually saw the real conditions,
namely, the poverty, illiteracy, ignor-
ance and such other things that pre-
vail in our country. The traditional
hospitality is very much expressed in
our State banquets, and royal recep-
tions in State capitals; they are con-
ducted in tours here, there and
everywhere and finally, we get some
certificates which we can parade to
the outside world and say our country
has progressed. I am not very much

“averse to or critical of those things
beyond this fact that all these cost
us many lakhs of rupees. What is
the real advantage to the poor man
who has to foot the bill ultimately,
namely, the tax-payer? Advertise-
ment of a country is also a matter
which the poor man may be satisfied
with, because his country is talked of
very well in other parts of the world.
But I for one think that much more
usetul might have been done rather
than invite foreigners and express our
hospitality in these costly generous
terms.

There has been some reference to
elections. I do not wish to get into
that very tempting subject in which
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each individual has his own experi-
ences and impressions. Nevertheless,
I only wish to stress one particular
!md peculiar feature of the elections
In my part of the country, the old
Andhra. I am referring to it for this
purpose. Shri C. Rajagopalachari, &
great statesman, of experience referred
to the advisability of the Government
not being in office during the time of
the elections. I am aware that under
the Constitution, it is perfectly legal
and there is no need for the Govern-
ment to resign. I am not putting it
on that ground. Nevertheless, con-
sidering the peculiar condition of
India and the position of our voters,
a Government entrenched in office has
many advantages to tilt the balance in
their favour. That is a thing which
no man can deny. But the unfor-
tunate or the peculiar thing that
happened in Andhra was that there
were no simultaneous State elections
at all. That means the Ministry is
entrenched in office for 8 period ot
five years to come till their elections
come in 1962. So, these Ministers
who are in office and who will con-
tinue to be in office for a period of
five years go and do propaganda for
the other part of the elections, namely,
elections to Parliament. This is bound
to tilt the weight in favour of the
ruling party. Of course, I never
intended fo contest, but I consented
to stand and I have failed; I am not
sorry for the result. But as one of
the candidates in this country for the
elections, [ am concerned with the dis-
parity and disadvantages of a party,
particularly of the Opposition, when
the Ministers in office go and do pro-
paganda against them. They say to a
big man “I will give you a conéract
for Rs. 2 lakhs" and the big man and
all his supporters go that way. A man
applies for licence and it is granted; a
group of Municipal Couneillors want
a particular Commissioner to be trans-
ferred and immediately on telephone
the transfer order is considered. It is
a most absurd abuse of the powers
of the Government. But our Prime
Minister and leaders of the Congress
say, “Do your propaganda on an
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honourable level. Do not accuse per-
gons” and so on. Do you find any
of these things in their propaganda?
It is just the opposite. I am ashamed
to say that a Minister comes to my
constituency and does some propa-
ganda against me I am just giving
you a sample of it. It is this. The
Minister asks the other gentleman,
a leader of Congress: “Does Mr.
Raghavachari put on Namams or
Vibuthi?” That is a question put by
the Minister on the platform and the
other gentleman says: “"He puts on
Namams, i.e., the caste mark.

18 hrs.

An Hon. Member: We do not know
about this.

Shri Raghavachari: I am ashamed
to mention about this, but what I sald
was intended to show the depths to
which the ruling party, the leaders
and the ministers have sunk. I am
not, as 1 said, worried about the result.
Then the next argument is this: The
man who puts on the caste mark, his
business must be to worship God in
a temple. ' What business has he to
keep busy with politics? Then he has
a thread of three strings This is the
kind of propaganda that 1> carried on.
1 ask: Is this fair critici-m of me or
my party? The reason why 1 refer
about Andhra is that the ministers
who are entrenched for a period of
5 years in office go round and do this
kind of propaganda and that propa-
ganda buttressed by the distribution
of orders, favours, licences and things
like that, offers of transfers, appoint-
ments and promotions is terrible.
Modt objectionable methods are being
resorted to. Therefore, there is need
for the country to consider whether
this kind of exception should have
been made for Andhra.

We know why that exception was
made in the case of Andhra, because
they were terribly afraid that the
Communists may again get the ma-
jority and that is why this exception
was made; the election chances have
proved this in Kerala, the adjacent
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part; Andhra might have as well gone
that way. 1 am not going to that
aspect of the matter. But so far as
the election affaire are concerned, this
kind of thing will have to be serious-
ly thought of by the country, i.e., that
such advantages should not be afford-
ed to a particular party; you see that
in Andhra the opposition is wiped out,
it is part of South India in other
parts some of the opposition members
have not been defeated; some of those
causes | have mentioned must have
seriously contributed to that. Apart
from that, T am concerned with more
substantial things.

The President has very wiscly refer-
red to those people who might not
be retuined to Parliament. This is
what he has said: “Some of you will
come back and some of you may not
return.” Whatever their field of work
may be it will be dedicated to the
great task of building this country
That portion of it is very desirable.
But my only fear is that this election
propaganda has created bitterness in
such of those who may not have re-
turned back to Parliament that they
may not give their co-operation in
the great task that the country calls
for. Government and the representa-
tives of Government must wel-
come their cooperation to advance
the real interests of the country. This
is very essential for, after all, we are
as much interested in the welfare of
the country as any other and this
Parliament iz not the only place
where people can serve and there are
greater opportunities for service out-
side also,

The next thing 1 wish to refer to
is the crisis about the food situation
in the country and connected with it
is the Community Development and
the National Extension Scheme and all
that, I am not blind to what is being
done by the Government in this res-
pect but my conviction is that much
of the money is being wasted extra-
vagantly and the results are some-
what poor as compared with the
amount invested. We know that in
all these activities of the Community
projects and the N.ES, more than
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three-fourths of the amount allotted
» consumed by the pay of the em-
ployees themselves.

Shri Veeraswamy: It goes into the
pockets of private individuals.

Shri Raghavachari: This is bound
to happen In every organization. But
out of the 25 per cent. left over only
very little reaches the rural popula<
tion beacuse of the exaggerated sche-
dule, contractors’ percentages and so
on. It is really a pity that construc-
tions have come up which are priced
under the schedules is for Rs. 5,000,
or 6,000 or 10,000 which could be well
built for half the amount for which
they have been built for. All this
is bcing done because the officers
must show that the budgeted amount
is spent and something is construct-
ed. If people do not come forward
to contribute for this kind of work,
it is because of their poverty. The
officers’ anxiety to show something
achieved is responsible for this extra-
ordinary expenditure.

The real point that I want to urge
s that the First Five Year Plan want-
ed to stress on the production of in-
creased food in the country and the
Second Plan also continues to em-
phasize this. Has this Plan which is
supposed to have succeeded, the First
Five Year Plan, produced more food?
Cement is produced, cloth is produced
and they have figures. Has the poor
man got the use of them?

An Hon. Member: Because the
children are produced also.

Shri Raghavachari: The prices of
everything have gone up terribly be-
cause of that, the increased produc-
tion of food is not sufficient. That is
one way of saying it. The truth comes
out in the statements issued by the
Food Ministry in which they say that
the prices have gonc up. not because
of more mouths’ eating, but because
of Jess production and becayse of in-
flation. They are admitting that the
increased production of food is not
really there and the real reason is
other than what they believed so far
to be,

20 MARCH 1957

by the Presiden. 196

In a poor country, in an agri-
cultural country, it is cssential that
there should be moré production;
there will be more production only
if proper co-operation of the agricul-
turist classes and the plans of the
Government coincide. Unfortunately,
that is not there. Therefore, the in-
crease in the prices causes the great-
est alarm to me. 1 am afraid, as time
passes, there will be further rise and
the trouble will be much more serious
than we contemplate at present. It is
really a matter for serious considera-
tion that the Government which
claims to have solved the food prob-
lem and produced sufficient food in
the country because of the Plan and
irrigation projects, is now compelled
to import from outside, to raise loans
in foreign lands in the shape of cre-
dit advances for food supplied to
India. Imagine what should happen
if the political tension which is serl-
ous flares up and we have to face bul-
lets. Are we to live or are we to die?
Where do we get food from? What
will be the position? The situation
will be threatening unless food is pro-
duced within the country sufficient for
the nation. This kind of patch work,
begging and bringing in would not
help us. 1 would emphasisc this as-
pect and earncstly suggest to the Gov-
ernment that more attention should
be given to production of food and
consumer goods in the country.

[(SHrRIMATT RENU CHAKRAVARTTY in the
Chair.]

16-22 hrs.

Unless thus is done, it is not going to
solve the problem. As the President
has stated in his Address, he is aware
that the rise in prices is not entirely
due to increase of mouths to eat, but
that it is due to inflationary tenden-
cies and other circumstances. He is
anxious about this. He hopes that
the Government will be able to con-
trol and bring the prices down. This
hope, this promise that they will be
able to control the .prices and bring
them down has been before the pub-
lic for the last two years. Neverthe-
less, things are going on. I fear that
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the expected re-introduction of con-
trols which oftentimes they hint and
to which possibly they may resort, is
sure not to reduce the misery in the
country, but to increase it three-fold
or four-fold. We have not forgotten
the situation that existed when food
controls were there. Corruption will
simply walk stark naked in the
country. Therefore, the expected
solution of re-introducing controls is
not going to help the people. It is
going to seriously affect the welfare
of the poorer sections of the people.

The real solution for all this will be
to give up these extravagant methods
of planning and satisfying ourselves
that so many c<rores of rupees have
been provided for this and that; we
have to reduce the expenditure and
dring it within our means, to what
we can possibly achieve, and not
merely say, here is the target, I must
spend the money. It is a dangerous
thing. I shall give an example. Sup-
pose 1 sleep over the matter and eight
days before the marriage, I determine
that a marriage has to be celebrated
on such and such a date. I have set
apart Ra. 10,000 for that. I am pre-
pared to spend the sum of Rs. 10,000
and make arrangements. The result
will be, the sum of Rs. 10,000 would
have been spent, but the same ar-
rangements could have been made
with a fewer thousands. The other
thousands would have been mis-
spent or wasted. That is how our
plans are made very big and thou-
sands of crores of rupees are provid-
ed. This expenditure must be scruti-
nised carefully and extravangance
should be avoided.

Shri Kamath (Hoshangabad):
Chairman Madam, this last session
of the first Parliament is meeting
under the shadow, the lengthening
shadow of great changes, significant
changes in our neighbourhocod. 1In
Indonesia democracy is in eclipse.
West Asia has been caught up in a
political and perhaps a totalitarian
maelstrom. It is difficult to foretell
the course of events in the east and
west of our country. But, it behoves
us to take suck of the situstion
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in side our country when such
grave changes are happening all
around us.

The saddest thing about India itseit
is that gur country is still, ten years
after 1947, not completely free, not
even politically free completely. A
part in the north and a part in the
west are still under colonial and
political subjection. The next Parlia-
ment is due to be summoned. The
synchronisation is curious; it will
synchronise with the centenary of the
first shot flred 100 years ago in the
first battle for Indian Independence,
that is, on 12th May, 1857. I do not
know what the rest of the year has
in store for us. But, this is significant
in itself that the next Parliament will
be summoned almost to the very date
on the centenary of the First War of
Independence. As I said, India is not
completely free.

I was glad to see the President's
belated admission~—by President's I
mean Government's—of the fact about
Kashmir, Had the Prime Minister
recognised this fact earlier enough, in
1947 itself, when he made the stupid
offer of plebiscite—I deliberately
use the word stupid—stupid offer of
plebiscite, carried off his feet in an
emotional speech at Srinagar, had
he not made the offer of plebiscite in
1947,...

Acharyu Kripaiani: (Bhagalpur cum

Purnea): Exuberance.

Shri Eamath: I stand corrected;
exuberance of emotion to which he
is time and again subject—this situa-
tion today would not have arisen. The
President here says:

“The Government of India's posi-
tion has been stated in clear and
unambiguous terms..

When? Never stated before. Other-
wise, there would not have been this
stupid offer of plebiscite in Kashmir.

“....the Jammu and Xashmir
State is and has been a constitusnt
State..”
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This is the first time that the
President has made this categorical
statement. He did not make it in
1947, not in 1851 or 1852. Today in
1957, the President has been practi-
cally 1 believe made to make the
statement by the Government. I.do
not blame the President because he
is practically, if I may use the word
—it has been used once before—the
mouthpiece of the Government so far
as this matter is concerned. 1 wish
that this fact had been stated by the
Prime Minister some years ago and
not as late as 1857. The problem of
Kashmir is a problem of the Govern-
ment's own making. The Government
has blundered, the Prime Minister
has blundered. The punishment for
the sins of statesmen—it happpens so
in every country—is visited upon the
people.- Statesmen make mistakes;
statesmen go to war. The people
suffer. It is true that all of us stand
as one man for Kashmir. But, we
must proclaim from this House that
it is due entirely to the blunders
committed by the Prime Minister and
the Government that the problem of
Kashmir today is what it is. The offer
of plebiscite and the reference to the
United Nations was a big blunder
which should not have been commit-
ted. Blunders have been committed.
‘Thiz is in regard to Kashmir.

Coming to matters nearer home,
nearer elections, Kashmir, again, was
exploited during the elections, The
leader of my party has referred to it
in many of his speeches. Kashmir was
exploited. “A vote for the Congress
is & vote for Kashmir”—that was the
slogan everywhere, as also in my
constituency, as if it was a party issue,
as if the whole nation is not behind
the Government on the Kashmir issue.
The slogan was raised in towns and
villages, it was a disgrace. They have
reduced Kashmir to this farce and
now come out with this slogan to win
the election.

I was rather astounded to hear—I
cannot vouch for the truth of the
statement, but I read it in some paper
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that President Nasser of Egypt,
in view of the services rendered to
his country, sent a message or appeal
to the voters of Bombay to vote for
Krishna Menon. If it is a faet, it is
interference by a foreign country in
the internal affairs of an independent
country. We have always protested
and rightly against foreign interfer-
ence in Indian affairs, and I believe
the Prime Minister has said some-
where that Soviet interference
in Indian affairs must go.

I am-" glad the party to which you
have the honour to belong—off the
Chair, not while in the Chair—is
coming to power in a few months
time in one of the States of the
Indian Union. I hope that will put
the Congress Party on its mettle, and
also cure the Congress Party of cer-
tain tendencies to which it has been
prone very recently. One of my hon.
colleagues, not in the House but
outside, Mr. Satya Prakash Narayan
said some months ago that the
best way to cure the Congress
tendency to dictatorship would be
to kick the Congress out of power
in two or three States and have a con-
siderable Opposition in Parliament. It
is too early to say what the strength
of the Opposition will be in the Lok
Sabha, but I am ‘glad at least in two
States the Congress is on its way out,
and I am glad some other party or
may be a coalition will at the helm of
affairs in those States.

I was referring to foreign affairs. I
would not like to dwell too long upon
it because we are going to have a
séparate debate on international
affairs. But in passing I must refer to
Goa. There im not a word except
platitudes as to how the economic
sanctions have functioned. We were
told in the last session that Govern-
ment had imposed some kind of eco-
nomic sanctions, but the Government
have evaded replying to repeated
questions on this point as to how it
has functioned, its effect on Goa,
Portugal; every time the Prime



201 Motion on Address

[8hri Kamath)

Minister has evaded answering the
question. Again, there is nothing in
this address to show how far Gov-
ernment’s Bction has succeeded in its
objective. We will revert to lhat_hter
on when the House discusses inter-
national affairs.

As regards Hungary too, 1 fear the
Soviet grip on Eastern Europe has
tightened, whatever some other
knowledgcable persond may say to
the contrary, and India’s voice
which has been so strident with
regard to certain other matters has
been feeble with regard to Russia’s
withdrawal of her troops from
Hungary.

Shri N. R. Muniswamy
wash): Why?

(Wandi-

Shri Kamath: 1 do not know why,
but that is a fact. And the victory
of Shri Krishna Menon at the polls
has been hailed as the victory of the
foreign policy of the Congress when
1,25,000 people have voted against
him. It is not a small figure though
you may tom-tom the vVictory of
Congress candidates through the
press.  The press is more or less the
stooge of the Congress Party with
honourable exceptions. They always
do it. they want some quid pro quo.
The fact that 1,25000 people voted
against him as against 1,70,000 who
voted for him shows that over 40 per
cent. of the people voiled against this
foreign policy. The Prime Minister
was wrong in saying that this was
a crucial, prestige election, foreign
policy test election. Al this was
nonsense, it was very unfair In
spite of all the film stars and actres-
ses coming out to canvas for Krishna
Menon,—it is not a story; all the film
stars or most of them came out and
actually canvassed for him—in spite
of all this, 40 per cent. of the people
nt Bombay wvoted against him, in
spite of the gigantic machinery of
the Congress, in spite of the oMicial
machinery. If this is not a vote
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against foreign policy, I do not under-
stand what is, what can be. 1 wil
leave that for the present and wind
up in two or three minutes.

My hon. friend Shri Raghavachari
rightly referred to the very high-
sounding advice given by the Prime
Minister, the Congress President Shn
Dhebar and some other big-wigs of
the Congress, that the propaganda
campaign should be fought on a very
high level. I wish they had adhered
to that at the iower levels and even
at some of the fairly high levels.
They did not unfortunately. And
the ball was set rolling in this smear
campaign against the other parties by
the worthy daughter of the worthy
Prime Minister—by the worthy
daughter of the worthy father her-
self against the party to which 1
belong, charging us with getting
foreign aid. Ultimately she was
brought to heel, that is a different
matter, but the damage had been
done. 1t was taken up by unseru-
pulous persons saying that the party
was getting foreign aid.

Shri N. R. Muniswamy: Was there
not a denjal?

Shri Bamath: A half-hearted denial,
a statement which appeared in the
press.

This was very malicious, vicious and
venomous, this sort of propaganda
against an Opposition party when
there was no proof or evidence of
the charge that she was levelling
against it. 1 do not know who
took her to task; whether the father
took her to task or the President or
whether our Chairman’s legal notice
to her brought her to heel is &
different matter, but the damage had
been done, and 1 am told she 'repeau&
the charge in a second meeting which
made it worse.

Shri N, K. Muniswamy: She is not
herc to defend herself.

Shri Kamath: But her father wilj
be here now  Her father also made
a stalement.
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But & lie uttered by a big person
does not become a truth. As the
Sanskrit saying has it—

GTaTCiETeq.q FTHT A TEITEA

a crow sitting on the top of a palace
does not become a garude. But
m our country there is a tendency
of not merely hero worship but
ryogti pooja or deification which e
deep-rooted, against which  Dr.
Ambedkar warned in his last speech
mn the Constituent Assembly, which
has had very bad repercussions dur-
ing these elections. I do not know
now long it will teke the people to
get cured of this deification of cer-
tain persons, but unless that happens
there is no future for democracy in
our country. Of that I am quite sure.

| will end with a reference to the
depths to which the ruling party
descended in the Narmada Valley
track of Madhya Pradesh wherefrom
| was contesting. 1 am glad the
leader of my party is present tu bear
me out and 1 am grateful to him for
tlhe information he has sent to me
just  now. The Congress Party
hroadcast, distributed in thousands
and hundreds of thousands a leaflet
which appeared over the name of
Shrimati Sucheta Kripalani, which 1
now find from my hon. leader is
a complete fabrication,—may be
prefabrication but certainly a fabri-
cation—a forged document

The document appeared in the name
of. .

Shri N. BE. Muniswamy: Place it
on the Table.

Shri Kamath: If the Chairman
sa orders me, [ shall do so, but
this i3 the only copy I have got and
need it for my election petition. I
will give it to the Secretary for
reference, but then I would like to
heep it because next month a peti-
tion will be flled and I need it for
that purpose.
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This document which appeared in
the name of Shrimati Sucheta Kripa-
lani said:

‘R WO YT O BEI @A % 6T
WIYET AT T GFET § nawd g A6t
e @ vk & fg

Even when [ read it | doubted
whether she would have made this.
charge that I was not working for
the nation’s good.

‘o wAY g oo AT §
F wwe
It is difficult to translate, it means.
India's king of the hearts, but [
suppose I need not dwell tog much

upon that because 1 know her king.
of hearts is somebody elsc.

“qfew JAETETT AgE B ATRT W
a9E ¥ ¥@d  TF FEG R AR
a % w1 grer

This is the best part and juciest
part of it.

‘AEE A wT (AT e wRw 7
That is, Kamath's
Nehru is anti-national.
“EYT IS ¥ e queen § faqdy
30
[t is against the traditions of the:
nation,

opposition 1o

This was distributed a day or two-
before the polls.

There was no time even to issue a.
contradiction. We tried to contact
Shrimati Sucheta Kripalani, but she-
Was not available on the phone in
Delhi.  But, the prize, 1 suppose,
must go to another document pub-
lished in the same constituency,
that i5, my constituency,
over a Congressman's name, that is,.
the name of a local Congressman who
had contested the municipal presi-
dent’s election 8 year ago and had
lost to our partyman. He said
that:

wivdt &7 & wwce
gt - you know, Madam, Ii=x
the PSP symbol.
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[Shri Kamath]

g fearea w3 @ § s 3w & wgw
AT GFET FATETATH AQE B W 6
R AW T

ATT W AFT NI 7 £ gorenroardy
<av#i grfeenfral & are e W g1

Bhri N. R. Muniswamy: In English
please. We must also appreciate it.

Shri Veeraswamy: Please give us
the English translation.

Shri Eamath: I hope, Madam, you
would not mind if 1 take two or three
minutes more and translate it at the
request of my hon. friends.

The free translation of that is this,
namely that the PSP workers are
-threatening to shoot Nehru and kill
Nehru. Another thing is that ‘the
PSP is joining hands with Pakistanis’.
and he was specially named Mir
Jaffar, Jai Chand and Mohammed
Ali Jinnah. This was the sort of
calumny, foul calumny disseminated.
And they have got their machinery.
"The official machinery also in many
villages, patwaris, patils and mukad-
-dams also lent their hand to the
campaign of vilification and the
-amear campaign. And when I saw
-all this, I did not wonder that I had
lost, and 1 still wonder that I got so
many votes; in our country, situated
as we are, and the people being
constituted as they are, in spite of
their being told that we are trying
to kill Nehru, and that we are trying
to help Pakistan, and that we are
Mir Jaffars and Jai Changds I got ar
many as 60,000 votes. So, I think,
speaking for myself—whatever others
might think about it—mine was not
a bad performance. ] would not
have been surprised after this cam-
paign, it 1 had even lost my deposit,
but that did not happen. 1 polled
about 45 per cent. of the votes,

That brings me to the close of
these few remarks that I am going to
make on the President's Address.
“There are other occasions—there is
still one week more—for me to offer
-certain other observations. I would
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only end by saying that so far as
the general elections were concerned
—I have seen the last general elec-
tions, I have seen the szecond
general elections and 1 have seem a
bye-election too—looking to the trend
of the campaign in the last general
elections of 1851-52 and in these
general elections in 1058-57, there was
certainly a very regrettable deteriona-
tion of standards, deterioration in the
standards of campaigning from the
point of view of clean and free elec-
tions.

1 would only say this with regard
to this particular aspect of the matter
so far as the elections that are being
fought in India in every part of the
country are concerned, that when we
are still not even in ‘our teens,—we
are still in swaddling clothes, we
are infants still,—this has come to
this pass. So far as fair and free
elections are concerned, I can only
say that compared to what happened
in 1951-52, T am constrained to say
that the bad order had changed
yielding place to worse. I hope that
still things may improve.

Acharya Kripalani: Satan will ful-
fil himself in many ways.

Shri Kamath: I still hope that
things might improve, and before
Satan fulfils himself, as my leader has
just remarked, I hope God will take
a hand in the matter and see that
the country is put on the right track,
that democracy may survive. Other-
wise, I am sure that democracy in
India will go the way it has gone in
Indonesia. They call it guided
democracy there. I do not know
whether it is guided or misguided
democracy, but it is a new demo-
cracy. It would not be a democracy
of the constitutional pattern that we
have conceived, that the people have
evolved and espoused; it will be
some different kind of democracy
with which we are not even acquaint-
ed. God forbid that such a turn of
affairs should come about in our
country.
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MQQQOW(W}T
et gwmfy wdEar, woft gd@ 2
# qyw W 9 iR o7 e g fear
T THET A FAGA FHT FEH A H
¥ gg wwwat § e g # @7 F
ot WY g A o Wi e 7 o
W&t & 3% Ou fegr, 3aw at @
awiw & N TW AT A I @
1 7R 4% 91 | § awar § e ag
Taw ¥ Al Ty BY | Ffer fore s
< IR wo A wft ¢ I @
i & feetfage s smgar g
% gg aff Avrer fe maeae 9
wirw 9t #® 7y ofeht & feoqw
TS o ¥ 8 M gg fv W
Hrferat g wferqre ¥t g 37 gw T
TEEH W &, roiay fr ot 3w W
foum fegerm & wiwT g T
wega w1 § 1 guq 99 Aifaat w7 @
Ty Aggw fwar 90w ohE & 7
T A eofiF & Ier qEr wrow
ag TaemTaT i fggeams & O 7 qwA-
HTEAU ¥Y ATE XA FLTAT AT TET E
wWE Ffm gz N A Eaa
& WY g ot S T @ & 9 T
arferft € Wz g w1 wrfew gARTAE
T g A & oEeT | qEE A
T FEaad @ w1 fow w1
3T ug F47 fw guw) 39 gFA Y I
& Fr wrfgr |} A W B
wiwq g afedt & a1 3| w9
Aeqr, §7 Awaw ¥ g, € g%
qrfadt & farasr wiwve T wreaar TXT
# § 1| Tk weTaT FWew R e e
F6 WA & ¥ wreT awerdt wifyw,
ST FAWT TR 9T aY wZre Agt Fo
rfeq ax gadt il o7 T FT
a1feq 1| Fwgar § & o w9 TR
9T WP A€ T WY ATEAT #7 ad
vt &Y wTR A € g7 WY e Afes
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& 1 9 ar % wwar @ ag oY o A
e 8, e & et § W gEd e
ar gwT § | &fer Wy TR &
IT% I E WX AR § wwnn W
drorar & & 1 fore aw for a7 e
£ oft fewew qft €Y & feam o
g WO A 4 A AT A A
¥TZY ¥ WX WA WIT FJAAT | JHET
araft 7T AT DA d 1 ¥EE WA g
T FTHIRe 47wy WY aTeT @R @ |
Hifcae #Y w157 FAY OF o1 H FAAT
77 Zrm f T uodft &R o v a1
WfT €% §T9 aTq A IAwr A
T FT &Y T & ag e ey o
w7 or T W ot § 0w
Ll -

afwfae sreaafan s ag ayvafras
st & Wi ag Wt @ fe wifer
™ Az fggeam & wren wfew
w12 §6% oy digwe droames WY a1
agrar 9% A7 gfems g W A8
grar q® | F Gy e qrferd awwan
gt

A% Ay & Ee wgeiwr @
Fvw @ % a9 ¥ Y | gg w7
fe S & THW TAAAE w1 wATeY
M m AR fw g i mm A
fe #w 7 wx o &= § fowd sgfae
qrét #Y TEAHET wT fW Al & o
o F7 Qi A% ® arx F5T gherw
gR | 39 T% qg LT ATHA w@r AN
wwan & 1 §Y awar @ o #o & weafree
ardf &Y gHHT IW I A% FTAq @ |
it @ " s | e ®
awr §eAET & ®T G & o forare
wTaw w0 | g7 Al Frsedy & |19
T aod w @0 1 Afew v fewfad
7 & gg w1 &< Wigaw § i s
T o AR & AfY ar v | e
TaAHZ A A9 IR § w5y A



209 Motion on Addreas

[¢fer we ave wreniiy]
fem 7 Afex ov ox g€wx & s w;
€ srar ff wrry W =@ g, W
T W1 F7 wad fqg oy amy Aw
oY 3w §1 % 77 F 727 A6 AwAT L
w7 ot I Y e A wwar £, A
®ré fafrze 21 a1 miwhm= wfimd
€1 1 ¥ faug § vr9gn § WeT A
o WA T E oA qE G g f
T e farefias 7 wrod fer 2
wifer & & o mw sifarg a
[Mgr. SpeEaker in the Chairl

16:41 hrs.

HE AT F TAEAT g, IT AT T
gz % f& favreh ao § w=g a5 =m
#v e 1| 99 w1 A 2 T wri Y
Y7 oft Morera 4% Arw wraw s
vt em 7 gra afer | ag aa i &
w7 1\ & fom ger wifam s anfen
o7 orw FrAT & A7 a7 9% At &
fams @z a1 AT wvq Tfzv
aR AE # 5 wian aeff § a e
fray Y7 FoaTl o7 o ofy FmEE &
TETA § Aed VT A A e
Afew geY &7 A T e TEAT
Frfae f Oy 7 F KR Tt
FHH g W £F3E nET
W FO0 oY ox sifaFarde W
aTf, HEa g1 avg 7 AniefiEm T
N x¥ wwaa A el oo wxd
e @t wr age wedy £ A
T ] ATATHT A 1 AEAAT ZTO0ANT
aqer & fam g wom oFrm o sA
® WATAT O ATH 0T ®IHA A% § O
TR Y g A7 717 e F 9 A
o7 &7 § wqfaes ovff o o i 5
g€ o7 I A wwey ofowg 7.5 f
e § fowadw Y v aret g,
sy frew 4 gl w7 oY | F oy faaea
w7 AT § 6 w7 Fon w1 wmwT A
qRAT § | WYt 9T e Y Wy
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&1 F55, 59 % Mg s $0fY, Ty
THET IET qEAn |

e arfasT & fem farey F wrar sarn
faz Q. @A @Y, afew «fx
AT NP F CFF & ¥& (UAGH F
F yo QUGN HIA AIWHY & AT 7
&, Tagrom 3w forw go famm w7 720
FIANT ATRA 7 £ 97 0F §y7 AT
3 w1 fF ozt eEa qrfeed
FreTRard TE & 1 39 A ATE 4 0%
Ty g § fe gw AW sTeAAeq F
g s sgnagd s g d
A a0 7 § 1 afew gfowar g & fr
ag ¥THAGEY 7 gea ofF A4 § | F 9FAT
atear £ f& w0 ag wa ¢ s wmeen

" q g AT Arfge | ¥ ARy AT &) fag

aa7 Pl o aoarr & aw™ § @rdEar
g4 99 7@ A1 IF TH FIHAGY
® AT H I 7T 4 0L A1, T T
T F 1 79 orE 3t 9T € fE qg '
W7 S 61 o AFY A0EE & | TR FET
f& ©4% 97 UTHAW & AT 97 W A.
o Fo Ft Vg gxr= fF=2r A1 fady
F fana 9 %7 1 35 937 AET Hi )
gifar 370 T a7 fagar ¢ o
T %7 w4 0z 3 {x fag avg oty
g fFm & IHAY A72 A auiE A1
To o & FRGEA 9 A * FH TH A
F1 faara 777 § ;17 zo fawey oY foreig
& mfes 39 & A Ao adr § 1 2w
A1 FAOT AEY ATA WAT £ | GAT ®A
W A o & ifa g e
zaar faema fomr § 1 20 feef & ot
TG AN TAAT [EA & | AN TG ]
wRQF w74 &, a8 g9 A w1 & W A
T wEA | TEY § BHTQ ¥TOATTHE W1
aifafea e wfeet, o o7 5 7@
CEER i R

oty & A F IEEA vy fw
™ wwEn § A § e | f T fr
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wf § W< gu 7 faamee w T
WY w1 sere afefeafa § g2t we fea
arr oY d@r ar7, A wwpefdetts s
# i wr vl § | gwro ww A
fe 7 a9 9 gy fear Tar AT w7
aan, afy gt a1 @ T aw gt @,
A gw W7 e A Al yw L fe
T 3 cerfammee Y g, o e
feem 1 (ge & ot w1 efaw
fegemm & 00 & o o ™
it | gferar ot s va % faens
¥ T 7 7w § 1 e W oAy
T AR A HLAF AR ATE A G
W I, a1 i w1 gEwa gw
famre @1 | w By Fvwrd A
TWERTH § AT9 g1 gw g F4s 9
¥ e €@ & s sd & faag
# gardy Hifa w5 78 @ wwdy ¥

o R W A g vty
oty gifaw Aife & fagg & #g
w1gat § | TV grza A mefan wrgfaa
71 form forar W= ag +f =81 mar &
fw 37 g1 mEr wfee | & o o) FEa
g Afe7 zn & Fma 1 § ox oY faaw
A Frgar g, v 1 o oF wETaa
A7q7 7 T T o o 2 v ag Ap #
& we wm ufiges o KiswA F
A AEA § W7 UdrEEaTA FHT
fedtar wfiwas "1 & a5 &0
TEq £, A1 W7 By 93% NfAH
ar g faaiiva & gudl | wrw o7 fa
foqm & affgm § ao91 d77 #
5T §, &1 ag WA 33 o & e e
1 Frer aga FAT o1 g A
99 §aT@ & AL T TR Loty
et & feamar = fawy. i 9w & a5
ﬁqce_cgq-r-ﬁq‘rfgmzirf‘m,
srtar Ferre w1 arg =Y foemm « forrer oy
T o AT W §, At #d A
et § o 3% o e grar 1 o
feqra o= a7 aX wry At £ e
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® YT AR ¢, I W w A A
&Y ey €Y et § 1 arforT srefae
® XET WG AT wrfgy, dfew w
a7 T W1 gL e witeg T
@ Uz 7AW (% 53w g7 § TR
®F F7a 27 €9 ¥F £ & 0T, FY 92
T e W AW a@ gm e
T % IO TR €6 1 o
aE ¥t srETT &) A §, 9 wdA
#Y wirarr & @t § | & A T Amg
g e 9d 39 72 7% &, gl @ S
#Y HIFEAT 87 | W SIS agdy €, av
At A AT o s o Afew
feafa ag ¢ fw fom 1 oo §ar qg=rw
g §. W X A @Y fewar § W
Fgfady srTaFeE W Ao qREaT
afaq s & FI7 O AW € W1
9 & wfrg afr avt o gt & af
W & A w9 AT 7 S INE AT
aTgd &, 7 &) 9T qraT § 1 39 A AE
g g ¢ fefgw wamHz 4 aAQ
10 §, Afwa 397 #1 w17 atzanet 7@
¢ oY forg =7 97 IR &Y FH §AT
wrfzn. 3w 97 ag @ €7 F § | AT
x sfafafadl #1 7 drest & w7 w1
A77 femr snar sifge 1 Y aey gl
gz & wifgw f% 3 qz w9 o &
A% | WA TAIY FIEW AT oo 4 AT
ign 4 73 & fw gaa saw fefge
das 7T Farar §, AfwT ¥ qg w1
wrEdT ¢ e g aTe wea & W13 A
aTa & Sfafafayl ® zr 4@ 7@
mar & | &, fefeewe dae a0 g wrfeas
A 3G ¥ W FTF FAr T 1 94 fa
fafzwem € aaa &1 a8 vl (@
7% A duAT £ §, IW K7 AW FAT
I §, A fox ag wwafad staee A
Mo fo OWe TR &7 wAATH I 7
W AW gWe WOAT A%y WeE AT
daNqFFENE 1w Agi g e
gurer arer Zm dgaw  mEaA qfaw
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[ffem weo 1o FTORATA]

& SR WY AT | XATAC QT TE B
& % gw o ® ey v d3q fs
& fom qifest i 29 @ &, qa?r
o aff | @Y O E gw W
e ® I3 AT W QafeewTw
STEwrA ®Y T3 TR |

Mr, Bpeaker: The hon. Member’s
time is up.

dfen wo w0 Avendyn - agaA w3
% K F qT9 A SH w@TE |

- Shri Debeswar Sarmah (Golaghat-
Jorhat): Mr. Speaker, Sir, I thank you
for this opportunity which, 1 suppose,
is the last for me to speak on the
floor of thiz august House.

1 associate myself with all those who
have expressed their hearty appre-
ciation of the Address delivered by
our Rashtrapati. When I was listen-
ing to a few speeches from the Op-
poaition, particularly the speech of my
hon, friend, Shri V. G. Deshpande, I
was closing my eyes; I was feeling as
it I was not in Parliament House but
in an election meeting. Question
after question is put: what has been
done for the poor people? What have
you done for the agriculturists?

Again, the foreign policy of the
Government of India has been attack-
ed, unfortunately, in the same terms
and in almost the same language that
we hear at distant villages in our
election mectings. The hon. Member
was pleased to say that Shri Menon's
victory is not indicative of the ap-
proval of the foreign policy of the
Government of India. I may assure
this House that in my State it was
one of the most important planks on
which we addressed our electorate.
India's foreign policy, Kashmir issue
and all that And, I am happy to be
able to say that the people appreciated
it.

‘When it comes to the question of
doing something for the peasants or
the labourers, I wonder on what was
the budget of the N.E.S. Blocks being
spent by and large, if not for the
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peasants. All the developmental
works that have been enumerated
here on the floor of this House , and
elsewhere have directly or indirectly
contributed to the welfare of the poor-
er sections of the people. Have this
Government been working for the
capitalists, and, if so, in what way?
I am happy to be able to say that we
have appreciated that aspect of the
matter when we said that ours is a
policy in which we do not expro-
priate the capitalists but tax them
heavily s0 that ameliorating conditions
may be brought about for the poorer
sections of the people, One particular
instance is this. When & tea planter
owning a tea garden has to take out
one pound of tea with a view to pre-
senting it to his friend, he has, at
first, to deposit the excise duty on it
and then only he can take
out the pound of tea from his own
factory. Is not this a step taken direc-
tly to tax the rich and help the poor?
The people appreciated it. I must say
that those friends in the Opposition
who are talking on these things are
perhaps repeating the same slogans to
which they are used.

I shall be failing in my duty also
if I do not voice another sentiment
which our people expressed deeply
in the last election. It was about
regional development. Regional deve-
lopment is the policy of this Govern-
ment and we hope and trust that the
new Parliament and the new Govern-
ment will focus their attention to
balanced development of the different
regions of the country.

With these words I thank you for
the opportunity you have given me.

Shrimat Jayashri (Bombay—Subur-
ban): Mr. Speaker, Sir, I heartily
congratulate the Government and
support the resolution moved by Shri
Gandhi and ably supported by Shri-
mati Tarkeshwari. We all know that
every country if it has to progress has
to depend on peace and tranquillity in
that country. The stability of a coun-
try is the most important thing for
bringing the developments envisaged
in their programme.
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We are in this very fortunate posi-
tion that after independence our Gov-
ernment has kept stability in our
country, And the Plan has been suc-
cessful and has made its progress be-
cause of the stability. It iz not only
that our people are praising our Gov-
ernment for this. But, I quote the
wards of a very important foreigner
like Her Excellency Mrs. Alva Myrdal.
She addressed the Indian Conference
of Social Workers at Jaipur. She is
internationally known for her work in
the fleld of social sciences and social
welfare. She was very appreciative of
the developmental effort now in opera-
tion in India and gave an interesting
history of how Sweden had developed
from an over populated, poverty-
stricken rural country into a prosper-
ous industrial nation complete with
all social security measures from
cradle to grave. 8he said that each
country should indeed evolve its own
time table for the attainment of a
Welfare State.

~

Sir, I am glad that our foreign
policy has helped our Government in
ralsing its prestige and other coun-
tries are also taking interest in our
programme. At present, as we are
aware, there are two Blocs in  the
world and we are friendly with both
the Blocs. We have been able to
maintain peace by our foreign policy
which is trying to be friendly towards
all the nations. We were very fortu-
nate in having important international
conferences such as the UNESCO and
the Buddha Jayanti and others where
people from various nations partici-
pated and praised our programme and
also our policy.

I will only quote the words spoken
by Maulana Abul Kalam Azad, Presi-
dent of the UNESCO at the meeting,
He had said that it is the greatest
paradox in the modern world that
while every nation wants peace and
talks peace almost all the Govern-
ments spent far more on preparation
for war than for the maintenance of
peace, :

We are lucky that our policy of
Panch Sheel has so far kept down our
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expenditure on armaments and thus
we have been able to use this money
for nation-building purposes. If we:
stick to this policy, we are sure that
we will be able to maintain the same-
progress that we have been able to
achieve. When Members here are
trying to frighten the people raising
the cries of war, I would request the
Government to tell our people that
s0 long as our policy of peace is main-
tained no nation can invade us because
we are friendly to all the nations.
Even Pakistan, though she tries to-
threaten India, knows that India is a
very powerful and big nation and that
it is not so very easy to invade this.
country because she has other friend-
ly nations to support her.

17 hrs,

1 would appeal that if we continue-
to respect this policy, we can live in
peace and continue the progress which
we have achieved since our Indepen-
dence. As I said, our achievements
are many and all-sided. In the Reso-
lution ably moved by my friend, Shri
Gandhi, he had narrated the various:
things in which we have progressed

and made achievements.

I would only lay stress on our
spiritual achievements. Here I would
point out that our President as well
as people like Shri Vinobaji are try-
ing to raise the spiritual standard of
our people, and that also has helped
India to stick to the policy of Panch
Sheel. To other nations this idea is
foreign, but our people from their
past spiritual inheritance have been
able to maintain this, and I am sure
our Government also will, in their
cducational policy, try to lay stress on
the spiritual and character-building of
children in various institutions.

I am sorry to say that in course of
the propaganda carried on during the
last election, Members have been say-
ing that Congress is to blame, but [
for one had experience in Bombay and
can say that even small children were
used for making abusive languages
against the Congress candidates, I am
ashamed to say that some of the
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candidates themselves had  written
very vulgar things about our women
candidates, and these things are bring-
ing a sort of degredation to our nation
as these children are going to be our
future citizens. If they are taught
this kind of a language, it is a shame
to our people. Even if they won, 1
would say that it 15 not by fair means.

With regard to some legislations, I
heartily congratulate our Government
for removing the disabilities wunder
which women have suffered for such
a long time. It is the Congress Gov-
ernment which has been able to raise
the status of the country by passing
such legislations as Marriage, Succes-
sion and Adoption Bills, which give
equal status to women with men.
Even the Social Welfare Board, I am
glad to say, is trying to improve the
<condition of women and children in
our country. Recently we had passed
a law for the suppression of immoral
traffic, I am glad to say that Govern-
ment are giving serious attention to
starting homes for those women who
have been misled and gone to wrong
path. They will be taken care of and
provided with houses, and they will
also be trained to rehabilitate them-
selves. In this way, that is, by social
legislations also, our Government
have been able to improve the condi-
tion of women, for which the women

of India are grateful to the Congress
Government.
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With regard to peace, 1 have already
mentioned thet in the last paragraph
in the Address we find—

“T earnestly trust that the mes-
sage of the Buddha, whose an-
niversary we recently celebrated,
will ever guide us, and the spirit
of the Father of the Nation will
continue to inspire us.”

I would again say that Gandhiji had
said that “‘each day that passes makes
my faith in non-violenee brighter
and I have come here to bring that
faith to fruition and to die in the pro-
cess if that is God's will”. And it
seems that God had sent Gandhiji as
a messenger of peace. So long as our
country follows the path which the
Father of the Nation has shown us,
we are sure to take the right path,
and India will get prosperity and
happiness in the world and also be
helped in bringing peace to other
countries, -

I heartily support the Motion.

Mr. Speaker: The hon. Prime Minis-
ter wishes to reply to the debate to-
morrow. The House will now stand
adjourned and meet again at 11 A.M.
tomorrow.

The Lok Sabha then adjourned il
Eleven of the Clock on Thursday, the
21st March, 1957,



JLPERS LAID ON THE
TABLE . . ..
The followi

hldo: the abﬁ.?gnm

1) A copyfof the Bud
« Etti.mlptﬁltof the Dlmod‘::
Valley Corporation for
the year 1957-58, under
sub-section (3) of section
g]of the Damodar Valley

rporation Act, 1948

(3) A copy of the reviged
staternent of cases in which
lowest tenders have not
been accepted by the India
Store Department, Lon-
don, during the half year
ended the 3Ist Decem-
ber, 1953.

(3) A copy¥of S.R.O. No,
558, dated the 23rd Feb-
ruary, 1957 , under sub-
section (3) of  section
25 of the University
Grants Commission Act,
1956, making cermin
ame .dment to . the Uni-
versity Grants

DALY DIGRST
[ Wodmatday, 20th March, 19571
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mission (Disqualifics-
tion, Retirement and
Conditions of Service of

Members) Rules, 1956

(4) Acopy of the explanatory
statement giving rcasons
for immediate legisla-
tion by the Irevention
of Corruption (Amend-
ment) Ordinance, 1957 .

REPORT OF ESTIMATES

COMMITTEE PRESLENTED

PForty-seventh  Report was

presented

MOTION ON ADDRESS
BY THE PRESIDLENT .

Shri V. B. Gandhi moved a
Motion of Thanks on
President's Address.
Shrimati Tarkeshwari
Sinha scconded  the
Motion, The discus-
sion was not concluded.

AGENDA POR THURSDAY,
a1ST MARCH, 1957—

Discussion on the motion on
Address by the President.

93-218



